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LOK SABHA

Tuesday, April 30, 1963/Vaisakha 10,
1885 (Saka)

The Lok Sabha met at Eleven of the
? Clock.

IMR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Foreign Ships for Transportation of
Coal

( Shri Subodh Hansda:
,ms..J Shri S. C. Samanta;

) Shri B, K. Das:

{_ Shri M. L. Dwivedi:

Will the Minister of Transport and
Communications be pleased to state:

‘a) whether it is a fact that foreign
s. s were chartered for carrying coal
from Calcutta to South Indian ports
before the cmergency;

(b) if so, whether it was profitable
to charter such ships;

(c) whether the freight was paid in
Indian currency or forcigg currency;
and

(d) whether chartering of such
ships has been discontinued?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Rahadur): (a) Yes,
S:r.

(b) It was profitable to shipowners
to perform trip charters and it made
no difference to consumers since they
paid the normal coastal freight rates
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irrespective of whether coal was car-
ried in owned vessels or in chartered
vessels.

(c) Freight was paid to Indian ship-
owners, who were the charterers, in
Indian currency and foreign exchange
was released to them for payment of
charter-hire.

(d) Yes, Sir.

Shri Subodh Hansda: May I know if
the freight rate was almost equal and
may | understand that there is short-
age of transport vessels in our country
for the transport of coal by coastal
shipping?

Shri Raj Bahadur: There was some
shortage. We had to allow charters.
We lave discontinued these now. We
are not having any more.

Shri Subodh Hansda: May I know
whether the Government  have laid
down any conditions regarding the
payment of freight rate to the foreign
owners of shipping companies, how
that amount is utilised, and whether
it is utilised in this country or it 18
allowed to go outside?

Shri Raj Bahadur: They are foreign
ships. They are paid charter hire.
They take away the charter  hire.
There is no question of its being uti-
hsed here.

Shri S. C. Samanta: The hon. Minis-
ter said that charter of foreign vessels
has been discontinued. May I know
whether the dry cargo  vessels that
are with us are sufficient and, if so,
what is their number?

Shri Raj Bahadur: The number that
is available with us is in the vicinity
of 46 vessels owned by Indian ship-
ping companies for this purpose.
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Shri Sham Lal Saraf: May I know
if transport of coal by ships has been
dovetailed with transport otherwise
by railway and other vehicles and, if
so, whether this process will continue
and if so, how long?

Shri Raj Bahadur: It was with a
view to relieve the transport needs
that an additional 1 million tons of
coal was allotted to Indian coastal
shipping for movement along the
coast from Calcutta to other places
on the coast. This is continuing and
the quantity required to be transpor-
ted has been transported almost fully.
‘We hope that this will continue be-
cause this has been found to be
useful.

Shri Kapur Singh: May I know
whether it is true that the Tecommen-
dations of the Shipping Policy Com-
mittee, 1935 to the effect that 100 per
cent of coastal shipping should be
reserved for Indian ships, were
accepted by the Government after
Independence and if so, what GRT
tonnage has been added by way of
our Coastal shipping since, and how
much does it fall short of our actual
requirements?

Shri Raj Bahadur: It will be a very
long question. I will try to answer,
if permitted.

Mr. Speaker: It is too wide a
question so far as this is concerned.

Shri Kapur Singh: Let him answer
the first ‘part.

Shri Raj Bahadur: It is true that
we accepted the recommendations
of the Shipping Policy Committee.
Coastal shipping was reserved for
National shipping companies. We have
tried to build up coastal shipping
since then. It js now in the vicinity ¢!
a little over 3,75,000 tons. So far as
coal movement is concerned, now we
have got the required number of
ships to carry 2 million tons of coal.

Shri Hem Barua: May I know if
it is a fact that the Nagendra Singh
Committee appointed by the Govern-
ment has suggested the acquiring of
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12 vessels for the transport of coal
and, if so, may I know what is the
reaction of the Government to this
suggestion and whether they have
taken measures to see this implemen-
ted?

Shri Raj Bahadur: Implementation
will take time. This committee was
appointed specifically to go into the
question of replacement of old vessels,
vessels which may have to be scrap-
ped. In pursuance of the recom-
mendations of the Committee it is
now suggested that we should have
vessels which would be 10,000 tons
DWT which are capable of entering
into the port of Calcutta fully loaded.
It means they will have to have a
draft of 22 or 23 fect only. This par-
ticular recommendation is being
examined, We are taking steps to find
out from Vizag and other ship-buili-
ing yards whether they can under-
take this ship.
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[(a) No reduction in the allotr.ent
for the Community Development Pro-
gramme was effected at the Central
level following the declaration of the
Emergency. The programme was,
however, reoriented so as to accord
very high priority to agricultural pro-
duction, to which funds were required
to be diverted by effecting savings
under non-agricultural and non-indus-
trial items. Certain States did not
find it possible to make full provision
for the Community Development Pro-
gramme for 1963-64, on account of
their limited resources.

(b) The items in whi(’ there would
be reduction in expenditure would be
office contingencies, construction of
buildings, purchase of jeeps and
amenities programme, subject to
maintenance of social services already
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established and provision of drinking
water supply.

(¢) No, Sir.]

Shrimati Savitri Nigam: May I
know whether there has been any
shortfall in the various States, and if
the answer be in the affirmative,
what those States are?

Shri Shyam Dhar Misra: As I have
stated in the main reply, there has
been shortfal] in certain States, and
they are about seven or eight in
number. In Punjab, Gujarat, West
Bengal, Madhya - Pradesh, Orissa,
Mysore and Punjab there has been
shortfall,

Shrimati Savitrj Nigam: The hon.
Minister hag just now mentioned that
there has been economy in non-essen-
tial expenditure. May I know the
tota] amount saved by economising
and whether all that amount has been
speni on the agricultural sector?

Shri Shyam Dhar Misra: There is
no question of saving there. That
saving will go to the agricultural pro-
duction programme. The decision has
been taken that each block that is
newly started in 1963-64 will get an
additiora] amount of Rs. 1 lakh, and
that will be from out of the saving on
the items which I have just men-
tioned.

! WTTEA R QT ¢ STIEETS
#\ feafq & sTo o Ferfgeae fvan
mar @ aar T faeafaa & g & 9w
faare foar mav 3 anafas faos
&3 B A Tafw A g @ 0t @
9 ¥ A wfawir ad Tl g o B,
w1 THE O T # §g uiew g-
AEAH  FT AT 971 A1 4 fo gIIATS
¥ %, 9, afz g, N A1 7777 TARY
T AT
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ot wm aT faw : @ A &,
LEEI-%Y¥  FT AW AT I5AT &) Tl
¥ Wgl aF 8 R-% AT EAAY
Iad Fegfdr Sawwde ¥ faq ot
gereiza fear @ a1 gad 9 @
QIR L ITH guTETETIE FT A
AT A & 1 IEF TG AL G w0
gram g

= WeA T : {EAAF G At A
quarT § fF & ar o TSR A FA A
g, ¥ ag s A g fF e
oAt § FAT FGL AGY Fr T AT AR
0 w7 ¥ o o &y afawd Fifq 0
7 fraffa ST g ?

Mimmex fw: §ymgaats
ifer #faaa ¥ AT ag F g A
FA( FIA FTFIE qIwAT AT TH AE
T 1 weara A} fFRAT 91 Fg T
g F M Ffesamad § fag,
dff IAFrwerien ferrq & gafaq
IR T gH F1 T F7 faqr afe
fee ot e Far & fr wiEea
JARA  FT TUTH  AEL AGY FLA
T T IAET NG § I AL ST
g agwii 1 # FfAew sggear
zafaa 7 &1 g4y & F9\fw g o g
FT g9l TRHAT HAT AT AT &,
U g ¥ fyw grr &1 Sgt 9w
THFAT NEFT F T0H F7 §99
2 It agW & a7 97 ) I faan
STt @ wiEw g ae & wfaw faomg
FIAT @A Ty A 9% faan
FET

ot fagfa fas : @ra Far zfe
HATAG ¥ ST WH( Mo TR U Ay
72 TUEL g Wa & f& @1 AlEw
ot g, St saw A e § faen
oot fag &1 w3w, ¢ e gfane
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# gt #) AR T@ra F qix § sqvar
e feqr s 1 Fo Fro Mo
Tig sia1 fF #gx & % Tacsar &
a9 9O F fAagda & sgy A
T g A | 37 ¥ Ay e a8 fadw
i fe oy Fecefaw ¥ gqr &
F & a7 9 g=t & 9a¥ W v
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uF fage @z & Waf fF gq gdw #
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Shri Manaen: In order to ensure in-
creased agricultura] production, has
the Ministry thought it advisable to
curtail the powers of the BDOs to in-
terfere with the agricultura] cxten-
sion officers?

Shri Shyam Dhar Misra: The power
of the BDO has already been curtail-
ed to the extent that there is a pan-
chayat samitj now presided over by
the President and there is not only an
advisory committce but an effective
body to guide not only the BDOs but
all extension officers. Therefore, the
BDO by himself cannot interfere in
the working o the extension officers.

W g qwew Wit AERA
1 S 7 gamn g fF A ac qrat
¥ 4f F@ ¢ @R T4 Qv | F a8
SrAAT ArE g fF 91 g S I8-
qr &Y @i &, WfaF w1 ¥ a9 77
¥ o T FYATT IAF ST 9T F1E
sfaaey @A FTfaaR FT @I |

ot owaT fAN . dg ¥ T
FTHRY ®1 gara fzav mav & fw faboy

s R o F A 8, It fefegw
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New Civil Airport at Delhi
+

[ Shri Sidheshwar Prasad:
*1089. J Shri Subodh Hansda:
Shri A, V. Raghavan:
1Sh.ri Pottekkatt:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the site of the new
Civil Airport at Delhi has been finalis-
ed; and

(b) the location thereof and the
estimated cost of this project and
when the construction will start?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) The proposal
for constructing a new Civil Airport
at Delhi has been held in abeyance
for the present.

(b) Does not arise.

ot fagwax waw : SfF feoot &
o T fafaw @Ok T #ga
T fell & oo & amry ¢ o
HITT FTT FT a8 F I9 &1 N RN
¥ fod wfm &< fear mn @, zafma
foeet & Y wWww @gw &, T
IF  faw 71 A e TR ¥
w7

Mr. Speaker: He is asking about
expansion of the present aerodromes.

Shri Mohiuddin: Yes, Sir. They will
be expanded as and when necessary.

Shrimati Savitri Nigam: What are
the reasong why the proposal has been
kept in abeyance? Is there any possi-

.bility of it being taken up again?

Shri Mohiuddin: That question can
be taken up any time, but still there
are various technical and financial
difficulties due to which it has been
kept in abeyance. *
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Shri Subodh Hansda: May I know
whether this proposal wil] be kept
in abeyance for the duration of the
emergency only and will be taken up
later? If so, wijll the airport be de-
signed to handle modern jet aircraft?

Shri Mohiuddin: I could not follow.

Mr. Speaker: He asks whether this
is kept in  abeyance only for the
emergency period or for some other
pegjod,

Shri Mohiuddin: No, Sir, not for the
emergency,

Shri A, V. Raghavan: Are Govern-
ment aware of the difficulties experi-
enced by civil airlines due to the
merging of the military and civil air-
ports at Palam?

Shri Mohiuddin: We are fully aware
of it, and necessary steps are taken
to see that there is minimum danger
to military or civil aircraft.

Shri S. M. Banerjee; What arc the
schemes pending before Government
for the expansion of the present aero-
dromeg at Palapy and Safdarjang in
Delhi, and what is the amount sanc-
tioneq for it?

Shri Mohjuddin: The present
scheme for Palam is that the construc-
tion of a terminal building is under
consideration. Perhaps the hon. Mem-
ber knows that only a year ago a new
runway of about 9,000 feet was
consstructed.

Mr, Speaker; He wanted to know
the amount sanctioneq for it.

Shri Mohiuddin: No, Sir. That
amount is not with me.

Dr. K, L Rao: May I know whe-
ther it is not essential to have a sepa-
rate airport for civilian needs and
whether by keeping it in abeya:ce
the technical difficulties can be cwer-
come at all?

Shri Mohiuddin: For the tim¢ being
that is exactly the thinking, that the
technica]l difficullies should be over-
came by communication system, radar
and so on. ¢ -
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Purchases by Air India

*1090. Dr. L. M. Singhvi: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Air India pays any
commissions on its purchases abroad
to any firm;

(b) if so, the total commission paid
during the last five years and whether
anyone connected with Air India in
any manner has also any interest in
the firm receiving commissions; and

(c) if so, the name of the firm and
the names of persons who are con-
nected with Air India and have inter-
est in aforesaid firm?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (c). The Air
India pay commission on their pur-
chases of spares, stores and equipment
in US.A to M/s. Tata Incorporated,
New York, who are their purchasing
Agents in that country. No commis-
sion is, however, paid on the purchase
of aircraft which is done by the Cor-
poration directly. The total commis-
sion paid by Air India during the
five years—1957-58 to 1961-62 was Rs.
18.85 lakhs.

As the purchasing agents are a Tata
concern, the Chairman of Air India—
Shri J. R. D. Tata—is interested in
the firm of purchasing Agents.

Dr. L. M, Singhvi: Has the Govern-
ment examined the propriety or other-
wise of permitting such commissiona
to be paid to those who happen to be
actively associated with the manage-
ment and running of Air India itself?
[s it not completely contrary to the
general notion that we have that a
person interested in a company should
not be allowed to derive such benefits?

Shri Mohiuddin: The Companies
Act lays down that it any director is
interested in any proposal, he will
abstain from the consideration of that
proposal, and that is very strictly
practised. It is not a new thing. It is
practised in many companies.
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Dr. L. M. Singhvi: What is the
organisational set-up for Air India’s
purchases abroad? Have Government
thought of rationalising it and making
it beneficial to Air India itself rather
than to the commission agents?

Shri Mohiuddin: It has been exa-
mined more than once, and it has
been found that this is the most
economical system by which the pur-
chases can be made efficiently and
supplies made quickly as is required
for an air line.

Shri Heda: Apart from the legality
of the question, did Government ever
take into consideration the propriety
or otherwise of the procedure that is
being followed, namely the Chairman
being interested in the purchasing
agency.

Shri Mohiuddin: That is a law
which is laid down in the Companies
Act, ang Government allows it. . . .

Shri Morarka: The' propriety is not
laid down in the Companies Act.

Shri Mohiuddin: The question is
about a matter which is permitted by
law.

Dr. L, M. Singhvi: The question is
whether it is proper, not about its
validity.

Shri Hem Barua: The moral aspec't
of it.

Shri Bhagwat Jha Azad: Not legal
propriety or otherwise.

Shri Ranga: May I know whether
Government have ever considered the
need or the possibility of getting this
particular question examined by the
Public Accounts Committee or the
Estimates Committee?

Shri Mohiuddin: The Estimates
Committee had examined this ques-
tion, and they had made certain
recommendations, to which a reply
has been sent to them,
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Shri Ranga: May I know if those
recommendations were accepted?

Shri Mohiuddin: As far as I remem-
ber, the question was examined on
the basis of the recommendations of
the Estimates Committee whether a
separate organisation can be set up,
and it was found that a separate orga-
nisation for Air India would be more
costly.

Shri Ramanathan Chettiar: Has it
come to the notice of the Governm-
ment that an Indian national has been
paid by the manufacturers of Boeing
in the United States certain commis-
sion on the purchase of Boeings and
was it applied even to the recent pur-
chasese of one Boeing in the United
States and, if so, what is the amount
of commission that has been paid by
the manufacturers to the Indian
national who, I understand, has got
some connection with the Tatas Ltd.,
Bombay?

Shri Mohiuddin: I am not aware of
any commission about this. I have
stated that the purchase of Boeing
aircraft is done directly by the Corpo-
ration with the manufacturers.

Shri Ramanathan Chettiar: Sir, I am
rising on a point of order.

Mr. Speaker: There is no point of
order here.

Shri Ramanathan Chettiar: Mr.
Speaker, there is some point. Last
time I put this very question when
the hon. Dr. Subbarayan was the
Minister of Transport and Communi-
cations and the Speaker at that time
wag kind enough to direct the Minis-
ter to have enquiries made. After
enquiries were made it was found that
certain commission was paid and they
said they would make further cn-
quiries. That is why I have advisedly
drawn the attention of the hon.
Deputy Minister to this question but
he has given an evasive answer......
(Interruptions.)
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Mr. Speaker: I said there was no
point of order but he has insisted
there was a point of order.

Shri Kashi Ram Gupta: What is the
percentage of the Commission and
what is the basis of fixing the same?

Shri Mohiuddin: In 1962-63 the
commission was fixed at 3} per cent
on the first 3'50 million dollars and
2% per cent on the balance.

Shri Hem Barua: The hon. Deputy
Minister said that this system is work-
ing well and economy is being effected.
Is it not a fact that the commission
agent who makes the purchase gets to
the tune of Rs. 18 lakhs for the pur-
chase and he happens to be the Chair-
man of the Air India International?
How can the Minister say that ccono-
my is effected through this process,
through this system of commission
agent while the Chairman reaps a
very rich harvest?

Shri Mohiuddin: What I stated was
that if another organisation were to
be set up, it will be more costly and
in five years more than Rs. 18 lakhs
will have to be spent on it.

Shri U, M. Trivedi: Will the Gov-
ernment consider the proposal to
remove this Chairman forthwith from
service to prevent the scandal being
broadcast all over?

Mr. Speaker: Order, order; this is
not asking for information.

Shri Surendranath Dwivedy: Is it
not a fact that when the Estimates
Committee examined this question
they found out that the present pur-
chasing agency system wag quite un-
satisfactory and improper and they
recommended a separate body for this
purpose?

Shri Mohinddin: I have stated that
they did make a recommendation
that an alternative system might be
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examined and we found that it was
not practicable.

Shri Tyagi: To make the question
quite clear, may I know if the Chair-
man has in any way directly or in-
directly benefited by the commission
received in any way? -

Shri Mohiuddin: It is an incorpo-
rated body which is called Tata In-
corporated and it is operating in
America not only for Air India pur-
poses but for the purchase of equip-
ment and spares for so many other
organisations, (An Hon. Member: You
are his biggest customer) No, no. Not
necessarily. 1 am not aware of what
customers there may be. They
have got a very big organisation for
the purchase of so many other arti-
cles.

Shri Tyagi: I do not want to know
about the purchases. I want to know
specifically whether he is benefited
directly or indirectly. (Interruptions.)
I want to know whether there is any
financial benefit drawn by him.

Mr. Speaker: Is the hon. Minister
aware of any financial benefit going
to the Chairman himself?

Shri Mohiuddin: As far as the
Chairman of the Air Corporation is
concerned, no benefit comes to him.
(Interruption).

Shri Surendranath Dwivedy: It is
not the question of the Corporation.
It is the question of purchasing orga-
nisation. The question is whether the
Chairman is benefited by this organi-
sation.

Shri Tyagi: He says he is not bene-
fitted. (Interruption).

Several Hon. Members rose—

Mr. Speaker: Order, order. The
information  that hon. Members
require is this: The hon. Minister
has said that this purchasing
machinery that is there is connected
with the Tatas—they have some con-
nection. Hon. Members want to know
whether the Chairman gets any beme-
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fit out of that purchasing machinery,
or firm or whatever it is.

Shri Mohiuddin: It is one of the
organisations of Tatas. I am not aware
what are their connections and this
corporation operates in U.S.A.

Dr. L. M. Singhvi: Sir, on a point
of order. The hon. Minister said that
he has examined the question of pro-
priety and validity. He says he is not
aware as to whether, actually speak-
ing, the Chairman of the Air India
International derives any personal
benefit or not. If he is not aware of
it, how could he possibly have investi-
gated into the question of propriety?
It is certainly contradictory.

Shri Hem Barua: Sir, it is for your
consideration. I put him that question
in a very straightforward way, whe-
ther the Chairman has bencfited to the
tune of Rs. 18 lakhs in one single
purchase, He said he is benefited.
Afterwards he has been changing his
position,

Mr. Speaker: He did not hear him
properly. Rs. 18 lakhs is the whole
commission that has been taken by
that commission agency during the
last five years. That was what I could
wunderstand.

Shri Hem Barua: It is the Chair-
man who is connected with that.

Mr. Speaker: No; it is not so.

Shri Jaipal Simgh: If I have under-
stood the hon, Minister correctly, the
position is in two parts. In the matter
of the purchase of aircraft the corpo-
ration benefits directly, but when 1t
comes to the purchase of spare parts
it is handed over to the agency. He
said that it was more economical,
more expeditious and the like. If that
is the case, may I know why, in the
case of the Indian Airlines Corpora-
tion, the same procedure is not follow-
ed?
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Shri Mohiuddin: The Indian Air-
lines Corporation’s purchases are not
large in U.S.A. except for Dakotas;
some purchases are made either
directly or through the agency. (In-
terruption).

Mr, Speaker: Next question.
Shri Hem Barua: These are lame
excuses,

Dr. L. M. Singhvi: We want a dis-
cussion on it.

Members can
We have

Mr. Speaker: Hon.
have some other course.
spent 10 minutes on it.

Provision for Corporation

*1092. Shrimati Renuka Barkataki:
Will the Minister of Community
Development and Co-operation he-
pleased to state:

(a) whether it is a fact that Plan-
ning Commission has regamested the
State Governments to provide during
1963-64, 25 per cent of the Third Plan
provision for Ce-operation; and

(b) if so, the reaction of State Gov-
ernments thereto?

The Deputy Minister in the Ministry
of Community Development and Co-
eperation (Shri Shyam Dhar Misra):
(a) Yes, in a communication dated 3rd
October, 1962.

(b) As a reesult of the discussion
with the state governments the outlay
approved for co-operation for all the
States works out to about 18 per cent
of the third plan provision.

Shrimati Renuka Barkataki: May I
know if there is any other provision:
besides this 25 per cent Plan alloca-
tion for the year 1963-64?

Shri Shyam Dhar Misra: I do not
know what other provisions there can:
be, because 25 per cent is the sugges-
tion made by the Planning Commis-
sion to the States; ag against 25 per-
cent the allocation was 18 per cent.
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Shri Man Sinh P. Patel: In view of
the allocation for the next year, may
I know whether the total outlay of the
third Five Year Plan will be definitely
spent for Co-operation?

Shri Shyam Dhar Misra: In view of
this reduction we cannot be sure that
the total provision for the third ®lan
‘will be spent. We are trying to stress
on the State Governments, and the
Planning Commission also is trying to
persuade them. We cannot be sure.
If these trends continue, there may
be shortfalls.

Shri P. Venkatasubbaiah: May I
know whether this will include also
the States’ participation in share capi-
tal in the various co-operative insti-
tutions?

Shri Shyam Dhar Misra: Yes, Sir.
“To some extent it does, but to the ex*
tent the Reserve Bank takes share
capital in the societies, it does not.

it fafa fawt - @y oY G2 W
WA AT F FHAET § FHIAzT
Y FZTAT AT @I & q ;T gy T fgara
N g ammfesy g ¥ w9
feam gg feaar qmgm ?

= g qT A Jr g, 39 IER
# ez @, w1 gt Sl & ffaw
RargfF ¢ ¥ I c @ aF T©
R framt @ faar s Ay stsar e
HI FI@ FOG gL TG FGFT  qIaT
frar STaT @ | a9 ww qr & T
Q¥ E @& a1 te yxde fear smav

g

Shri Tyagi: Is there a blanket ban
of 25 per cent cut and its diversion
towards the co-operative schemes?
May I know whether it has been
recommended irrespective of the im-
portance of various basic projects
which the State Governments have
undertaken?
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Shri Shyam Dhar Misra: No, Sir;
there are definitely competing priori-
ties. Co-operation is now developing
as a sector in our economy. Therefore,
the Planning Commission thought
that they should stress upon this,
because this has been accepted as an
instrument of our national policy.
Therefore, they requested the State
Government to provide 25 per cent of
the third Plan allocation. Probably
Mr, Tyagi is saying there is a cut of 25
per cent, because between 25 per cent
and 18 per cent, there may be a differ-
ence of 25 per cent. It is, of course,
our desire and wish to make the maxi-
mum possible provisioin for co-
operation, but competing priorities
like irrigation, power and various
other things are also there.

Y fery Averer : fRarT 99w
QYT AT § §1 9T F W € T © IXH2
gT X § | ¥ G 9 IqAT HI
g1 Fan & 99 ag f@ami ¥
A & 98 99 9 faay 7®e g2
i ? '

=t w97 frw ;g &Y agw AT
g f5 femiforem a3 @Y X fear smar &
ag 3 ¥ ¥/, O TF BT & | FEY Ak
R AT RY, 7@z frar o € wde fen-
frresfeam d 1@ agF T §

Shrimati Jyotsna Chanda: May 1
know whether the Government is
aware of the fact that the Community
Development Ministry made a state-
ment the other day that the co-opera-
tive movement in Assam is not up to
the mark and if that is so, may 1
know if the Government propose to
have an enquiry regarding this?

Shri Shyam Dhar Misra: It is defi-
nitely a fact that in Assam the co-
operative movement is very bad and
we have tried to set up enquiries. As
a matter of fact, yemr before last cer-
tain proposals were made in consult-
ation with the State Governments and
the Planning Commission allocated
about Rs. I crore for some coopera-
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tively backward States, including
Assam. We are trying to presuade
the State Governments to ulilise this
and go ahead.

Shri Bhagwat Jha Azad: May I
know whether the emphasis to release
25 per cent of the total provision of
the third Plan in 1963-64 for coopera-
tion is due to the finding of the Gov-
ernment that the only obstacle to the
copeerative movement is difficulty in
regard to funds or whether inherent
policy structure has been responsible
for not having good success in this
direction?

Shri Shyam Dhar Misra: Both are
responsible for the weaknesses of the
cooperative movement. Unless the co-
operative idea is realised, co-operation
only by financial allocations cannot
grow. But financial allocations are
al:» necessary. Therefore, the empha-
s’ s ¢n both the aspects.

Shri Balakrishnan: When the Minis-
ter himself has openly stated in a
public meeting that the co-operative
movement is not up to expectations,
where is the necessity of recommend-
ing more amount, unless the defect is
rectified?

Shri Shyam Dhar Misra: I am afraid
I do not agree with that view. We
cannot at any point of time come to
a stage when we can say, “Now tie
co-operative movement is good” and
only then financial allocation will be
necessary. All steps to improve the
co-operative movement will be neces-
sary, including financial allocation,

Agricultural Implements

*1093. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Indian Council of Agri-
cultural Research has appointed a
Committee to review and classify the

improved agricultural implements in
the country;

(b) it so, the progress made by this
Committee so far; and
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(c) whether this Committee has
submitted any Report to Government?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) and (c). The Committee has
drawn up lists of improved agricul-
tural implements which could be used
all over the country as well as the
implements required for the different
regions. Lists of implements to be
recommended in the Package Pro-
gramme Districts in different States
have also been drawn up by the Com-
mittee.

Shri Inder J. Malhotra: May I know
whether it is a fact that the State
Governments have also appointed such
committees and if so, when the final
recommendations regarding improved
agricultural implements were made
by this committee, whether the State
Committees were also consulted and a
co-ordinated recommendation has
been made so far?

Dr. Ram Subhag Singh: We have
convened a meeting in July—though,
of course, the exact date has not yet
been finalised—for finalising the
recommendations and also for consi-
dering what type of implements
should be used in which particular
region and district. We shall consult
all the States, all the fabricators and
also the dealers in agricultural imple-
ments.

Shri Inder J. Malhotra: Now that
the list of improved agricultural im-
plements to some extent has been
finalised, may I know what steps
Government propose to take to see
that the manfacturing speed is also
increased in the country to meet the
required neced of agricultural imple-
ments?

Dr. Ram Subhag Singh: We are in
constant touch with the agricultural
implements manufacturing concerns.
We are also analysing the availability
of iron and steel, and we hope that
the whole programme will proceed
according to schedule.
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Shri D. C. Sharma: May I know
what efforts Government are going to
make to familiarise the common far-
mer in the village with these new and
improved agricultural implements,
and what subsidy the Government are
going to give him for the purpose of
these implements?

Dr. Ram Subhag Singh: The subsidy
is about 25 per cent. As far as
package districts are conccrned, we
have prepared a list of improved im-
plements which are suited for the
package districts in every State. Be-
sides, the Community Development
Block also sees to it that improved
agricultural implements are progres-
sively used by agriculturists.

=t ®o ATo faat ¢ FT TN
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T uF qf@a #1 a1 99 ¥ afgs a1
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st @wit o & S’ w7 A g
Fffa #4. gar g fF uF S @
g7 fafres age A g9 F ¥ Fr fw
AN FAEG T EfaFe FEA 1oAY
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Dr. Sarojimi Mahishi: Does the
Government intend to make available
the improved agrjcultural implements
now in use in the package areas 1o
the- other block development arcas

also; if so, when this will be trans-
lated into actwn"

Dr. Ram Subhag Singh: As I said
in reply to a previous supplementary,
it is not only on the package districts
that we are going to concentrate,
though package districts are also in-
cluded. They are going to be extended
virtually to 50 per cent of our districts
and, in the course of a year or two,
they will be covered by the package
programme. But the plan is that all
our Community Development blocks
should propagate improved agricul-
tural implements, and they are doing
that. So, all the villages will be
covered.
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Development of Mizo Hills

+

( Shdi Hem Barua:

| Shri P. C. Barooah:
*1094. { Shri Surendra Pal Singh:

| Shri Sidheshwar Prasad:

LShrimati Jyotsna Chanda:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Gov-
ernment of Assam have sent a
scheme to the Central Government to
make the Dhaleswari in Mizo Hills,
Assam, navigable and have asked for
funds to finance the scheme; and

(b) if so, the details of the scheme,
the finances necessary and Govern-
ment’s reaction to the whole proposal?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) A copy of the scheme received
from the Government of Assam is
placed on the Table of the House. The
scheme is under examination [Placed
in the Library. See No. LT-1256/63].
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Shri Hem Barua: May I know if it
is a fact that the Government of
Assam has drawn up an integrated
plan for the development of the Mizo
Hills with a network of roads etc.?
I so, may I know whether this parti-
cular scheme is a part of that inte-
grated scheme or it is something
different?

Shri Raj Bahadur: I know of this
scheme. I accept the information
given by the hon. Member.

Shri Hem Barua: May I know whe-
ther the Minister will give us an idea,
a broad outline, of the scheme and
whether it is likely to benefit and help
in the development of the Mizo Hills
in point of agriculture and industry?
May we have an idea of that?

Shri Raj Bahadur: All that has
been given in the statement. For the
benefit of the hon. Member, I may
say that it will provide the much
needed communication facilities in
that part of our country. It will also
provide a second line of communica-
tion at a place where road communi-
cation is very unsatisfactory, becaus
only jeeps can ply. The cost of trar.-
portation is also very heavv. For a
length of 96 miles water transport
will be possible on the rivers Dhalesh-
wari and Katakhal. It is with this
end in view that this scheme has
been put forward.

Shri P. C. Borooah: May 1 know
whether there is any proposal to make
Akyab a port, because the river
Dhaleshwari flows that side, so that
there will be another harbour in that

area?

Shri Raj Bahadur: Akyab is a port
in Burma. As far as I remember river
Dhaleshwari flows to Burma. But I
do not know whether we can make
Akyab a port of our own.

Shrimati Jyotsna Chanda: The hon.
Minister has stated that Kaladan river
is in Burma. May I know whether
that portion of the river Kaladan
which ffows through Mizo Hills will
be connected with river Dhaleshwari
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so that there can be navigation? May
1 know whether this proposal will also
be covered by this scheme?

Shri Raj Bahadur: 1 do not have
that information.

Mr. Speaker: Shri Surendra Pal
Singh.

Shri Surendra Pal Singh: My ques-
tion has been covered.

Mr. Speaker: Next question.

Mormugao Harbour

+
( Shri P. C. Borooah:
| Shri Surendra Pal Singh:
*1095. { Shri Subodh Hansda:
| Shri S. C. Samanta:
| Shri Maheswar Naik:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have fina-
lised a scheme for the modernisation
of the Mormugao Harbour;

(b) if so, the broad outlines of the
scheme; and

(c) the action taken by Government
for the implementation of the scheme?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(c). A broad scheme of development
for the Port of Mormugao has been
drawn up. The details of the scheme
are now being worked out. In the
meantime, advance action has been
taken in regard to urgent items.
Sanction has been given to the pur-
chase of a new dredger and a power-
driven mooring launch, which are
estimated to cost more than Rs, 1
crore. An order for the dredger will
be placed shortly. Dredging of the
approach channel and inner basin has
also been completed at a cost of about
Rs. 12 lakhs and this will ensure
minimum depths for taking 28 ft. draft
ships throughout the year. The other
achemes that may be included in the
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programme will be implemented as
soon as the details are finalised.

Shri P. C. Borooah: May I know
whether little has been done for the
development of this Port up till now
because of the tussle between the
Naval authorities and the civil autho-
rities as to who is going to own this
Port and how the differences have
been removed?

Shri Raj Bahadur: There is no con-
flict or difference. The question was
as to what will be the respective areas
of development of the Port and the
Naval requirements. I think, they are
under the process of examination, But
that will not in any way impede the
developmental schemes and their exe-
cution.

Dr. Gaitonde: May I know whether
it is a fact that the railways in Goa
belong to the Port so far: if so, when
are they going to be taken over by
the Railway Ministry?

Shri Raj Bahadur: So far as the
area of the port is concerned, the rail-
ways belong to the port authorities as
in the Bombay and Calcutta Port
areas. The railways outside the Port
area might be taken over by the Rail-
ways.

Dr. Colaco: May I know whether
any final decision has been taken by
the Government about Marmugao
Harbour as to wether it will be a
commercial port, a free port or an
additional Naval base?

Shri Raj Bahadur: It is and will re-
main a commercial port. In fact, we
anticipated that there will be an ave-
rage export of 10 to 12 million tons of
iron ore plus two million tons of
general cargo. It is with that figure
in view that we are planning our
developmental schemes. So far as the
question of a free port is concerned,
there is no free port and there cannot
be any free port in India. There can
be a frze trade zone only and it is not
yet under consideration,
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Shri Surendra Pal Singh: Now that
it has been finally decided that the
harbour of Marmugao will be used
both as a Naval base and as a civil
port, may 1 know whether the Gov-
ernment of India will give the Indian
Navy a free choice to select that part
of the harbour for its own use which
it considers most suitable for that
purpose?

Shri Raj Bahadur: I do not think
any serious overlapping will occur
because <ere is good deal of space
and room in the Vasco Bay and the
other two bays. The question is on
which side will the Naval develop-
mental schemes be executed. But I
think, there is ample room for both.

Shri Maheswar Naik: May I know
whether the responsibility for deve-
loping this port belongs to the Trans-
port Department or to the Naval De-
partment because it has to be a
double-purpose port

Shri Raj Bahadur: For the port it is
the Transport Ministry.

Shri S. C. Samanta: May I know
why the administrative control was
transferred to this Ministry from the
External Affairs Ministry? What
difficulties were they facing?

Shri Raj Bahadur: Because the ports
are managed or are under the adm.i-
nistration of the Transport Ministry.

Shri D. C. Sharma: May I know
whether we are improving this port
with’ our own resources or are we
getting any technical know-how or
foreign aid for modernising this port?

Shri Raj Bahadur: So far all the
developmental schemeg that we have
been trying to evolve have been
through our own experts and engi-
neers. So far as the question of finan-
cial assistance is concerned, we have
not gone out for that.

Shri P. R. Patel: May I know whe-
ther Government have given a thought
to the fact that for the development
of Marmugao Port a rail link between
Marmugao and Belgaum will be abso-
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lutely necessary as also the doubling
of the present railway line?

Shri Raj Bahadur: The railway link
is there but I think it is a metre
guage. The question is one of convert-
ing that rail link into broad guage.
That will receive the attention of the
Railway Ministry.

Shri P. C. Borooah: May I know
whether modern devices like radar
and other installations in the harbour
to check the identity of vessels and
also to prevent enemy vessels from
entering into Indian waters will be
there?

Shri Raj Bahadur: This will be a
general problem for consideration by
the Navy. Radar equipment might or
might not be fixed for the purpose of
weather forecast or guidance to the
incoming vessels. That is a matter for
further consideration.

Commercial Pilots Association
1

( Shri A. V. Raghavan:
| Shri Pottekkatt:

*1097. { Shri Indrajit Gupta:
| Shri Subodh Hansda:
( Pr. P. N. Khan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Commercial Pilots
Association has asked the L A.C. as
well as the Government to take
specedy measures to implement the
1961 agrecmcnt between the ILAC.
and the Indian Commercial Pilots
Association;

(b) the steps taken to implement
the 1961 agreement and the reasons
for delay in the implementation of the
agreement;

(c) how far the rules laid down by
the International Labour Organisation
to rehabilitate unfit pilots have been
implemented by the Indian Airlines
Corporation; and

(d) whether TA.C. pilots are insu-
red against occupational hazards and
they are given ground jobs when dec-
lared medically unfit?
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The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (d). I lay a
statement on the Table of the House.
[Placed in Library. Sce No. LT-125/
63].

Shri A. V. Raghavan: May I know
the number of pilots found unfit dur-
ing the last five years and how many
have been provided ground jobs dur-
ing the period.

Shri Mohiuddin: During the last
‘ten years, since 1953, only 10 pilots
were declared unfit for flying out of
‘which 9 pilots got jobs on the ground.

Shri A. V. Raghavan: May I know
by what time the agreement will be
implementeqd in full?

Shri Mohiuddin: It depends on the
‘pilots to put up a scheme. They have
not yet put up a scheme. As soon as
they put up a scheme, it will be
considered.

New Telephone System

“1098. Shri Rameshwar Tantia: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whetner it is a fact that the
country is likely to adopt a New
"Telephone System based on the conti-
nental telephone switching system;

(b) if so, how the equipment for
-the same will be made available; and
(c) whether it will involve the set-

ting up of another telephone factory in
addition to the present one?

The Deputy Minister in the Ministry
-of Transport and Communications
(Shri Bhagavati): (a) A modern tcle-
phone system bascd on indirect tech-
nique using crossbar switches will be
adopted for use and manufacture in
‘the country.

(b) So:ac equipment will be procur-
ed under the I.D.A loan. It is also
propused lo set up a unit for produc-
tion of the equipment in India.

(¢) The location of the manufactur-
ing unit for the new type of equip-
ment has not been finalised.
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Shri Rameshwar Tantia: May I
know the reasons for this change-
over to this system and of what type
this new system will be? What will
be the difference between the old
system and the new system?

Shri Bhagavati: The Telephone
Switching System Committee went
into thjs question and they have ex-
amined this system very thoroughly.
Now, this system has been introduc-
ed in many countries in Europe and
America. Recommendation of the
Committee is that the change-over to
this system will be more economical
and more efficient. Also, the mainten-
ance charges will be much less and
it will be more advantageous for
long-distance calls ang direct dialling
ang it will ensure greater reliability.

Shri Rameshwar Rao: He did not
reply to what is the difference bet-
ween the two systems.

Mr. Speaker: He has said that it
will be more economical and mor
advantageous for long-distance calls
and other things.

Shri Rameshwar Tantia: May I
know whether this new system, will
include direct dialling for the princi-
pal cities like Delhi, Calcutta and
Madras?

Bhagavati: Direct dialling may
be by both the systems. But the
new system will be advantageus
from many other points of view and
this is most modern.

Shri D. C, Sharma: May I know
how long it will take the Govern-
ment of India to replace the old ob-
solete inefficient system by this new
system?

Shrij Bhagavati: Sir, global tenders
have already been invited for the ir:
port of 48,000 loca] exchange equip-
ment for installation at Bombay,
Delhi and Madras. Tenders have also
been invited for automatic exchange
equipment for four big cities. Again,
quotations have beepn invited forA



12813  Oral Answers
collaboration in setting up a manu-
facturing unit for the manufacture
of this new type of equipment in
the country.

Shri Maheswar Naik: May I know
what are the financial implications
involved in this change-over? If
they have found out, may I know
what the components are and whe-
ther foreign exchange components
are also involved?

Shri Bhagavati: For the import of
these 48,000 lines and other automa-
tic exchanges, the foreign exchange
component will be of the order of
Rs. 3 crores.

Mr. Speaker:: Shri Kapur Singh.

Shri Maheswar Naik: What is the
total. ...

Mr. Speaker: Order, order

Shri Kapur Singh: May I know
whether this proposed new system
will altogether or for all practical
purposes obviate the necessity of
very frequent recourse to the Com-
plaints number of telephones?

Shri Bhagavati: I could not follow.

Mr. Speaker: Whether this new
system would obviate recourse to com-
plaints that are so normally made dur-
ing these days to the enquiry office?

Shri Bhagavati: I think that the
introduction of this will certainly
mean much improvement.

Shri Tyagi: In the light of the emer-
genecy and the general sense of eco-
nomy in State expenditure, has the
Government examined this scheme
whether it is avoidable for some time
or could it be postboned? Ig it so
urgent that it should be had now”

Shri Bhagavati: It is considered
necossary from technical and economy

point of view.
Shri Tyagi: Economy in what?
Shri Bhagavati: In maintenance.
499 (Ai) LSD—2
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Mr. Speaker: Order, order; no direct
communications.

Shri D. C, Sharma: On a point of
clarification, the hon. Member said
about a few minutes ago that he did
not know English. Now he is speak-
ing English.

Shri Tyagi: 1 am speaking wrong
English. I have never spoken rightly.

Psychological Tests for Railmen

+
( Shri Maheswar Naik:
Shrimatj Savitri Nigam:
, Shri D. C. Sharma:
. Shri Ram Harkh Yadav:

~1099, "

Will the Minister of Railways be
pleased to state:

(a) whether Indian Railways are
considering the introduction of psycho-’
logical tests for engine drivers and
other staff responsible for the move-
ment of trains; and

(b) if so the benefits of such tests? -

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) Appraisal of the suitability of
the staff connected with train running
from the point of view of their safety
consciousness and rational utilisation
of personnel in these categories with
a view to minimise and eliminate the
factor of human failure.

Shri Maheswar Naik: May I know
whether, from the recent enquiry, it
has becn ascertained that many of the
accidents have been due to the fact
that the drivers anq other people who
are connected with the movement of
trains had not been mentally alive
and jf so, to what extent?

Shri S. V. Ramaswamy: The acci-
dents; enquiry committee has suggested
that a large number of accidents, 60
percent and more, are due to human

N
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failure. They have also recommend-
ed that steps may be taken to have
psychological tests. We are trying to
have a cell wherein psychological
tests will be instituted.

Shri D. C. Sharma: Is the Govern-
ment aware of the fact that psycholo-
gical tests have not given the re-
quireq results in the ILLA.S. and I.P.S.
examinations and also in some of
the Defence services examinations,
and if so, what is the Government of
India going to do in the light of the
failure of these psychological tests
in some of these examinations?

The Minister of Railways (Shri
Swaran Singh): I do not think that
psychological tests have not yielded
the desireq results. It ig hoped that
if these people who are concerned in
the operational side are given train-
ing on the psychological plane, it is
likely to improve their efficiency
and the consciousness of safety is
likely to increase.

Dr. Gaitonde: May I know how
frequently the psychological tests
are going to be carried out and
secondly, what is the agency that is
going to carry out these tests?

Shri S. V. Ramaswamy: We are
going to start a small cell with a
Senior Scientific officer and three
other Junior officers and assistants.
We have some basis to go by, The
French Railways have a large orga-
nisation of applied psychology. We
will gather information from other
Railways applying them.

Dr. Gaitonde: How frequently?

Shri S. V. Ramaswamy: We have
yet to start.

Shri Hem Barua: Mozt of the train
accidents are due to mechanical fai-
lures, May I know whether the
Government have examined this
aspect of the thing that a psycholo-
gically fit driver might also run into
an accident Dbecause of technical
failure of the machine?

Shri Swaran Singh: It is true that
so far as mechanical failures are
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concerned, they cannot be corrected
by psychological tests. They will
have to be correcteq by mechanical
means. Apart from the mechanical
defects there is that phenomenopn of
humap failure. It is hoped that res-
sort to this method is likely to in-
crease safety consciousness amongst
those who are concerned with the
operational side.

Shri Sham Lal Saraf: May I know
whether it is contemplated to give
a course of training to such of those
incumbents as may be taken in for
recruitment prior to their being put
to these psychological tests?

Shri Swaran Singh: That is the in-
tention. Really, these are not just
going to be in the form of exami-
nations, but it is a sort of training
in which the test will also be a part.

Shri Bade: Is it a fact that this
psychological training ig mot given in
any country in the world, and it is
adopted only in India?

Shri Swaran Singh: No, other
countries also have adopted it, and
one country, particularly France has
adopted it in a big way and the re-
sults have been quite encouraging.

Shri Kapur Singh: May I know
whether these psychological tests
will be in relation to 1.Q., Persona-
lity or special performance apti-
tudes?

Shri Swaran Singh: These are not
likely to be in relation to persona-
lity but they will be with 3 view
to improve the safety consciousness.

Shri S. M. Banerjee: May I know
whether the psychological tests will
be confined to the employees only or
whether they will also be applied in
the case of the Railway Board Mem-
bers and the Ministers?

Mr. Speaker: Order, order. Then,
the Minister also might say that
these tests should be applied to Mem-~
bers of Parliament as well.
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Shri Manaen: The hon. Minister
was pleased to state that some sort of
cell will be created to carry out
these psychological tests, Will the
hon. Minister please tell us whether
some machinery will be set up to see
that this ccll iy properly and psycho-
logically tested?

Shri Kapur Singh: I beg to bring
one important thing to your notice..

Mr. Speaker: Has the answer to
the previous question been given?

Shri S. V. Ramaswamy: The hon.
Member is suggesting a psychological
test for the cell itself. )

WRITTEN ANSWERS TO

QUESTIONS
Air India
*1091. Shri Harish Chandra
Mathur: Will the Minister of Trans-
port and Communications be pleas-
ed to state:

(a) the number of seats which go
unutilised on the domestic sectors of
Air India’s flight;

(b) what would be our additional
revenue if these seats were utilised;
and

(c) what seats anq services on
domestic routes could be managed
with the present fleet of Air India
and what woulqg be the position with

aircraft already sanctioned?

The Deputy Minister i the Minis-
trr o7 Transport and Communica-
tionc (Shri Mohiuddin): (a) The
Air Indin has been operating only
one domestic flight op Friday morn-
inas from Bombay to Delhi since
1962, Purely domestic traffic is not
carrieq on this flight. For the pe-
riod May, 1962 to 15th March, 1963,
7948 seats were available on these
flights of which 6072 were unutilised.

(b) It the 6072 seats on the Bom-
bay-Delhi flight were utilised, the

additional revenue would be appro-
ximately Rs. 9 lakhs on the basis of
100 per cent load-factor which
however, is unusua] even on a do-
mestic service. The question of uti-
lising this capacity was considered
on more than one occasion but on
account of the additional customs
formalities to be undergone at more
than one point in India by interna-
tional passengers, the question was
not pursued. It will not therefore
be cdorrect to infer that any legiti-
mate revenue due to Air India was
foregone.

(c) Air India is at present operat-
ing a daily Bombay|Delhi|Bombay
evening service with a Boeing air-
craft on a charter basis for Indian
Airlineg Corporation. The Air India
have stated that in addition they
may be in a position to offer during
1963-64 additional capacity, some on
a guaranteed timing basis and some
others on a fluctuating timing basis de-
pendent upon arrival of the aircraft
from abroad, The Corporation have
stated that in some cases services sO
offered for domestic purposes may
even have to be cancelled. It is
also claimed that after the receipt of
the 7th Boeing aircraft on order in
April, 1964, the Air India can offer
additional capacity. Whether the
additiona] capacity so offered by the
Air India can be conveniently utilis-
ed by the Indian Airlines Corpora-
tion, especially when some of the
services offered will be subject to

cancellation or delay is yet t? . be
examined by the Indian Airlines
Corporation.

Direct Telephone Dialling Facilities

Shri R. S. Pandey:
.1100'1 Shri Onkarla] Berwa:

Will the Minister of Transport and
Communications be pleased to state:

direct telephone
be introduced
Madras

(a) when the
dialling facilities will
to connect Delhi, Calcutta,
and Bombay; and
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(b) whether the facility introduced
in Delhi-Agra and Lucknow-Kanpur
lines is working satisfactorily?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Direct tele-
phone dialling facility is expected to
be introduced between Delhi, Cal-
cutta, Madras and Bombay by 1966

(b) Yes.

Cost of Track Electrification

#1101, Shri Hari Vishnu Kamath:
Will the Minister of Railwaysg be
pleased to refer to the reply given
to Starred Question No. 889 asked or
the 16th April, 1963 and state:

(a) whether comparative statistics
are available regarding the cost of
electrificatibn per track kilometre in
various countries of the world;

(b) if so, whether the cost in our
country is high;

(c) if so, the reasons therefore; and

(d) whether a statement of figures
referreq to in part (a) above will
be laid on the Table?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) to (d). Do not arise.
Tfaw wra & fag faiw J[=mEy

*oR. =t s AT :
T WA AT 4G a@N & FAT QR
fw :

(F)y =1 a8 9= & & afqdy #v
ghial & zfaerm wrm Y I aEt @
gfaur & fad @ome @ faame uw
fasy e a9 W

(a)y afz g, &t 75 9 ¥ a9
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(w)y o8t wwmleni  faa-fa
et & fag sarg s, ; o

(9) 7arz7 wfeat & faog &t
¢ fama &Y wgm ?
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faaa &t T AT FT GG A A AFA
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(v} wra fix 3 Ifam = =
WRATIATF !

Chittaranjan, Locomotive Factory

1104. Shri Subdoh Hanpsda: Will
the Minister of Railwayg be pleased
to state:

(a) the number of electric loco-
motives manufactured so far in the
Chittaranjan Locomotive Factory;

(b) whether all these engineg are
manufactured with indigenous mate-
rial; and

.

(c) if not, what percentage of
imported material is used?

The Deputy Minister in the Minis-
try of Railwayg (Shri S. V. Rama-
swamy): (a) 19 upto end of March,
1963.

(b) No, Sir.
(c) The imported content is about
56 per cent.

Ex-Factory Price of Sugar

[ Shri R. S. Pandey:
*1105.9 Shri K, N. Pande:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the sugar industry
has demanded an increase in ex-
factory price of sugar; and

(b) if so, the action taken jn the
matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) There does not appear to' be
any case for revision.

W & qat Wt § sy
*2 0% =t W T : FT afeawA

AQT HATXC 711 I8 JATH I FA FG
fwr :
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(=) afz g, av yF &1 IgH
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(7)y 9@ qFw F gicomreaEw
fea-frr st o= F|@r 7w @ift g,
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qftags @91 @A wAWE W 99-
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wFH ¥ gU TFA, AT Jawfa< aw wy
g1 € WS & A1 | R AT griae
TE | G qTeIF ST N A

Integral Coach Factory
*1107. Shri Subodh Hansda: Will

the Minister of Railways be pieased
to state:

(a) whether the target of produc-
tion of coaches from the Integral
Coach Factory, Perambur has been
reached during the year 1962-63; and

(b) if not, what was the shortfall
and the reasons therefor?
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The Deputy Minister in the Minis-
try of Raiways (Shri S, V. Rama-
swamy) (a) Targets and actuals of
production for 1962-63 are as under:—

Shell  Furaish'~g
Target 620 381
Actuals 600 372

(b) The shortfall is due to the diffi-
cult supply position of certain essen-
tial components ang diversification of
production in the Factory.
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Development of Agriculture in Maha-
rashtra

2481 Shri D. S. Patil: Will the
Minister of Food and Agriculture be

pleased to state:
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(a) the amount allotted to Maha-
rashtra Government for the develop-
ment of agriculture during the first
two years of the Third Plan period;

(b) whether this has been fully
spent; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food (Shri A. M, Thomas): (a)
to (c). Information is being collected
ang will be placed on the Table of
the Sabha when received,

Assistance to Maharashtra for irriga-
tion Purposes

2482 Shri D, S. Patil; Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the amount of grants
given to Maharashtra Government for
irrigation purposes under the Grow
More Food Campaign during 1962-63?

The Deputy Minister in the Ministry
of Food (Shri A, M. Thomas): Under
the revised procedure for
rendering financial assistance to State
Governments, introduced from the
year 1958-59, Centra] assistance ad-
missible to various State Governments
is sanctioned in bulk for schemes
under the head “Agricultura] Produc-
tion” which includes Minor Irrigation
and Land Development. Ag such, it
is not possible to indicate the amount
of Central assistance given to the
Government of Maharashtra for their
Minor Irrigation Schemeg during 1962-
63. Information with regard to grant
and loan sanctioned to the Govern-
ment of Maharashtra during 1962-63
for their Agricultural Production
Schemes, including Minor Irrigation
and Land Development is, however,
given below:—

Year Qrant Loan.
1962-63 Rs. 79.13 lakhs Rs. 209.06 lakhs



12825 Written Answers VAISAKHA 10, 1885 (SAKA) Written Answers 12826

Tubewells in Maharashtra

2483. Shri D, S. Patil: Will the
Minister of Food and Agriculture be
pleaseq to state:

(a) the number of tubewells to be
installed in Maharashtra by the Cen-
tral Government under the minor ir-
rigation schemes and the number to
be installed in Nagpur Division; and

(b) the amount to be allotted for
each tubewel] in Nagpur Division?

The Deputy Minister in the Ministry
of Food (Shri A, M, Thomas): (a)
The Central Govermment has at present
no proposal of its own to instal tube-
wells in Maharashtra.

(b) Does not arise.
Agricultural University in Maharashtra

2484. Shri D. S. Patil: Will the Min-
ister of Foog ang Agriculture be
pleased to state:

(a) whether any proposal has been
submitted by the Government of
Maharashtra for establishing an Agri-
cultura) University in that State; and

(b) if so, the nature of the pro-
posal and the nature of the assistance
to be given by the Central Govern-
ment therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) No.

(b) Does not arise,
Howrah-Madrag Express

2485. Shri Surendranath Dwivedy:
Will the Minister of Railways be
pleased to state:

(a) whether Government have rece-
ived representation that on account
of lack of third class accommodation
in the Howrah-Madras Express and
also for the restrictions imposed on
third class travel in Howrah-Puri Ex-
press and Howrah-Madras Mail, third
class passengers bound for Orissa from
Howrah are put to great hardship;

(b) whether there is any proposal
to remove the restrictions of third
class travel in the above trains; and

(c) whether more third class bogies
are proposed to be attached to Howrah
Madras Express?

The Deputy Minister in the Ministry
of Railwayg (Shri S, V., Ramaswamy):
(a) No, but representations have been
receiveq for augmenting the loads of
Madras-Howrah Express trains for
providing a quick and comfortable
travel for South bound third class pas-
sengers generally,

(b) No.

(c) No. Room is also not available
on these trains particularly between
Howrah and Waltair for an additional
coach.

Railway Hostel Cuttack

2486. Shri Surendranath Dwivedy:
Will the Minister of Railways be
pleased to state:

(a) whether any enquiry has been
made as to how far mis-management
is responsible for the lack of interest
shown by parents to send students to
the subsidized Railway Hostel at
Cuttack; and

(b) what is the capacity of the hos-
tel and what is present strength?

The Deputy Minister in the Minis-
try of Railwayg (Shri S. V. Rama-
swamy): (a) No, Sir. The hostel is
quite popular with the employees.

(b) Capacity

Upto 30-6-62 .. 25
From 1-7-62 .. 5o
Prescnt strength .. 33

excluding those who have left due to
closing of the Scholastic Session.
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Hostel at Cuttack

2487 Shri Surendranath Dwivedy:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that selec-
tions for admission into the subsidised
hostel at Cuttack are made at the
Railway Headquarters andq considera-
ble delay occurs in taking decisions;

(b) whether it is also a fact that in
many cases decision reaches the stu-
dents so late that it prevents them
from getting seats in local colleges or
schools;

(c) whether there is any proposal
to transfer the selection of hostel stu-
dents to the Divisiomal Superintendent
at Khurda Roadq for speedy disposal;
and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railwayg (Shri S, V. Rama-
swamy) (a) Selections for admission
into the subsidized hoste] at Cuttack
are made at the Railway Headquarters
but there is no delay in taking deci-
gions on that account.

(b) No such cases have been repor-
ted so far,

(c) No, Sir.

(d) Admissiong into the subsidized
hoste] are not limited to children of
railway employees working on one
Division or even on one Railway
Zone only, but are open to children
of Railway employees on all Railways.
As such, it is not considered desirable
to transfer the work to the Divisional
Superintendent.

Rayagada Jeypore Telephone Link

2488 Shri Ulaka; Will the Minister
of Transport and Communications be
pleased to refer to the reply given
to Unstarred Question No. 1667 on the
22nd May, 1962 and state:

(a) whether Government have since
examined the proposal for establish-
ing a direct telephone circuit between
Rayagada and Jeypore in Orissa;

(b) if so, the decision taken; and

(¢) when thig project will be com-
pleted?
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The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati). (a) Yes,

(b) Provision of a direct outlet bet-
ween Rayagada and Jeypore has been
approved,

(c) By the end of 63-64, subject te
availability of stores.

Quarters for P&T Employees, Orisss

2489. Shri Ulaka: Wil] the Minister
of Transport and Communicationg be
pleased to state:

(a) the number of Posts and Tele-
graphs employees in Orissa provided
with Government accommodation;

(b) the number of such employees
who have not been given any accom-
modation so far;

(c) whether there is any proposal
to biuld quarters for them in the main
towns and cities of Orissa during
1963-64;

(d) if so, the details thereof; and

(e) how long it will take to com-
plete these projects?

The Deputy Minister in the Minis-
try of Transport and Commumications
(Shri Bhagavati): (a) 360.

(b) 4296
(c) and (d). Details of the works

in progress or proposed to be taken in
1963-64 are as under:—

Place No. of
quarters
Cuttack 13
Sambalpur 20
Jharsuguda 10
Rourkela 54
Phulbani 5
Jajpur . 6
Jagatsingpur z
Bhadrak 4
Jatni 7

(e) About two years,
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Development o¢ Sisa] Plantation in
Orissa

2490 Shri Ulaka: Wil] the Minister
of Fooq and Agriculture be pleased to
state:

(a) whether any amount was allot-
ted to Orissa for the development of
Sisa] Plantation in the State during
1961-62 and 1962-63;

(b) if so, the details thereof; and

(c) the amount allocated for the
purpose during the Third Plan period?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh). (a) to (c). No ear-
marked grants were ‘made to the
Orissa Government for the develop-
ment of Sisal ag such, It is possible
that the Orissa Government would
have incurred expenditure on Sisal
development from out of the bulk
development grants made for the State
development schemes, Information as
to these amounts has been called for
and will be placed on the Table of
the Sabha when receievd from the
Ct.:tr Government,

Gunupur-Naupada light Railway

9491 J Shri Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
of the great hardships experienced by
the travelling public for want of (i)
suitable drinking water facilities and
(ii) platform shelters on many stationg
of the Gunupur-Naupada light Rail-
way (S, E. Railway); and

(b) if so, the action taken or pro-
posed to be taken by Government to
provide these basic amenities to the
travelling public?

The Deputy Minister in the Minis-
try of Railways (Shri SV, Rama-
swamy): (a) and (b). No, Sir. The ex-
isting arrangements for drinking water
supply on the Naupada-Gunupur sec-

tion are adequate. Platform shelters
have been providedq at Parlakimedi
and Kashinagar stations. Platform
shelters are being provided on a pro-
grammed basis depending on the
quantum of traffic dealt with at sta-
tions and subject to the availability
of funds and materials. However, all
the stations on this section are pro-
vided with waiting halls.

Himacha] Pradesh State Co-operative
Bank

2192. Shri Pratap Singh: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that the
Board of Directors of the Himachal
Pradesh State Cooperative Bank have
formulated staff rules for its emplo-
yees, specifying an age for retirement,
which have been under the considera-
tion of the Registrar Cooperative So-
cieties, Himacha] Pradesh for a very
long time; and

(b) if so, the steps taken to im-
plement these rules in the interests
of the cooperative movement in Hima-
cha] Pradesh?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):
(a) and (b). The draft service rules
framed by the Board of Directors of
the Bank were returned by the Regis-
trar to the Bank with suggestions for
certain additions and alterations, The
Board of Directors of the Bank are ex-
pected to consider the amendments in
their next meeting to be held in May,
1963.

P. & T. Offices

2493 Shri D. S, Patil; Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of Posts and Tele-
graph Offices at present in Maharash-
tra, District-wise;

(b) whether Government Pproposes
to increase their number during 1863-
64 and 1964-85; and
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(c) if so, the number of places
where these are likely to be provided?

The Deputy Minister in the Minis-
try of Transport and Communica-
tions (Shri Bhagavati): (a) A state-
ment is laid on  the table of the
Sabha.  [Placed in Library, See No.
LT-1257/63].

(b) and (c). Yes;

Year Post  *Tclegraph
Offices Offices
1963-64 . . . 213 44
196.4-65 . . 282 37

*Subject to the availability of storcs.
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Agricultura] Colleges

( Shri Subodh Hansda
2495. { Shri S, C. Samanta
( Shri M_ L. Dwived:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the total number of Agricultural
Degree Colleres in our country;

(b) the total annual intake of stu-
dents in those Institutions;

(c) whether the number of these
institutions will be increased; and

(d) whether olg colleges wil] also be
revived?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) At present there
are 62 Agriculture Colleges in India.

(b) The annua] intake of students
in these Colleges is approximately
7,300,

(c) A few State Governments are
considering proposals for setting up
'‘more Agriculture Colleges.

-

(d) There is no such proposal at
present,
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Cashew Plantation

2499. Shrimatj Savitri Nigam: Will
the Minister of Food and Agriculture
be pleased to state the increase in the
acreage of cashew plantation during
the year 1960-61 and 1961-62 in the
Andaman and Nicobar Islands?

The Minister of State in the Minis-
try of Foog and Agriculture (Dr.
Ram Subhag Singh): The increase in
acreage of Cashew plantation during
1960-61 and 1961-62 was 35 hectares
(87 acres) and 102 hectares (253.5
acres) respectievly.

Fokker Friendship Service for Patna

f Shri Bhagwat Jha Aszad:

%508.3 Shri Bhakt Darshan:

Will the Minister of Transport and
Communicationg be pleased to state:

(a) whether there ijs any proposal

to touch Patna by Fokker Friendship
Service from Calcutta to Delhi; and

(b) if so, from when?

The Deputy Minister in the Minis-
try of Transport and Communications
(8hri Mohiuddin): (a) No, Sir.

(b) Does not arise,
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Awards to Grape Growers

2503. Shri P. Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
award prize to the best grape grower
in the country;

(b) if so, the details of the scheme;

(c) the states which are participat-
ing in the compctition; and

(d) the area under grape cultivation
during 1961-62 and 1962-63?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) A scheme for organising All
India Competition for the award of
‘Udyan Pandit’ in the growing of grape
has been sanctioned by the Indiax
Council of Agricultural Research.
Competitions in grape growing at State
level will be first held by the State
Governments who would recommend
the names of growers securing first
three positions for entry into the Al
India Competition. The orchards of
the successful growers will then be
visited in the year following the year
of the State level competition by an
All India judging Committee who
would recommend the best grape
grower in the country for the award
of a certificate of ‘Udyan Pandit’ and
a prize of Rs. 5,000.

(c) (i) Andhra Pradesh;
(ii) Maharashtra; and

(iii) Madras.

(d) Figures in regard to area under
grape cultivation for 1961-62 and
1962-63 are not yet available. The
area, however, under grapes for the
year 1957-58 was 3,099 acres and that
for 1958-59 was 3,687 acres.

Freight Rates on Coir Goods

2504. Shri Vasudevan Nair: Will
the Minister of Transport and Com-
munications be pieased to state:

(a) whether Government are still
negotiating with the Shipping Com-
panies for getting the freight charges
on manufactured coir goods reduced;
and

(b) if so, when a settlement is
expected to be arrived at?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) It is proposed to discuss and
finalise this matter with the Malabar
Coast/U.K.—Continent Conference
delegation from London scheduled to
visit India in the near future.

Scholarships for Research Work

2505. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of students getting
Government scholarships in Indian
Council of Agricultural Research for
research work; and

(b) how many of them belong to
Scheduled Castes and Scheduled
Tribes?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) 19.

(b) None;

Electrification of Stations on Southera
Railway

2506. Shri Elayaperumal: Will the
Minister of Railways be pleased to
state the names of the stations on the
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Southern Railway proposed to be elec-
trified during the Third Plan period?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1260/63].

Railway Protection Force

2507 J Shri Subodh Hansda:
" Shri S. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
was a clash between the Railway Pro-
tection Force and thieves on South
Eastern Railway near Kharagpur very
recently;

(b) whether it is also a fact that
there was an exchange of fire;

(¢) how many robbers were arrest-
ed; and

(d) what goods were recovered from
them?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) There was no exchange of fire,
but the RP.F. men on duty had to
resort to firing in self-defence against
a desperate criminal gang when they
were attacked.

(c) None so far.

(d) 7 pieces of galvanized iron pipes
were recovered.

Travelling Ticket Examiners

{ Shri Sezhiyan:
2508.{ Shri Muthu Gounder:
( Shri S. Kandappan:

Will the Minister of Railways be
pleased to state: .

(a) whether it is a fact that the
percentage of upgrading implemented
in the Supervisory posts of Travelling
Ticket Examiners is only 73 in
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Southern Railway as against 10 in
other Railways; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) Does not arise.
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The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b). A
statement is laid on the Table of the
Sabha. [Placed in Library. See
No. LT-1261/63].

Improved Method of Cultivation

J Shri Balgovind Verma:
\ Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

2510.

(a) whether Government are con-
templating to set up a bureau to tender
technical and mechanical advice to
farmers to use the improved method
of cultivation; and
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(b) if so, what time it will take to
set up the bureau?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The Government
do not propose to set up a bureau,
because a farm advisory service exists
at the Centre and in the States.

(b) Does not arise.

Railway Accident on the Bhimavaram-
Gudivada Line

2511. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that three
pairs of wheels of the engine of the
Bhimavaram-Gudivada passenger train
derailed while the train was approach-
ing Gudivada Station in the morning
of 29th March, 1963; and

(b) if so, the details of the accident,
its causes and casualties?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The accident took place
on 31st March, 1963.

(b) While No. 1193 Up passenger
train ex-Bhimavaram to Gudivada was
being received on signals at Gudivada
station, three pairs of engine tender
wheels derailed fouling roads No. 1
and 2.

The cause of the accident is under
investigation.

There was no casualty.
Agricultural Machinery Service Station

2512. Shri Inder J, Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have con-
sidered any scheme for establishment
of Agricultural Machinery Service
Station in the country; and

(b) if so, the number of such service
stations functioning in the country at
present, which are run by Government
and other recognised organisations of
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farmers or agricultural machinery

manufacturers?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) A scheme for the
establishment of Agricultural Machi-
nery Supply-cum-Service Centres for
giving assistance to the farmers is
under consideration of the Govern-
ment.

(b) At present the importers/
dealers and manufacturers of agricul-
tural machinery are required to main-
tain adequate service facilities to the
satisfaction of the State Governments
concerned. There is no other recog-
nised organisation for providing such
facilities.

Research Schemes in Progress in
Andhra Pradesh

2513. Shri P. Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what are the research schemes
sanctioned by the Indian Council of
Agricultural Research that are in pro-
gress at present in Andhra Pradesh;
and

(b) whether any new schemes are
proposed to be sanctioned in that State
for 1963-647

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment giving the information required
is laid on the Table of the House.
[Placed in the Library., see No.
LT-1262[63.]

Terminal for Palam Airport

2514. Shri P, Venkatasubbaiah: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether a new terminal for the
Palam Airport is contemplated; and

(b) if so, when it is expected to be
ready?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) Yes, Sir.
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(b) As the plans etc. are in the
preliminary stages of consideration, it
is not possible to say when the new
terminal building will be ready.

Poisoning of Gir Lions

2515. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
.of the fact that the lions of the Gir
Forest are being poisoned by the cattle
owners of adjoining viilages by leav-
ing poisoned meat at suitable places
in the forest; and

(b) if so, what steps, if any, are
being taken by the Central Govern-
ment to stop this wanton destruction
of their most precious and rare speci-
men of carnivora in the country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Such cases do
occur; but they are extremely rare.

(b) The preservation of wild ani-
mals and birds is a State subject.
Steps for the preservation of lions in
the Gir have, therefore, been taken by
the Government of Gujarat. That
Government has declared lions in their
‘State as completely protecteq against
killing and have also introduced a
scheme of monetary compensation to
the owners of cattle whose animals
are killed by the lions. This has been
done to dissuade the cattle owners
from poisoning the lions. Further, any
case of suspected poisoning is fully
investigated. The Central Govern-
ment has also banned the export of
lions, dead or alive, and products
thereof from India.

Synthetic Fish Net Twine making
Factory

f Shri Pottekkatt:
'1 Shri A. V. Raghavan:

Will the Minister of Food and Agri-
.culture be pleased to state:

2516,

(a) whether it is proposed to estab-
lish a synthetic fish net twine making
factory near Ernakulam;
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(b) if so, whether any foreign ex-
change has been sanctioned for the
import of the net making plant; and

(¢) the amount of foreign exchange
likely to be saved when the factory
goes into commission?

The Deputy Minister in the Minfs-
try of Fco? ard Agriculture (Shri
A. M. Thomas): (a) There is no such
proposal under consideration with the
Government of India.

(b) and (c). Do not arise.

District Central Co-operative Banks

2517. Shri Firodia: Wiil the Minister
of Community Development and Ceo-
operation be pleased to state the num-
ber of ‘A’ and ‘B’ Class District Central
Co-operative Banks which have been
sanctioned additional limits by Reserve
Bank as per recommendations of the
Mehta Committee, Statewise?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):
Two Ranks in Maharashira State and 5
banks in Madras State were sanctioned
additional credit limits during 1961-62
and 7 banks in Maharashtra State and
6 banks in Madras State during
1962-63.

Soil Conservation in Catchment Areas

2518 Shri P, Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the Central Soil Conservation
Schemes in catchment areas of river
valley projects under progress in the
country;

(b) whether any new schemes are
going to be taken up during 1963-64;
and -

(c) if so, what?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) Centrally spon-
sored soil conservation schemes in -
the catchment areas of the following
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river valley projects are under pro-
gress during the 3rd five year plan:—

Name of Project

1. DVC.

2. Bhakra-Nanga!
3. Machkund

4. Hirakud

5. Chambal

8. Mayurakashi
7. Kunda

8. Pohru

9. Tungabhadra
10. Ramganga
11. Dhantiwada
12. Kangsabati

(b) No new scheme has so far
been sanctioned for being taken up
during 1963-64.

(c) Does not arise.

Purchase of Sheep from Somala

2519. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is proposed to pur-
chase sheep from Somalia; and

(b) if so, the details of the pro-
posal?

The Minister of State in the Minis-
try of Foed and Agriculture (Dr, Ram
Subhag Singh): (a) and (b). The
possibilities of importing a small flock
of 20 rams and 60 ewes of Somali
breed are being explored for the deve-
Jopment of better mutton breeds in
arcus where sheep are reared for meat
production in this country.

Marketing Societies

2520. Shri D. C. Sharma: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether States have been asked
to develop marketing societies and
processing of plantation crops; and

(b) if so, the reaction of the States
thereto?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) and (b). The State gov-
ernments have been requested from
time to time to develop cooperative
marketing and processing of agricul-

499 (Ai) LSD—3.

Name of States concerned

Bihar & West Bengal

Himachal Pradesh & Punjab

Andhra Pradesh & Orissa

Madhya Pradesh & Orissa

Madhya Pradesh & Rajasthan

Bihar

Madras

Jammu & Kashmir

Mysore

Uttar Pradesh

Gujarat

West Bengal.
tural produce. The suggestions made
in this regard to the Statesg also gene-
rally covered cooperative marketing
and processing of plantation crops.
However, in order to specially examine
the problems of cooperative market-
ing and processing of selected planta-
tion crops such as arecanut carda-
mom, cashewnut, coconut etc., a deci-
sion hags recently been taken to con-
stitute a study team of experts. The
study team is being set up by the
National Cooperative Development
Corporation.

As a part of the genera. programme
of development of cooperative market-
ing of agricultura] produce, States
where plantation crops are grown have
been taking steps to organise market-
ing and processing of these crops on
co-operative lines. A certain measure
of success has already been achieved
in this regard. As on 30th June, 1963,
there were 23 arecanut cooperative
societies in the States of Kerals,
Mysore, Maharashtra and Madras.
These societies sold arecanut valued
at Rs 4.05,38,72.00 during the year
1961-62.

B.G. Line between Hatgamharia and
Rairangpur

2521. Shri G. Mohanty:. Will the
Minister of Railways be pleased to
state:

(a) the stage of progress of the
proposal to lay a broad gauge line
between Hatgamharia and Rairangpur;
and

(b) when Government expect the
completion of the work?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). Preliminary
Engineering and Traffic Surveys for a
mew line from nearabout Kendposi
to nearabout Rairangpur along with
an avoiding line to Asanboni and
allied facilities have been programmed
during the current year. However, an
alternative scheme for providing an
avoiding line between Sini-Pendrasali
and Gomharria-Asanboni with a third
line between Sini and Gombharria is
also being investigated. The decision
for construction of the line will be
taken only after results of the investi-
gations are closely studied. Construc-
tion of this line has not so far been
included in the Railways’ Third Plan
for construction of new lines.
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‘Water Coolers on Railway Stations
2523, Shri Daljit Singh: Will the
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Minister of Railways be pleased to
state:

(a) the number of Stations on
Northern' Railway where water cool-
ers have been installed during 1962-
63; and

(b) the number of stations where
water coolers will be installed
during 1963-64?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) One.

(b) Nill

Minor Irrigation Works

2524. Shri P, C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
advised the States to enact legisla-
tion to take over all small irrigation
works which are not owned by in-
dividuals or groups of cultivators;

(b) if so, the response from the
States; and

(c) whether similar steps are also
being taken in respect of Union Ter-
ritories?

The Deputy Minister in the Min-
istry of Foog anq Agriculture (Shri
A. M. Thomas): (a) to (c). The
Government of India have advised
all the State Governments and
Unions Territories that satisfactory
arrangements should be made for the
proper maintenance of completed
minor irrigation works. It hag been
recommended to them that they
might consider passing suitable legis-
lation which may (a) define the
duties and obligations of the benefi-
claries with regard to maintenance
of certain parts of the works, (b)
enable the Government to entrust
the responsibility of maintenance of
community works of local institu-
tions, and (c) permit the Govern-
ment to take suitable remedia]l ac-
tion in case the concerned agencies
fail to maintain the works. Some
points for legislative enactments that
may be required to be introduced for
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the purpose have also been suggest-
ed to the State Governments|Union
Territories and they have requested to
give urgent consideration to e -
troduction of a suitable legislation,
with such modifications or altera-
tions as may be considered necessary
in the light of local conditions pre-
vailing in  each  State|Territory
Union. Replies so far received from
some of the States Union Territories
indicate that the suggestions are
being examined by them.
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Derailment of Goods Train
2527. Shri P. C. Borooah: Will the

Minister of Railwaygy be pleased to
state:

(a) whether a goods train derailed

on 13th April, 1963, while entering
Taialepur Railway Station on Kati-
har-Siliguri section on N.F. Railway;

(b) if so, the number of casualties
the loss of property

(c) the cause of the accident?

The Deputy Minister in the Minls-

try of Railways (Shri S. V. Rama-
swamy): (a) An Up Military Special
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co{nprtsed mainly of goods stock de-
vailed at Taiabpur Station.

(b) Ome person wag killed and ten
others receiveq minor injuries.

The approximate cost of damages
to railway property was Rs. 18,878.

(c) The report of the Additional
Commissioner of Railway Safety
who enquired into thig accident is
still awaited,

Joint Farming Pilot Schemes in
Orissa

gxpg J Shri Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether Joint Farmining Pilot
Schmes are proposed to be organised
In Orissa during the Third Plan pe-
riod;

(b) if so, the amount allocated
during the Third Plan period for the
purpose; and

(c) the number of such pilot pro-
jects working at present in Orissa
and the amount sanctioneq for them
since the first year of Third Five
Year Plan?

The Deputy MiniSter in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) Yes. Sir.

(b) Rs. 15.86 lakhs.

(¢) Five pilot projects have been
started so far wherein 31 cooperative
tarming societies have been. organi-
ed. An amount of Rs. 3-51 lakhs has
been sanctioned to the cooperative
farming societies in the first two years
of the Third Plan, that is. 1961-62
and 1962-63. ;

Upper Quadrant Two Aspect Signals

2529. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state: )
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(a) whether it is a fact that upper
quadraht two aspect signals have
been provided at the stations bet-
ween Katihar B.G. and Khajuriaghat

section of North-East Frontier Rail-
way;

(b) if so, whether introduction of
such signals is permissible under the
General Rules; and

(2) whether the Additiona] Com-
n}issioner of Railway Safety has
given hig aproval?

The Deputy Minister in the Minfs-
try of Rallways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) Yes, under special sanction.

(¢) Yes,

Rudimentary Interlocking

2530, Shri Eswara Reddy: Wil) the
Minister of Railways be pleased to
state:

(a) the number of stations on the
Railways where rudimentary inter-
locking has not been provided.

(b) whether there is any programe
to provide the same; and

(c) if so, the details thereof?

The Deputy Minister in the Mimis-
try of Railways (Shri S. V. Rama-

swamy):
(a) B. G. 44 Stations
M. G 246 >
N. G. 215 .
Tetal 7505 i s
(b) Yes Sir.

(c) A statement showing Railway-
wise details ig placed on the Table of
the House. [Placed in the Library.
Sce No. LT-1263/63.]

Permanent way Inspectors
2531. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) the number of Permanent Way
Inspectors called for written test and
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interview for selection for the posts
of Assistant Engineers on the Central
Railway during February and March,
1963;

(b) how many have been finally
selected; ang

(c) the number of posts vacant as
on st April, 1963?

The Deputy Minister jn the Minis-
try of Railwayg (Shri S. V. Rama-
swamy): (a) 18 Permanent Way In-
spectors were called for the written
test. Of the 17 who appeareq for
this test, 9 have qualified and will ba
called for the viva voce test to be
held on the 29th and 30th April, 1863.
The remaining candidate, who could
not appear for the written test, will
be oconsidered later.

(b) The selection has not been
finalised.

(c) 9. "

Avro 748 for Indian Airlines
Corporation

2532, Shri Eswara Reddy: Will
the Minister of Transport and Com-
munications be pleaged to state:

(a) the reasons for not placing
orders so far on the Aircraft Manu-
facturing Depot at Kanpur for the
supply of Avro-74 for the wse of
Indian Airlines Corporation;

(b) whether there is any proposal
to place orders in the near future;
and

(c) if so, the number of aircrafts
likely to be ordered?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (c). The
Indian Airlinegs Corporation would
go in for Avro 748 aircraft for use
on their regional routes as soon as
the aircraft ig available for commer-
cial operations. The Corporation is
considering the question of number
of aircraft to be purchased by them.
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YN ¥ g fear mar a9, e #
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Derailment of Goods Traing

2524. Shri D. C. Sharma: Will th
Minister of Railways be pleased t.
state:

(a) whether twenty-one wagons ©
a goods train capsized between Lin
gaon and Nanded stations on the Por

near-Nizamabaq metre gauge sectior

of the Central Railway on the 15th
April; 1963;

(b) whether an enquiry has been
instituteq into the accident; and

(c) it so, the details thereof?
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The Deputy Minister in the Minis-
try of Raillways (Shri S. V, Rama-
swamy): (a) The accident occurred
between Limbgaon and Nander sta-
tions.

(b) Yes.

(c) The findings of the Enquiry
Committee are under scurtiny.
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Miraj-Poona Section

2336. Shri Lonikar: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Railway Board
have decided to convert Miraj-Poona
M.G. Section into Broad-Gauge;

(b) when the work will be started
and completed; ang

(¢) whether there is any proposal
under concideration to utilise the
old M.G. material of Miraj-Poona line
to convert Miraj-Kurduwadi narrow-
gauge into metergauge?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) The work of conversion Wwill
be taken up immediately after the
completion of the Fina] Location
Survey which has just been sanc-
tioned. The work of conversion is
expected to take a minimum of
three years for completion.

(c) No.
Panchayati Raj Instifntions

2537. Shri Lomikar: Wil] the Minis-
ter of Community Development and
Cooperation be pleaseg to state:

(a) whether the National Develop-
ment Council has taken decision in
respect of (i) giving membership of
Panchayati Raj institutions to MDPs,
M.L.As,, and M.LCs.,, and (i)) non-
payment of any allowances or sala-
ries to the non-official office bearers;

(b) it so, the steps taken to imple-
ment decisions of National Develop-
ment Council; and

(c) whether a statement showing-
the details of allowances paid under
Panchayati Raj Actg in the States, if
any, will be laid on the Table?

The Deputy Minister in the mes-
try of C ity Devel
Cooperation (Shri B S. Murthy): (a)
No, Sir.
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(b) Doeg not arise.

(c) A statement is laid on the Table
of the House. [Placed in the Lib-
rary. See No. LT-1264/63].

Acquisition of Lang

2538. Shri Lonikar: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) how many acres of agricultu-
ral lJand was acquired by (i) Centre
and (ii) State Governments for non-
agricultural purposes during 1962-
63; and

(b) how many acres of uncultivat-
ed and non-agricultural land was
brought under cultivation during
1962-637?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b). The
information is not available with
the Government of India.

Derailment of Goods Train

2539, Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether two wagons of a goods
train were derailed in the railway
yard of Allahabad Junction on the
16th April, 1963;

(b) if so, the details of the accid-
ent; and

(c) whether any enquiry has been
instituted into the matter?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) On 16-4-63 No_ 302 Dn. goods
started from line No. 16 of Allahabad
Yard. While the 17th wagon from the
engine was ncgotiating a diamond
crossing, it took a road other than
the one op which the train was pro-
ceeding. The wagons both in front
and rear of this wagon travelled on
the correct route. As a result of the

cross-pull this wagon after travelling”

a distance of 37 feet on the other
road got derailed. The severe jerk

caused the breakage of drawbars om
both ends of the aforesaid wagon and
caused the derailment of the lead in
pair of the wheels of the wagon
which wa ahead. The train having
parted came to a stop.

(¢) Yes.

All India Agriculture Service

2540. Shri D. C. Sharma: Will the
Minister of Food and Agriculture
be pleased to state:

(a) whether the question of start-
ing an all-India Agriculture Service
has been considered by Government;
and

(b) if so, the stage at which the
matter stands at present?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
The Constitution of an All-India
Agriculture Service is at present un-
der consideration by Government.
The matter is still at the preliminary
stage.
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Dearness allowance of Railway
Servants and Rent Recoveries

2544, Shri Kashj Ram Gupta: Will
the Minister of Railways be pleased
to state:

(a) whether it is g fact that dear-
ness allowance of a railway servant,
whethere merged with pay or givea
separately, is treated as part of his
amoluments for recovery of rent,
but the same ig not treated as part
of emoluments, while remission ig
made to him in respect of such rents;
and

(b) it so, what are the reasons for
this discriminatory treatment?

The Deputy Minister in the Minis-
try of Railwayg (Shri 8. V. Rama-
swamy): (a) It is not a fact that
dearness allowance is treated ag a
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part of amoluments for the purpose
of recovery of rent for railway
quarters. Nor is it taken
into  account for the purpose of
of remission of rent. Dearness allow-

ance, which have been merged in pay.

on the introduction of the Authorised
Scales of pay, has become pay proper
which is taken into account as pay
both for recovery of house rent and
remission of rent.

(b) From what ig stated above, it
wil] be seen that there is no discri-
minatory treatment in the matter, and
therefore, the question of furnishing
reasong for the same does not arise.
Retired Rallway Officials in Com-

mercial Concerns

2545, Shri D. D, Mantri: Will the
Minister of Railwayg be pleased to
refer to the reply given to Starred
Question No. 815 on the 10th April,
1963 and state:

(a) the number of senior officials of
Railway Boarq and Indian Railways
who have joined commercial concerns
after getting permissions from the
Ministry during the last five years.

(b) whether an up-to-date list will
be laid on the Table; and

(c) who among these are stationed
at Delhi?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Forty. Before 31st Janu-
ary, 1959, non-pensionable Officers of
the Indian Railways were not required
to obtain prior permission for accept-
ing private employment after retire-
ment, but pensionable Class I Officers
were required to obtain permission
within two years of retirement From
81st January, 1959, non-pensionable
engineers of gazetted rank are also
required to obtain permission within
two years of retirement.

(b) and (c). A statement is laid on
the Table of the House. [Placed in the
Library. See No. LT-1265/63].

Railway Service Commission
2546. Shri A. K, Gopalan: Will the

Minister of Railways be pleased to
state:

12862

(a) whether it is a fact that the
Railway Service Commission advertis-
ed for a number of posts opn the
Northern Railway vide ity Employ-
ment Notice No. 6/58-59.

(b) if 30 the number of posts ad-
vertiseq for different categories;

_(c) the number of applications re-
ceiveq for each post; ang

(d) the number of applicants finally
selected and absorbed for the posts of
trainee journey-men?

The Deputy Minister in the Mints-
try of Rallways (Shri 8. V. Rama-
swamy): (a) Yes, Sir.

(b) 174,

(c) 682 in all of which 184 were
only eligible.

(d) Number selected—48. Number
absorbed—Nil.
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National Highway in Salem District

2548. Shri §. Kandappan: Wil]l the
Minister of Transport ang Communi-
cations be pleased to state whether
*Government have any proposal {o
.construct an inter-State National
Highway via Kolathoor from Mettur
Dam in the Salem District connecting
Tamilnad with Karnataka?

The Minister of Shipping in the
Ministry of Transport and Communica-
tions (Shri Raj Bahadur): No, Sir. But
a grant-in-aid of Rs. 15 lakhs hag been
aproved under the Central aid pro-
gramme for roads of inter-State or
economic importance for the im-
provement of the Madrag State sec-
tion of the road connecting Mettur
in the Madras State with Madhes-
waram in the Mysore State via Kula-
thur, This road provides a conect-
tion between Tamilnad and Karna-
taka.

state:

(a) whether it is a fact that the
Railway employees who are under
suspension or are on leave (authorised
or unauthorised) are entitled to pri-
vilege passes and P.T.Os.; and

" (b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V., Ramas-
swamy): (a) and (b). A statement is
laid on the Table of the House.

(Placed in the Library, See No.
LT-1266/63]. N
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Jabalpur-Itarsi Track

2551. Shri Hari Vishnu Kamath: Will
the Minister of Railways be pleased
to state:

(a) whether the work of doubling
the track on the Jabalpur-Itarsi
section of the Central Railway is be-
hind schedule;

(b) if so, the reasons therefor; and

(¢) when the work is expected to be
completed?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Neo.

¢ (b) Does not arise.

(¢) The doubling of 152'32 miles
long Itarsi-Jabalpur section is being
undertaken in stages. 17'35 miles
doubling has since been completed and
opened to traffic. The work on 54°15
miles doubling is in progress and is
expected to be completed by Decem-
‘ber 1964. Of the remaining 8082
miles, the doubling of 7682 miles has
‘been included in the Budget for 1863-
64 and will be taken in hand shortly.
“This work is expected to be completed
by the beginning of Fourth Plan. The
doubling of Bagratawa Viaduct and
Tunnel (2 miles) and Sher Bridge (2
miles) will be considered as and when
necessity arises,

Development of Hill Areas

Shri Ram Harkh Yadav:
2351-A.{ Shri Sidheshwar Prasad:
Shri P. C. Borooah:

Will the Minister of Food and Agri-
<culture be pleased to state:

(a) whether Government propose to
set up a Board for the Development
of Hill areas; and

(b) if so, the functions and consti-
tution of the proposcd Board?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
- Subhag Singh): (a) and (b). The

to Matters of Urgent
Importance

Hill Development Seminar held re-
cently at Simla has recommended the
sctting  up of an appropriate high
powered agency for looking after the
development of hill areas in the coun-
try. The recommendation of the
Seminar is under consideration of the
Government of India.

Minor Irrigation Works in Mysore

2551-B. J Shri Hari Vishnu Kamath:
\ Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to press
reports to the effect that Mysore State
has diverted a part of the Plan allo-
cation for minor irrigation works to
the erection of a zoo;

(b) if so, whether it is a fact;

(c) the reason for such diversion of
funds; and

(d) whether Government propose to
discountenance such serious irregulari-
ties.

The Deputy Minister in the Minis-
try of ‘Food and Agricultur (Shri
A. M. Thomas): (a) to (d). The re-
quired information is being collected
from the Mysore Government and will
be placed on the Table of the Sabha
as soon ag it is received.

12.03 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE

TREATMENT OF CHINESE INTERNEES
N INDIA

" Shri Hem Barua (Gauhati): I call
the attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I
request that he may make a statement

thereon: .

“The New China News Agency
report regarding persecution and
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[Shri Hem Barua]

maltreatment of Chinese internees

in India.”. )

Shri D. C. Sharma (Gurdaspur): 1
had sent a short notice question on
this subject. My name has not been
included in this calling-attention-
netice.

Mr. Speaker: It is not in my power
to accept it. If the Minister cannot
answer it at short notice, what can 1
‘'do?

The Minister of Home Affairg (Shri
Lal Bahadur Shastri): The main
allegations appearing regarding treat-
ment to internees who were recently
repatriated are:—

(i) That they had been subjected to
persecution and maltreat-
ment while being taken to
Madras from the Internment
Camp;

(il) That they were without their
belongings at the time of em-
barkation;

(iii) That they were without money
and without clothes other than
that what they were wearing;
and

(iv) That some of their passports
were seized.

These allegations have no basis
whatsoever. The facts are:—

(i) The internees were taken from
Deoli to Madras by a special
tra’n in which all arrangements
for their comfort, e.g. adequate
accommodation,” sanitation,
meals, medical attention, etc. on
the way were made. Rations on
a liberal scale were sent with
the train and arrangements for
cooking were made in the
kitchen car attached to the
train. Special officers with two
doctors and six nurses were also
deputed to look after the com-
fort of the internees on the way.

(ii) Internees were allowed to take
their personal belongings with
them as adm'ssibl:a under the
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normal baggage rules. In addi-
tion to clothing these included
personal and household effects,
watches, fountain pens, 1
camera per family, personal
jewellery upto Rs. 1,000 per
family and furniture and
kitchen utensils, household
crockery, etc. In fact, some
families had as many as 20 to
25 pieces of luggage with them.
The Customs Authorities cleared
all these items belonging to 900
internees within three hours.

(iii) Each family was allowed to take
the equivalent of £50 (viz.
Rs. 666). This was a special
concession not allowed to other
persons leaving the country.

(iv) Since the internees were return-
ing to their own country and in
their own ships, they did not
need any passports for their
travel. They were, however,
given special exist permita
without any other formalities.

Shri Hem Barua: In view of the
fact that China has been indulging in
a vitriolic campaign of calumny and
fantastic lies against us, on the ques-
tion of Chinese internees in this coun-
try, may I know what positive steps
Government have so far taken to put
our case across the world, with a view
to nailing down or nailing these damn
lies to the coffin or to counter?

Mr. Speaker: Order, order. Whe-
ther any positive steps have been
taken to counteract that propaganda
which has been carried on agains$
us?—that is the only question.

Shri Lal Bahadur Shastri: Yes, Sir.
I myself have mentioned about it in a
number of public meetings. It has
appeared in the newspapers also. We
have also informed Shri Banerjee who
is in Peking in this regard. He has
also tried to counteract these stories.

Thirdly, this question itself and my
answer will help in giving much pub-
licity to this matter.

Mr. Speaker: Next call attention
notice.
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Shri Hem Barua: I have not got a
full reply to my question.

Mr. Speaker: He has made a detail-
ed statement. I do not think further
questions need be put.

Shri Hem Barua: I do not put a
~question. But I submit this for your
consideration. China has been carry-
‘ing on a propaganda all the world over.
I just wanted to know whether we
have tried to counteract this propa-
ganda.

Mr. Speaker: That is exactly what
he has said.

Shri Hem Barwa: He said that we
have sent information to Shri Baner-
jee in Peking.

Mr. Speaker: Order, order.

Shri Hem Barua: What about other
.pountries in the world? Are we utilis-
ing our embassies in this connection?

Mr, Speaker: Is anything being done
‘to counteract this propaganda by put-
ting across our case and the story that
we have in all other countries of the
world?

Shri Lal Bahadur Shastri: We have
a fairly good reputation in this
regard throughout the world, and I do
not think those statements are gene-
rally elieved by other countries

12:07 hrs.

RrrorTeD SHORTFALL IN FOND PRODUCTION
TARGETS DURING THIRD PLAN PERIOD

Shri Subodh Hansda (Jhargram): 1
call the attention of the Minister of
Food and Agriculture to the follow-
ing matter of urgent public import-
ance ang I request that he may make
a statement thereon:—

The reported shortfall in food

production targets during the
Third Plan period.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): We have seen the
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We have not yet received full re-
po:ts for the year 1962-63 about food-
grains production. In fact, rabi
crops -are still being harvested and
there is no reason to believe that the
reports that we have so far received
have led us to a gloomy conclusion
as appeared in The Statesman. It is
also not correct to say that we had
expected foodgrain production of
about 83. million tons. Foodgrain
production in the first year of the
Third Plan, that is, 1861-62, was 79'8
million tons. According to a paper
circulated by the Planning Commis-
sion, the production figure for the
year 1962-63 is likely to be 808
million tons. The average foodgrain
production during the pre-Plan quin-
quennium, that is, 1946-47 to 1950-51—
foodgrains production—was 581 mil-
lion metric tons. It went up to 658
million tons in the First Plan quin-
quennium and further to 74:9 million
tons during the Second Plan quin-
quennium. Compared to these figures,
the production figures for the first
two years of the Third Plan are
definitely higher.

Shri Subodh Hansda: It is not
based on the newspaper report of
yesterday. It is the view of the Plan-
ning Commission that the current
food production has gone down much

- below what has been expected by

the Ministrv. I would like to know,
in view of the fact that the irriga-
tion system in our country has been
developed as claimed by the Ministry
and also the use of chemical fertili-
sers has gone up....

Mr. Speaker: Order, order. He
cannot make a speech.

Shri Subodh Hansda: 1 want to
put a question. If that is so, what
are the other reasons for this short-
fall? Is it a fact that the farmers
have no enthusiasm for agricultural
production or is there any defect in
the Government organisation, as a
result of which production in the
country is falling?
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Dr. Ram Subhag Singh: We are
constantly trying to activise the ad-
ministrative apparatus, and it is true
that water potential of 47 lakh acres
still remains to be utilised because we
shall have to construct village chan-
nels etc. In regard to fertilisers
also we had expected in terms of
nitrogen to the tune of about 6:5 lakh
tons this year to be utilised, but the
availabiiity is only to the extent of
461 lakh tons.

Shri S. C. Samanta (Tamluk): Is

it not a fact that the interim reports
of production of foodgrains from the
different States testify that there
will be a shortall of foodgrains this
year?

Dr. Ram Subhag Singh: If the
shortfall is going to be calculated in
the context of the over-all target
laid down by the Third Plan....

Shri Tyagi (Dehra Dun): By the
Planning Commission.

Dr. Ram Subhag Singh: By the
Planning Commission. But even
according to +hat, {hcre 1s pn annual
tirpetr, and, you might appreciate
that in 1958-59 the production has
gone up by over twelve million tons
in one year. So, we are not at ail
worried about achieving the target. I
do promise that we shall make ear-
nest endeavours to achieve the tar-
get.

Shrimati Renu Chakravartty (Bar-
rackpore): May I remind the hon.
Minister of what he said on the floor
of the House in 1962, about one year
ago? He said:

“Rice also has remained at
33'5 million tons.....The look of
things is very encouraging indeed.
I may be allowed to be optimistic
on this occasion. The food position
today is as it was never before
in the history of India. All our
granaries are full with the things.
If anybody starts migchief by
raising the prices, whether it is
the retailer or the wholsealer, I
shall blow out these things into
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the market and see that that can
never be done.”

‘May I know whether this promise
given one year ago has been fulfilled?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): How very
nicely put by the hon. Member.

Shrimati Renu Chakravartty: It
was your own speech.

Shri S. K. Patil: That is why I
gave her a compliment. The hon.
Member should be prepared to re-~
ceive it.

It is a fact that all the time agri-
cultural production is going up. If is
the largest in our history because we
are producing more and more. There-
fore 33:5 milion tons was also the
largest in our history. There is no
wonder about it, because here per-
haps the wonder is of the type that
every year it is going up, and it is bet-
than the previous year, and surety
better than all other years that pre-
ceded it. Therefore, there is nothinz
wrong about it. If you generate con-
fidence in order that blackmarketeers
and others do not take advantage of
it, which is precisely the result when
you talk of shortages etc, there is
nothing wrong. I would repeat it a
hundred times again.

Shrimati Renu Chakravartty: We
must know what the fact is. That is
the point. He is not giving the facts.

Shri §. K. Patil: These are the
facts, and they will remain the facts.

Shrimati Renu Chakravartty: What
is the figure?

Shri S. K. Patil: 335 million tons
was the figure there. It was the
figure, it was the fact. Then, so far
as rice is concerned. rice this year
might be perhaps a little less, but the
other millets would increase. I do
not create the food. It is the lands
in India that create food.

Shri S. M. Banerjee (Kanpur): It
is stated in the newspapers that the
reports received during the week
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from all over the country have made
the Union Government to come to
that conclusion. I want to know whe-
ther it is a fact that because of this
shortfall in food production prices
have gone up and are going up, and
if so what positive steps have been
taken by Government to see that the
prices do not go up in the near future
despite this shortfall.

Shri S. K. Patil: Prices go up
by the talk of shortfall Our grana-
ries are quite full and as I said there
is no reason whatsoever why prices
should go up. When we talk too
much about the crisis and shortfalls,
the immediate result of it is exactly
the opposite of what the hon. Mem-
ber wants.

Shrimati Renu Chakravartty: This
is what he has stated in the ]ast three
years. ... (Interruptions.)

Shri Daji (Indore): I would like
to know whether it is not a fact that
the total production of all grains is
three million tons less than last year?

Shri S. K. Patil: No, Sir. That is
the information which the hon. Mem-
ber is giving. I have not got the
information with me because the
crops are not yet harvested.

Shri H. N. Mukerjee (Calcutta Cen-
tral): We are quite accustomed to
the Minister’s essays in optimism and
welcome them. May I know why, in-
spite of our having these repeated
reports about increased production
and our granaries being full we do
get at the same time, on the admis-
sion of the Minister himself, reports
of decreased production and increas-
ing prices all over the place about
which grievances are being voiced
from different parts of the country

. (Interruptions.)

Shri 8. K. Patil: Essav in pessim-
ism is no reply to the essay in optim-
ism.

Shrimati Renu Chakravartty: This
is no answer. He has stated too often
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that the only reason for price rise is
because of the criticism made about.
the shortfalls. Is this the only rea-
son? Has he no other remedy except
to stifle criticism from this side of
the House? '

Shri S. K. Patil: No cffort is made
to stifle anything. If 1 stifle it, it
would not have been so eloquent as
it is....(Interruptions.)

Shri Prabhat Kar (Hooghly): Sir,
unless I am audible to the Minister
how can I get a reply?

Mr. Speaker: I am all attention.

Shri Prabhat Kar: I want to know
whether the report published in the
Statesman is correct.

Shri S. K. Patil: I do not claim
authenticity for any report published
anywhere. It is not my report; I can
tell him this.

Shri Prabhat Kar: What is his re-
port?

Mr. Speaker:
facts.

Shrimati Renu Chakravartty: He
has not given any figures.

Mr. Speaker: Dr. Ram Subhag
Singh read out the figures that he nad
according to him.. .. (Interruptions.)

Shrimati Renu Chakravartty: 335
million tons was not the figure. He
said that there were no annual tar-
gets. He said all sorts of things
which contradict what has been said
already.

Shri H N. Mukerjee: Sir, the Min-
ister said that his granaries were
full and that if prices rose anywhere
it was on account of the perverse rea-
soning or because of the imagination
of certain members. Does the Min-
ister deny that in Calcutta, for in-
stance, at this very present moment
there is a very con:iderable increase
in the price of rice in particular?
Docs he deny what is there? In spite
of the granaries being full, why is it

so?

He has given his
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Mr. Speaker: Prices have risen at
-oertain moments in certain places but
not on account of the shortage of
production that is his reply. It may
‘be right or wrong; I am not saying
.about that.

Shri H. N. Mukerjee: Then could
‘we find out, if Government’s grana-
ries are full, why the apparatus for
selling them by wvarious channels to
the people is not working properly?
‘Have we not got the right to find

.. ~out, especially when Parliament
1 -bout to rise?

Mr. Speaker: Is there any defect
in the distributing machinery if pro-
duction is not low?

Shri 8. K. Patil: I do not think so,
‘That question was answered earlier
also, so far as Calcutta was concern-
‘ed sometime back. Perhaps you may
remember it Where prices rise we
regulate them through fair price
shops. It may be that in the open
market, outside, sometimes prices
‘may rise. But so far as our fair price
shops are concerned, we try to main-
‘tain these prices. :

12.19 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDUSTRIES (DEVE-
LOPMENT AND REGULATION) AcT

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
I beg to lay on the Table a copy of
Not 'fication No. S.0, 1218 dated the
25th April, 1963, under sub-section
(2) of section 18A of the Industries
(Dcvelopment and legulation) Act,
1951. [Placed in Library. See No. LT-
1232/63].

HINDI VERSION OF REPORT OF GANGA
BRAHMAPUTRA  WATER  TRANSPORT
BoaArp FOrR 1962.

The Deputy Minister in the Min-
tstry of Transport and Communica-
tons (Shri Mohiuddin): On behalf
of Shri Raj Bahadur, I beg to lay on
the Table a copy of Hindi version of
‘Report of the Ganga Brahmaputra
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Water Transport Board for the year
1862. [Placed in Library. See No. LT-
1233/63].

NOTIFICATIONS UNDER EsSeEnNTIAL Com-
MODITIES ACT

The Mimister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): I beg to lay on
the Table g copy each of the follow-
ing Notifications under sub-section
(8) of section 3 of the Essential Com-
modities Act, 1955: —

(i) The Fertiliser (Control)
Amendment Order, 1963 pub-
lished in Notification No. S.O.
944 dated the 30th March,
1963.

(ii) The Fertiliser (Movement
Control) Amendment Order
1963 published in Notification
No. G.S.R. 636 dated the 13th
April, 1963.

[Placed in Library. See No. LT-
1234/63).

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): I beg to lay on the
Table a copy of Notification No. G.S.R,
680 dated the 18th April, 1963 under
sub-section (6) of section 3 of the
Escential  Commodities  Act, 1935.
|Placed in Library. See No. LT-
1235/63].

ANNUAL ACCOUNTS OF INDIAN AIRLINES
CORPORATION FOR 1960-61 AND 1961-
62 AND PAPERS UNDER AIR CORPORA-
TIoNS RuLes, 1954

The Deputy Minister in the Min-
istry of Transport and Communica-
tions (Shri Mohiuddin): T beg to lay
on the Table:

(i) a copy each of the Annual
Accounts of the Indian Air-
lines Corporation for the year
1960-61 and 1961-62 and the
Audit Reports thereon, under
sub-section (4) of section 15
of the Air Corporations Act,
1953. [Placed in Library. See
No, LT-1236/63].
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(ii) a copy each of the following

papers under sub-rule (5) of
rule 3 of the Air Corporations
Rules, 1954: —

(a) Summary of Budget Esti-
mates of Revenue and Ex-
penditure of the Indian Air-
lines Corporation for the
year 1963-64. [Placed in
Library. See No. LT-1237/
63].

(b) Summary of Actuals for the
year 1961-62 Budget Esti-
mates and Revised Estimates
for the year 1962-63 and
Budget Estimates for the
year 1963-64 under Capital,
of the Indian Airlines Cor-
poration. [Placed in Li-
brary. See No. LT-1238/
63].

Summary of Budget Esti-
mates of Revenue and Ex-
penditure of the Air-India
Corporation for the year
1963-64. [Placed in Library.
See No, LT-1239/63].

(c

~

(d) Summary of Actuals for the
year 1961-62, Budget Esti-
mates and Revised Estimates
for the year 1962-63 and
Budget Estimates for the
year 1963-64 under Capital,
of the Air India Corpora-
tion. [Placed in Library.
See No. LT-1240/63].

12.21 hrs.

COMMITTEE ON GOVERNMENT

ASSURANCES
MINUTES OF THIRD SITTING

Shri Morarka (Jhunjhunu): I beg
to lay on the Table the Minutes of the
Third sitting of the Committee om
Government Assurances held during
the current Session.

499 (Ai) LSD—4.
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ESTIMATES COMMITTEE
MINUTES

Shri Dasappa (Bangalore): I beg
to lay on the Table—

(i) a copy each of the Minutes of
sittings of the Estimates Com-
mittee relating to:

(a) Eleventh Report on the
Ministry of Finance ‘Mea
partment of Economic
fairs) —Revision of the? §tm
and Contents of the De-
mands for Grants;

(b) Thirty-third Report on the
Ministry of Mines and
Fuel—Coal Controller’s Or-
ganisation, Coal Movement,
Coal Board, Coal Washeries,
Coal Council of India, etc.;

(c) Procedural and Miscella-
neous matters:

(ii) a copy each of the Minutes of
Evidence given before the
Sub-Committee of the Esti-
mates Committee on Public
Undertakings and .minutes of
the sittings of the Estimates
Committee relating to the
following Reports:

(a) Twenty-eighth Report on
the Ministry of Mines and
Fuel—Indian Oil Company
Ltd.;

(b) Thirty-second Report on the
Ministry of Mines and Fuel
—National Coal Develop-
ment Corporation Ltd.;

(c) Thirty-fourth Reporton the

Ministry of Mines and
Fuel—Indian Refineries
Ltd.; and

(d) Thirty-sixth Report on the
Ministry of Finance—Indus-
trial Finance Corporation of
India,
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JOINT COMMITTEE ON OFFICES
OF PROFIT
FIRST REPORT

Shri J. R. Mehta (Pali): I beg to
present the First Report of the Joint
Committee on Offices of Profit.

1222 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 950

The Deputy Minister in the Minis-
try of Steel amd Heavy Industries
(Shri P. C. Sethi): In reply to parts
(a) and (b) of Starred Question No.
950 answered on the 19th April 1963,
I stated that at the time the letter of
intent was issued to Messrs. Sahu
Jain Ltd. for setting up a cement fac-
tory at Jhalda in Purulia district of
West Bengal, the Vivian Bose Report
had not been submitted. Likewise,
during the course of supplementaries
to the question, I stated that the
Vivian Bose Commission’s report had
not come when the letter of intent was
issued.

With reference to the queries raised
on my reply, I have looked into the
matter further and wish to clarify the
matter to the House. While it is true
that the report of the Vivian Bose Com-
mission was not available in the Min-
istry of Steel and Heavy Industries at
the time the letter of intent was issu-
ed and the findings of the report were
not therefore studied before the issue
of the letter of intent, it is 3 fact that
Part I of the report was received by
the Government in the Ministry of
Commerce and Industry (Department
of Company Law Administration) on
the 18th June 1962. Part II of the
report was received on 31st October
1962. The report of the Commission
was placed before the Parliament on
23rd January 1963.

As I had already stated, further
developments arising out of the Com-
mission’s report would be taken into
consideration before a decision is
taken whether a formal licence should
be issued.
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Shri Daji (Indore): In view of this
clarification, I would like to seek a
clarification. I would like to know
whether the Ministry of Steel and
Heavy Industries received any infor-
mation from the Ministry of Com-
merce and Industry that such damaging
reports have been received and no
licences should be issued, or whether
no such information was communi-
cated.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
I have always kept in view the recom-
mendations in the Vivian Bose Com-
mission’s report and no irrevocable
step has been taken. That is why only
a letter of intent was issued in this
case and whatever action is necessary
on the basis of the recommendations
of the Vivian Bose Commission will
be taken into account. I can assure
hon. Members that nothing will be
done against the recommendations of
the Commission.

Shri Dasappa: Sir, I may be permit-
ted to present the report of the Esti-
mates Committee—item No. 10 on the
Order Paper. I think I should have
done it immediately after I laid on the
Table the papers mentioned against
item No. 9.

'Mr. Speaker: Yes.

ESTIMATES COMMITTEE

THIRTY-SEVENTH REPORT

Shri Dasappa: I beg to present the
Thirty seventh Report of the Estimates
Committee relating to action taken by
Government on the recommendations
contained in the Hundred and fifty-
fifth Report of the Estimates Com-
mittee (Second Lok Sabha) on the
Ministry of Irrigation and Power—
National Projects Construction Cor-
poration Limited (Reports and Acco-
unts).



12881 VAISAKHA 10, 1885 (SAKA) Re.Suspension of 12882

ELECTION TO COMMITTEE
CENTRAL Sk BoaArp

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): On behalf of Shri
Kanungo, I beg to move the follow-
ing:

“That in pursuance of clause

(c) of sub-section (3) of section

4 of the Central Silk Board Act,

1948, the members of Lok Sabha

do proceed to elect, in such man-

ner as the Speaker may direct,
one member from among them-
selves to serve as a member of the

Central Silk Board, subject to the

other provisions of the said Act

and the Rules framed thercunder,
vice Shri Dodda Thimmaiah re-
signed from the Board.”

Shri U. M. Trivedi (Mandsaur):
Sir, have I your permission to move
the motion of which I had given
notice yesterday? I sought your per-
mission yesterday.

Mr. Speaker: I have sent him the
information. I got his letter. Let me
put the motion made by Shri A. M.
Thomas first.

Mr. Speaker: The question is:

“That in pursuance of clause
(c) of sub-section (3) of section
4 of the Central Silk Board Act,
1948, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
one member from among them-
selves to serve as a member of the
Central Silk Board, subject to the
other provisions of the said Act
and the Rules framed thereunder,
vice Shri Dodda Thimmaiah re-
signed from the Board.”

The motion was gdopted.
12:25 hrs.
RE:SUSPENSION OF MEMBER

Shri U. M. Trivedi: Sir, the ques-

tion is very simple. I had seen you
also on the 22nd. I was under the

Member

impression that I would be able to
move the motion on the 29th. Yester.
day I probably informally sent notice
to you that I might be jllowed to
move it yesterday. You were good
enough to tell me that it will be taken
up today. Formalities probably were
not carried out by me. But I think
even when the original motion was
moved there was no such formality.
Immediately a motion was moveq by
a Member just on the spur of the
moment. This is of a similar type. I
might say that today is the end of this
month. Sufficient punishment has
been inflicted upon the party con-
cerned. Mr. Kachhavaiya has been
suspended from the service of the
House for sufficiently long time. If it
is the wish of the House and if it is
your permission, if personal apologies
are necessary from me, I have glready
tendered it. The apology from the
hon. Member also has becn sent to
you. He has also expressed his desire
that he may be excused for whatever
has been done. Under these circum-
stances, I think the House will be
quite considerate in this respect and
further suspension of these Members
may be cancelled.

Mr, Speaker: I received a request
from the hon. Member yesterday and
I mentioned it too that I had just
received it. But it was so informal,
scribbled in two or three lines. It
wag not a regular one. Therefore, I
had not put it on the Order Paper
today. Today he has written to me
formally. I have also called for the
earlier letter that Mr. Kachhavaiya
had written to me, so that it may be
attached along with this. A notice
should be given to hon. Members.
This is no analogy, because at that
moment, when an action is taken, the
whole thing happens on the spur of
the moment and the action has to be
taken at that moment. No previous
notice has to be given. The Member
does not give notice in advance that
he is going to make any demonstra-
tion here, so that we may be prepared
and put it on the Order Paper.

But now, when we have to take a
decision to revise or review or what-

\
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ever the House likes, certainly it
should be placed on the Order Paper
and that is why 1 have called for the
previous letter of Mr. Kachhavaiya
also and that may be attached to this,
so that it might be circulated. Those
things might be circulated to the
Members. They might know in ad-
vance what he ha. written and they
may be prepared to give their
opinion here. Then I will ullow
him to move the motion. Of course,
this is the last day of the month, but
that is not sacred. Tomorrow is lst
May. Perhaps that would be all right.

12:28 hrs.
APPROPRIATION (NO. 3) BILL*

The Minister of Finance (Shri
Morarji Desai): I beg to move ior
leave to introduce a Bill to provide
for the authorisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 31st day
of March, 1961, in excess of the
amounts granted for those services
and for that year.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated

Fund of India to meet the amounts

spent on certain services during

the financial year ended on the
31st day of March, 1961, in excess
of the amounts granted for those
services and for that year.”

The motion was adopted.

Shri Morarji Desai: I introduce the
Bill.4

Shri Morarji Desai: I beg to move:

‘“That the Bill to provide for the
authorisation of appropriation of
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moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1961, in excess
of the amounts granted for those
services and for that year, be
taken into consideration.”

Mr. Speaker: Motion moved:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1961, in excess
of the amounts granted for those
services and for that year, be
taken into consideration.”

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of order, Sir.
At the outset, I may make it clear that
I am not a rigid stickler for rules. But
the rules, I submit in all humility,
should not be departed from, unless
it is ineluctably and inevitably neces-
sary. May I invite your attention to
Rule 74? Rule 74 provides:

“When a Bill is introduced, or
on some subsequent occasion, the
member in charge may make one
of the following motions in regard
to his Bill”.

The motion that he has just moved is
one of those following motions. But
what does proviso 2 say? It says:

“Provided further that no such
motion shall be made until after
copies of the Bill have been made
available for the use of members,
and that any member may object
to any such motion being made
unless copies of the Bill have been

1963.

*Published in the Gazette of India Part II, section 2, dated 30th April,

+Introduced with the recommendation of the President.
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so made gvailable for two days
before the day on which the
motion is made, and such objec-
tion shall prevail, unless the
Speaker allows the motion to be
made.”

Of course, you are all powerful here,
I know. I know the powers vested in
you. But may I also request you to
consider whether the heavens will fall
if this motion is not made today?

Shri S. M. Banerjee (Kanpur): No.

Shri Hari Vishnu Kamath: I am
glad Shri Banerjee feels that they
would not.

Mr. Speaker: There could be diff-
erence of opinion also. They may
fall in the opinion of one and they
may not fall in the opinion of ano-
ther (Interruption).

Shri Hari Vishnu Kamath: Let us
have il from the Minister himself,
whether the heavens will fall or some
serious thing will happen or some
calamity will overtake this Parliament
or the country if this motion is put off
til] day after tomorrow—if day after
tomorrow will not suit, tomorrow is
all right I suppose. I say this because,
Sir, only this morning we got this
Bill alongwith other parliamentary
papers not even one day’s notice we
have had. Therefore, I do submit
that unless it is absolutely and inevi-
tably necessary that the motion should
be made and passed also today, I
would like to entreast vou with all the
earnestness at my command that the
motion may be put off till tomorrow
or some subsequent day.

Mr. Speaker: It is all rright. Every
hon. Member has got this right to
object when such motions are being
made unless two days are allowed to
him. But a letter wag sent to me
requesting me that the Minister might
be allowed in this case to move this
motion. Because we had spent &o
much time and extended the time in
many other items it was feared that
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we might not have time to pass this
Bill in-both the Houses. Therefore, I
had allowed this motion to be made,

though it is right that every hon,
Member. has got the right to raise
such an objection. There was nothing
very particular that was to be dis-
cussed in this. That is why I thought
that even if this permission was given
there would be no harm, and I allow-
ed it.

Shri Hari Vishnu Kamath: The
point I raised was whether any cala-
mity will overtake us if it is passed
day after tomorrow and not today.
What will happen?

Mr. Speaker: Because we have got
other business, that might be . . .

Shri Hari Vishmu Kamath: The
same time will be taken tomorrow.

Mr. Speaker: Interrupting some
other business we have been extend-
ing the time allotted to each one of
the other items. Therefore, because
this was not a Bill where there was
much of controversy, I allowed it.

Shri Hari Vishmu Kamath: It is not
a question of controversy.

Mr. Speaker: If it had been any-
thing gubstantial I might have defer-
red jt.

Shri Hari Vishnu Kamath: T am not
raising any question of controversy. I
am raising a question of precedent,
tradition and convention.

Mr. Speaker: That would continue.

Shri Hari Vishmu Kamath: There-
fore, unless the Minister convinces us
that it must be passed today as other-
wise something serious may happen, I
do not know why it should be done
today. The same time taken up today
will be taken tomorrow, and that
would not make any difference in that
regard.
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Mr. Speaker: Now that I have
allowed it, he will suffer it to go
through. I have allowed it.

Shri Bade (Khargone): Sir, I want
to speak on this Appropriation Bill
for only two minutes. 1 want to seek
an assurance from the Government.

Mr. Speaker: He ought to have
given notice to me in advance.

Shri Bade: Sir, my submission is
this. Yesterday, I pointed out some
mistakes which were detected by the
Auditor-General, that the amounts for
expcnses on tours were surrendered
at the end of the year. The same mis-
take is repeated every year. The
Auditor-General has said that this
mistake should not happen every year.
1 want an assurance from the Govern-
ment in this respect. Having such an
efficient staff with the Government,
why should such mistakes occur every
year? I want an assurance, when we
are passing the Appropriation Bill,
that such mistakes will not happen in
future (Interruption).

Mr. Speaker: Does the Minister
want to say anything?

Shri Morarji Desai: Sir, I can
never make a promise which I cannot
carry out. I cannot say that nobody
will make a mistake. How can I say
that? All that I can say is that due
care and caution will be taken.

Mr. Speaker: All efforts should be
made.

Shri Morarji Desai: That is all
what I can say.

Mr. Speaker: The question is:

“That the Bill to provide for
the authorisation cf appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1961, in excess
of the amounts granted for those
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services and for that year, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: We will now take up
clause by clause consideration. The
question is:

“That clauses 2, 3, 1, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill”,

The motion was adopted.

Clauses 2, 3, 1, the Schedule the Enact-
ing Formula and the Title were added
to the Bill.

Shri Morarji Deszi: I beg to move:
“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed”.
The motion was adopted.

12.36 hrs.

COMPULSORY DEPOSIT SCHEME
BILL—contd.

Mr. Speaker: The House will now
take up further clause by clause consi-
deration of the Bill to provide in the
interest of national economic develop-
ment .

Shri S. M. Banerjee (Kanpur): May
I submit . . .

Mr. Speaker: Am I not to be allow-
ed to put it before the House?

Shri Daji: Sir, I have only one sub-
mission to. make. Yesterday, Govern-
ment was pleased to lay on the Table
a part of the report of the Attorney-
General and the other legal adviser
appointed to go into the matter. As
the discussion in coming up very soon,
on the 4th May, and as it is very diffi-
cult to discuss the subject without
going through the report, may I
request you to see that it is circulated
to Members?

Mr. Speaker: I would request hon.
Members to consider this point. When
I read half of a sentence, they stood
up in the middle . . .
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Shri Daji (Indore): Because we
could not catch your eye.

Mr. Speaker: I should have been
permitted at least to finish that sen-
tence. Anyhow, I will find out if it is
possible.

Now, we will take up further consi-
deration of the Bill to provide in the
interest of national economic develop-
ment for compulsory deposit and for
the framing of a scheme in relation
thereto, Three hours were allotted
for this Bill. We have already spent
ten hours on that.

Shri Prabhat Kar (Hooghly): Out of
ten hours, most of the time was by
our sitting beyond 5 o’clock.

Mr. Speaker: Perhaps, we will now
be just business-like. We were dis-
cussing clause 4. 1 will call the Minis-
ter to reply now.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I will make a request in this
connection, Sir, we are all grateful
to you for the adroit and skilful man-
ner in which you upheld . . .

Mr. Speaker: I have always to inter-
fere and interrupt him that I do not
wnnt him to give me so many compli-
ments which I do not deserve.

Shri Hari Vishnu Kamath: It is not
a compliment; it is a statement of fact.

Mr, Speaker: I will most humbly
request him not to use . . .

Shri Hari Vishuu Kamath: Sir, it is
awkward for us to withdraw what we
have said.

Mr. Speaker: If he does not with-
draw it, then I will have to get it
expunged.

Shri Hari Vishnu Kamath: Sir, ‘it is
against all parliamentary traditions,
decorum and decency. We are all
grateful to you for the adroit and
skilful manner in which you upheld
the supremacy and sovereignty of the
House in the matter of calling the
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Attorney-General to the House in this
connection, and I hope that the salu-
tary precedent set up in the Third
Lok Sabha will have very healthy
repercussions for the future also. But
the House, I am sure, will be glad to
know, from the Finance Minister why
it was that he put up such stiff resis-
tance to this proposal last week and
whether he still thinks that he has
done something wrong in calling the
Attorney-General.

Mr, Speaker: Order, order, Shri
Kamath should not raise it now. Why
should he raise it, when the Govern-
ment agreed to it? The Attorney-
General came here and gave his opi-
nion. We have got all the facts now.
So, now to go into the question why
in the beginning he was not prepared
to call him is not necessary.

Shri Hari Vishnu Kamath: It would
have looked decent and graceful if
they had done it without resistance.

Mr. Speaker: Order, order. Now the
Finance Minister.

The Minister of Fimance (Shri
Morarji Desai): May I say that since
the questions on the legal points have
now been replied to, I need not add
anything further to what the
Attorney-General has said and the
clarifications made by him? The
remaining question is about shop-
keepers and salaried people, in whose
case it is argued that we should raise
the limit from Rs. 1,500 to a higher
figure.

Shri Ranga (Chittoor): What about
peasants?

Shri Morarji Desai: The peasants
also, We have taken powers under
another clause which is going to come,
namely, clause 7B, in which we have
said that we are taking powers to
exempt any person where it is neces-
sary to do so. But I am not going to
raise the limit of Rs. 5 of land
revenue as it is. I am very sorry. It
1 cannot do it, I cannot do it. It does
not fit in with the scheme of the Bill
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[Shrij Morarji Desai]
and the legislation that is proposed
here.

The same thing holds good about
the limit of Rs. 1,500. I have explain-
ed this at great length even before.
I do not think therefore that any use-
ful purpose will be served by my
repeating the argument.

1 oppose the amendments except

the Government amendment.

Shri Tridib Kumar Chaudhuri
(Berhampur): I only wanted to ask
before the hon. Finance Minister rose
as to what time you are allowing for
the discussion of this Bill and when
the other item will be taken up.

Mr. Speaker: We might take half an
hour over this. Now, I am putting
first the Government amendments to
the vote of the House.

The question is:

(i) Page 3, for lines 2 to 5 substi-
tute—

“(a) in the case of a person fal-
ling under clause (a) of sec-
tion 2, fifty per cent of the
land-revenue (including sur-
charge thereon, if any,) pay-
able in respect of the land or
lands held by him in the year
for which the deposit is
required to be made.

Explanation:—In  thig clause
‘year’ means the year with
reference to which land-
revenue is payable under any
law with respect to land-
revenue;” (85).

(ii) Page 3, for lines 11 to 15,
substitute—

“Px"ovided that where the pro-
perty is assessed to such tax
not with reference to its
annual rental value, the maxi-
mum rate of deposit under
this clause shall be twelve and
a half per cent of such tax;”.
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(iii) Page 3 omit lines 22 to 25.

(iv) Page 4, after line 29, insert—

“(5A) Where a person falling
under clause (d) of section 2
pays in any year any sum,

(i) to effect or to keep in
force any insurance on the
life of such person or on the
life of the wife or husband
of such person; or

(ii) as a contribution to any
provident fund to which
the Provident Funds Act,
1925, applies or to any
“recognised provident fund”
as defined in clause (38) of
section 2 of the Income-tax
Act; or

(iii) in a ten-year account or a
fifteen-year account under
the Post Office Savings
Bank (Cumulative Time
Deposit) Rules, 1959, as
amended from time to time,

he shall not be liable to make any
compulsory deposit under this section
for that year if such sum is not less
than eleven per cent of his annual

.income from salary.”;

(v) Page 4, line 35, after ‘“four
per cent. per annum” insert—

“to be calculated from the first
day of the month immediately
following the month in which
the deposit is made to the
last day of the month imme-
diately preceding the month
in which it is repaid (both
days inclusive)”.

(vi) Page 5, lines 2 and 3,—

for “in the event of the death
of the depositor if the autho-
rity” substitute “in any case
in which the authority”.

The motion was adopted.
Mr. Speaker: Now I shall put the

other amendments moved by hon.

Members to the vote of the House?
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Shri S, M. Banerjee: Is he going to
accept any of them?

Mr. Speaker: He has said “No”.

The amendments were put and nega-
tived.

Mr. Speaker: The question is:

“That clause 4, as amended,
stand part of the Bill.”

I hope Mr. Tyagi is ready now. I am
going to call the Division. He always
wants some interval between the
two. . .(Interruption).

Shri Tyagi (Dehra Dun): Sir, .

Shi Surendranath Dwivedy (Ken-
drapara): You were warned and still
this has happened.

The Lok Sabha Divided.

Shri Tyagi: I am sorry, Sir. Today
actually there is some defect in the
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machine. I would like to try it once
again. My fingers. .(Interruption).

Mr. Speaker: Now, he wants to vote
for ‘Ayes’.

Shri Tyagi: ‘Ayes’ of course.

Shri A. P. Jain (Tunkur): Sir, I
would object to his vote being record-
ed for ‘Ayes’ because he was warned
before hand and yet he could not do
it

Mr. Speaker: He says, there is some
defect in the machine.

Shrimati Shashnak Manjari (Pala-
mau): My vote has not been recorded.
I am for ‘Noes’.

Mr. Speaker: All right. One vote is
to be added to Noes’. Any other mis-
take?

Shri Ranjit Singh (Sangrur): I am:
for ‘Ayes’.

Mr. Speaker: All right.

Division No. 25 ]

Abdul Rashid, Bakhshi
Alva, Shri A, S.

Alva, Shri Joachim
Anjanappa, Shri

Azad, Shri Bhagwst Jha
Babunath Singh, Shri

Bal Krishna Singh, Shri
Balakrishnen, Shri
Banerje¢, Dr. R.
Barkataki, Shrimati Renuks
Barupal, Shri P. L.
Basumatari, Shri
Bhargava, Shri M. B,
Bhattacharyya, Shri C. K.
Bist Shri J. B. S.
Borooah, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chekraverti, Shri P. R,
Chanda, Shrimati Jyotsas
Chattar Singh, Shri
Chaturvedi, Shri S. N.
Chaudhury, Shri C. L.
Chaudburi, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavdas, Shrimati
Chettiar, Shri Ramsnathan
Chuni Lal Shri

Das 8k N, T,

AYES [ 12°47 hrs.

Das, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.

Desai, Shri Morariji
Deshmukh, Shri B. D.
Dhaon, Shri

Dighe, Shri

Dubey, Shri R. G.
Dwivedi, Shri M. L.
Pirodia, Shri

Gackwad, Shri Fatehsinhrao
Gahmari, Shri
Gaitonde, Dr.

Ganapati Ram, Shri
Goni, Shri Abdul Ghani
Guha, Shri A. C.
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hangda, Shri Subodh
Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri

Iqbal Singh, Shri

Jain, Shri A. P.
Jamunadevi, Shrimati
Jedhe, Shri

Jyotshi, Shri J. P.
Kadadi, Shri

Kappen, Shri
Karuthiruman, Shri
Kedaria, Shri C. M.
Khadilkar, Shri

Khanna, Shri Mchr Chand
Kindar Lal, Shri

Kisan Veer, Shri

Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shet T. T.
Kureel, Shri B. N.

Lakhan Das, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Mahadeo Prasad, Shri
Mahtab, Shri

Muhishi, Shrimati Sarojini

" Mallick, Shri

Manaen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Mehdi, Shri S. A.
Mehrotra, Shri Braj Bjhari
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Mirzs, Shri Bakar Ali
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Mishra Shri Bibhuti
Mishra, Shri Bibudhendra
Mishra, Shri M. P.
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.

More, Shri S. S.
Mukane, Shri

Musafir, Shri G. S.
Muthiah, Shri

Naidu, Shri V. G.

Naik, Shri Maheshwar
Nanda, Shri

Naskar, Shri P. S.
Nayak, Shri Mohan
Nehru, Shri Jawaharlal
Niranjan Lal, Shri
Pandey, Shri R. S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Singh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri S. K.
Pattabhi Raman, Shri C. R.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Puri, Shri D. D
Raghuramaiah, Shri

Bade, Shri

Banerjee, Shri S. M.

Berwa Kotah, Shri
Chakravartty, Shrimati Renu
Daji, Shri

Dharamalingam Shri
Dwivedy, Shri Surendranath
Ghosh, Shri P. K.

Gokaran Prasad, Shri
Gopalan, Shri A. K.
.Gupta, Shri Kanshi Ram
‘Gupta, Shri Priya
Himmatsinaji, Shei
Imbichibava, Shri

Mr. Speaker: The result of the
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Ral, Shrimati Sahodrabai
Raja Shri G. R.

Ram, Shri T.

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R,
Ramdhani Dass, i
Rananjai, Singhy Shri
Rane, Shri

Ranga Rgo, Shri

Ranjit Singh,

Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Rameshwar
Rao, Shri Thirumala
Raut, Shri Bhola

Ray, Shrimati, Renuka
Reddiar, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri

Saigal, Shri A. S.
Samanta, Shri S. C.
Sanji, Rupji, Shri

Sen, Shri P. G.

Shah, Shri Manabendra
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri
Shinde, Shri

NOES

Ismail S

Kamath, Shri Har1 Vishnu
Kapur Singh, Shri
Kar, Shri Prabhat
Krishnapal Singh, Shri
Kunhan, Shri P.
Misra, Dr. U,
Mukerjee Shri H. N.
Nair, Shri Vasudevan
Nath Pai, Shri
Raghavan, Shri A. V.
Ram Singh, Shri
Rangs, Shri

Division is: Ayes 188; Noes 40 The

‘Ayes’ have it.

Shree Narayan Das, Shri
Singh, Shri D. N.

Singh, Shri R. P.

Sinha, Shri Satya Narayan
Sinha, Shrimati ‘Tarkeshwari
Sinhasan Singh Shri
Sonavane, Shri
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Swamy Shri M. P

Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thimmaiah, Shri

Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N,
Tiwary, Shri R. S.
Tripathi, Shri Krishna Deo
Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyaya Shri Shiva Dutt
Vaishya, Shri M. B.
Varma, Shri Ravindra
Veerappa, Shri
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Wadiwa, Shri

Yadav, Shri Ram Harkh

Reddy, Shri Narasimha
Reddy, Shri Yallamanda
Sezhiyan, Shri
Shashank, Manjari, Shrimati
Singh, Shri J. B.
Singha, Shri Y. N.

Soy, Shri H. C.

Swamy, Shri Sivamurthi
Trivedi, Shri U. M.
Utiya, Shri

Vimla Devi, Shrimati
Warior, Shri

Yashpal 8ingh, Shri

Amendment made.

(i) Page 5, line 25, add at the end—

The motion was adpoted,

Clause 4, as amended, was added to

the Bill.

Clause 5.— (Compulsory  Deposit

Scheme)

“or by whom penalties for fai-

lure to make deposits may be

levied”

(81)

(ii) Page 5, after line 34 insert—

'

“(gg) the exemptions, if any, to
be granted in exercise of the
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powers under section 7B; tion 4 by a person falling under
© clause (a) of section 2.
(ggg) the delegation of powers

in pursuance of section 7C”; (92) 7B. Power t ¢ Wh
. 0 exempt.—Where

(iii) Page 5, after line 39 inser{— the Central Government is of the
opinion that jt is necessary or ex-
pedient so to do, either in the
public interest or having regard
to the peculiar circumstances of
any case, it may by notification in
the offiical Gazette and subject to
such conditions, if any, as it may
specify in the notification,—

“(3) A scheme framed under
this section may provide that all
or any of its provisions shall take
effect either prospectively or re-
trospectively on such date as may
be specified in this behalf in the

scheme.

(4) Any scheme framed under (a) Exempt any person or class
this section shal] have effect not- of persons from the operation
withstanding anything contained of all or any of the provisions
in any law for the time being in of this Act; and
force, other than this Act, or in
any instrument having effect by (b) cancel an : ;

. ; y such notification
Vll‘tl;l’e of any law other than this and again subject by a like
Act.” notification, the person or

. class of persons to the opera-
Mr. Speaker: The question is: tion of such provisions,
“That clause 5, as amended
stand part of the Bill.” 7C. Power to delegate—The

Centra] Government may, by
notification in the Official Gazette,
direct that any power which may
be exercised by it under this Act,

The motion was adopted.

Clause 5 as amended was added to the

Bill. other than the power under sec-
tion 5 or the power under this sec-
Clauses 6 qnd 7 were added to the Bill. tion, shall, subject to such restric-
New Clauses 7A, 7B a nd 7C. tions and conditions, if any, as
it may specify in the notification,

The Deputy Minister in the Minis- be exercised also by—

try of Finance (Shrimati Tarkeshwart

Sinha): I beg to move: (a) such officer or authority sub-

ordinate to the Central Gov-

Page 6, after line 4, insert—
ernment, or

TA. “Power to suspend, reduce

or remit the amount of compul- (b) such State Government or
sory deposit.—Where the State such officer or authority sub-
Government has suspended pay- ordinate to a State Govern-
ment of land revenue, or reduced ment or

or remitted the amount of land- '

revenue, payable in any year in tho-
respect of any land, then, the (© ::;;h aosth,:yoﬁe;pzl;iﬁ:: in
Central Government may, by the,notiﬁcation." (94)

order, suspend payment of the

compulsory deposit, or reduce or
remit the amount of such deposit These provisions have already been

payable in that year under sec- amply explained.
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Mr. Speaker: The question is: (b) such State Government or

such officer or authority sub-

P . .
age 6, after line 4, insert— ordinate to 3 State Govern-

TA. Power to suspend, reduce ment, or
or remit the amount of compul-
sory deposit.—Where the State (¢) Such other officer or autho-
Government has suspended pay- nty', as may be specified in the
ment of land revenue, or reduced, notification.”  (94)

or remitted the amount of land-
Tevenue, payable in any year in
respect of any land, then, the

The motion was adopted.

Centra] Government may, by or- Mr. Speaker: The question is:
der, suspend payment of the com-

pulsory deposit, or reduce or re- “That new clauses 7A, 7B and
mit the amount of such deposit, 7C be added to the Bill.”

payable in that ycar under sec-

tion 4 by a person falling under The motion was adopted,

clause (a) of section 2

New Clauses TA, 7B and 7C were

7B. Power t " t.—Wh
ower to exemp ere added to the Bill.

the Central Government is of the
opinion that it is necessary or ex-
pedient so to do, either in the Clause 8 was added to the Bill.
public interest or having regard
to the peculiar circumstances of

any case, it may, by notification in Clause 9—(Penalty for failure to

the official Gazette and subject to make deposit).
such conditions, if any, as it may
specify in the notification,— Shrimati Tarkeshwari Sinha: I beg
to move:
(a) exempt any person or class
of persons from the operation .
of :’ll or any of the provisions Page 6, line 15—
of this Act; and for “an amount equal to” substitute
(b) cancel any such notification “an amount not exceeding”. (95)
and again subject by a like )
notification, the person or Page 6, lines 20 and 21,—

class of persons to the opera-

- « _
tion of such provisions. for “any company or other corpo

ration referred to in clause (d) of

7C. Power to delegate—The section 2” substitute ‘“any person”.
Central Government may, by noti- (96).
fication in the Official Gazette, . _
direct that any power which may Page 6, line 24,
be exercised by it under this Act, for “that company or other corpora-
other than the power unde? sec- tion” substitute “that person”. (97).
tion 5 or the power under this sec-
tion, shall, subject to such res- Shri Bade: I beg to move:
trictions and condition, and condi- ]
tions, if any, as it may specify in Page 6, line 16,—
he notification, be exercised also
:,ye_. * add at the end—
(a) such officer or authority sub- “and this amount of fine will
ordinate to the Central Gov- be added to the amount of depo-
ernment, or sit”. (118).

/
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Page 6, line 19,—
add at the end—

“and it sufficient cause is shown
the default will be condoned”
(116).

I move these amendments simply
for this reason. Clause 9 dealing with
penalty for failure to make deposit,
says:

“If any person who is liable to
make a deposit under this Act
fails to make the same within the
time specified therefor, he shall
be liable to pay by way of penalty
an amount equal to the amount of
deposit which he is liable to
make.”

I have moved an amendment that this
amount of fine will be added to the
amount of deposit. Because, this is
not a Bill which penalises the culti-
vators. If he fails, the amount which
is taken from him ag penalty should
be given to him after five years as if
it is a deposit from him.

There is another amendment. It is
said here:

“Provided that before levying
any such penalty such person
shall be given a reasonable oppor-
tunity of being heard in respect
of the same.”

1 have added:

“and if sufficient cause is shown
the default will be condoned.”

There is no provision in this. Suppose
there is «an enquiry and the officer
comes to the conclusion that there
was sufficient cause. What is that
officer to do: whether he should con-
done or he should only enquire into
the matter and leave the matter ag it
is. Therefore, there is a lacuna. I
pray that the hon. Finance Minister
should take into account at least this
provision, that if sufficient cause is
shown, the default of the cultivator
will be condoned. That should be
amended here. Therefore, I have
moved these two amendments.
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Bill
Shri Ranga: I think it is a very
reasonable amendment, because, after

. all, the peasants have not got much

to save. They are already in debt.
In spite of it, if in the national in-
terest the hon. Finance Minister wants
to insist upon this payment, by com-
pulsory deposit, and if by any chance,
they are not able to pay, they are
sought to be penalised The penal
clause ought not to be there at all.
Since it is going to be there, it is
much better that the suggestion made
by my hon. friend is accepted by the
hon. Finance Minister. The other
amendments follow as a consequence
from this. If the penalty is not to be
treated as a punishment, it should be
added to it. Notice should be given
and reasonable opportunity should be
given to them to show why this
penalty should not be levied. I would
request the hon. Finance Minister to
accept the amendment.

Shri Kashi Ram Gupta (Alwar): I
request that the penalty be reduced to
a half. Instead of 100 per cent. it
should be 50 per cent. I request that
the hon. Finance Minister may accept
this.

Mr. Speaker: He has not moved any
amendment.

Shri Kashi Ram Gupta:
moved.

I have

Mr, Speaker: Which Number?

Shri Kashi Ram Gupta: No. 71. I
moved:

Page 6, line 15—

after “an amount equal to” insert
“half”. (1)

Mr. Speaker: All right.

shri Kashi Ram Gupta: After all,
a compulsory deposit should not be
the way to penalise the people like
anything. The penalty should in no
case go beyond 50 per cent.
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Shri Morarji Desai: 1 can accept (iii) Page 6, line 24,—
reduction to a half. 1 cannot accept “
the other amendments, because, then, for “that company or other corpo-
it does not remain a penalty. It goes ration” substitute “that person”.

against the scheme. The motion was adopted.

Mr. Speaker: Amendment No. 71 Mr. Speaker: The question is:
is accepted? “That clause 9, as amended,

stand part i11.”
Shri Morarjj Desai: 1 am accept- p of the Bill
ing reduction to a half. There is no The motion was adopted.
question of accepting the other amend-

ments where it is said, after explana- Clause 9, as amended, was added to

tion is given, if sufficient cause is the Bill.
shown, that goes out. That is not Clauses 10 and 11 were added to the
necessary. Bill.

Mr. Speaker: The question is: New clause 11A

Shrimati Tarkeshwari Sinha: I
beg to move:

Page 6, line 15—

after “an amount equal to” insert
“half”. (71)

The motion was adopted.

Page 6, after line 39, insert—

11A. “Power to remove diffi-

Mr. Speaker: The question is: culties.—If any difficulty arises in
giving effect to the provisions of

(i) Page 6, line 16,— . this Act or of any scheme fram-
ed thereunder, the Central Gov-

add at the end— ernment may, by order, as occa-
“and this amount of fine will be sion requiries, do anything (not
added to the amount of deposit” inconsistent with this Act) which
(115) appears to it to be necessary for

(if) Page 6, line 19 removing the difficulty.” (98)

This new clause 11A proposed to be
the end— .
add st the inserted under this amecndment en-
“and if sufficient cause is shown ables the Central Government to
the default will be condoned”. issue Removal of Difficulties Orders
(116) to carry out the intentions of the Act
wherever it may be experient to do
The motion was negatived. 80.
Mr. Speaker: The question is: Mr. Speaker: The question is:
(i) Page 6, line 15— Page 6, after line 39, insert—

11A. “Power to remove difficul-
ties—If any difficulty arisen in
. PR giving effect to the provisions of
(95?11 amount not exceeding” this Act or of any scheme fram-
: ed thereunder, the Central Gov-
ernment may, by order, as occa-
sion requires, do anything (not
inconsistent with this Act) which
appears to it to be necessary for
removing the difficulty.” (98)

for “an amount equal to” substitute

(ii) Page 6, lines 20 and 21,—

for ‘any company or other cor-
poration referred to in clause (d)
of section 2, substitute “any peec-
son”. The motion was adopted.
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Mr. Speaker: The question is:

“That new clause 11A be added
to the Bill.”

The motion was adopted.

New Clause 114 was added to the Bill.
Clause 12 was added to the Bill.

Clause 1.—(Short title, extent and
commencement)

Shri P. R. Patel: There is one
amendment. I beg to move:

Page 1, line 5, add at the end—

“and shall stand repealed one
year after the Proclamation of
Emergency is withdrawn”. (32)

The Finance Minister has been
pleased to make a statement. In para
4 of the statement, he has stated like
this:

“I now turn to the Compulsory
Deposit Bill and Super-Profits
tax Bill. Both these Bills inter-
ject ideas which are admittedly
unorthodox. In dealing with the
challenge posed by the Emergency
at a time when our resources were
already heavily committed to
development, I felt the need to
depart from conventional methods
of increasing savings and taxing
the corporate sector.

Then, he has stated, in that very
para:

“How long these proposals will
remain ag a part of the law of
the land and in what shape, are
clearly not matters on which I,
or the Government, or this House,
need form any judgement at this
stage.”

In moving this amendment, I want
to say this. We want money to meet
our emergency, to meet our expenses.
When the emergency is over, I feel
that the present Bill, even if it be-
comes law, should not be continued.
So, I have moved this amendment
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and I hope the Finance Minister will
accept it.

Shri Morarji Desai: I am Very sorry,
for the reasons I have already stat-
ed, I cannot accept this amendment.
I have not called it an emergency
measure,

Mr. Speaker: Does he withdraw the
amendment?

Shri P. R. Patel: I withdraw.

The amendment was, by leave, with-
drawn.

Mr. Speaker: The question is:

“That clause 1 stand part of the
Bill.”

The motion was adopted.
Clause 1 was added to the Bill

The Enacting Formula and the Title
were added to the Bill.

Shri Morarji Desai: I beg to move:

“That the Bill, as amended, be
passed”.

Mr. Speaker: Motion moved:

“That the Bill as amended, be
passed”.

13 hrs.

Shri Ranga: I am sorry I have
to voice my protest against this Bill,
and I am not at all in favour of it,
especially because it is likely to hurt
the interests of the people who are
already heavily indebted, namely the
peasants, the lower middle classes, and
the middle classes, including the
salaried employees with Jow income. I
am sorry that we have not been able
to persuade the Finance Minister and
the Government to deal with the
peasantg at least in the same way as
they have dealt with the other classes
of people. This Bill is a standing
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[Shri Ranga]

monument of discrimination against
peasants, and, therefore, I am not
able to accept this Bill.

But, at the same time, I would like
to congratulate my hon. friend the
Finance Minister for having display-
ed a democratic spirit and the way in
which he was ready to change, as
we always must pe ready to change,
‘his opinion in regard to the stand that
he or anybody else would be taking
-at one time even in the course of the
passage of any particular Bill. He
has shown a sense of statesmanship by
his readiness to change his own atti-
tude in regard to this particular pro-
blem that we placed before him name-
1y that the Attorney-Genera] should
be invited to this House. Therefore,
I am glad that he has accommodated
himself to the democratic spirit, and
1 congratulate him on that.

Shri Prabhat Kar: So far as the
scheme of the Bill was concerned,
generally we had lent our support be-
fore and we had wanted certain modi-
fications in respect of the lower in-
come groups, but we are sorry that
all the amendments that we have mov.
ed in respect of the Jower income
groups, either the peasantry or the
salaried employees or the shopkeepers
etc., have not been accepted by Gov-
‘ernment,

Yesterday, when the question of the
legality or the competence of this
Parliament was being taken into consi-
deration, and when the Attorney-
General was present here to clarify
‘the point, Shri Tyagi referred to a
similar measure that had been adopt-
ed at the instance of Keynes, during
the war economy of England. But
one thing is forgotton that that coun-
try had full employment, and the
wage structure was also higher. But
today, as a result of the imposition of
new taxes the application of the
compulsory deposit scheme to the
lower income groups will be repres-
sive and oppressive. That was why
we wanted certain modifications. But
1 am sorry that these have not been
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accepted, although Government have
moved an amendment seeking to in-
sert a new clause 7B, which has just
been adopted, under which Govern-
ment have taken certain powers
whereby at any time, on a represen-
tation being received, they exempt
such classes of persong or individuals
as they may think fit. But looking
at the way the things have been done
and the way the discussions have gone
on from every section of the House,
including the Congress Party and
other parties, we find that in spite of
the repeated request and appeal to
the Finance Minister, he has not ac-
cepted these modifications. There-
fore, we cannot lend our support to
the Bill as it is going to be passed to-
day.

Shri S. M. Banerjee: 1 am really
sorry that despite the best efforts of
the hon. Finance Min'ster to uphold
the democratic traditiong of this coun-
try by bringing the Attorney-General
to this House and trying to convince
us, there are certain other aspects of
this Bill which have not been taken
into consideration. As has already
been stated by me, in this House, the
middle class employees belonging to
the Central Government employment
or other employment, and especially
that section of the peasantry which is
alreadvy indebted, wou'd be hard-hit
after the passing of this Bill. Of
course, as a result of this compulsory
deposit scheme, Government may get
some money, but I have no hesita-
tion in saying that this compulsory
deposit scheme will be at the cost of
the impoverishment and starvation of
the common people. 1 am sorry that
no notice hag been taken of this fact
by the Finance Minister, though he
knows full well that there is indf}t:-
tedness to the tune of Rs._100 in the
middle class familles, and especially
among those members of the peasan-
try who are having uneconomic hold-
ings. So, I am really sorry that the
spirit of our submissions has not be.en
taken into consideration, and the Fin-
ance Minister has simply considered
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only one aspect namely that the coun-
try wants money. Surely the coun-
try should have money. But he has
not considered the other aspects of
the matter.

I am really sorry, that though with
all his eloquence he wanted to con-
vince us, I cannot possibly lend my
wholehearted support which otherwise
1 wanted to give. I would have lent
my wholehearted support for this
mcasure had he specified some exemp-
tion limit so that the poor employees
who are already hard-hit may not face
starvation.

Shri Kashi Ram Gupta: The basis
fixed in regard to the salaried
employees and also the shopkeepers
is totally unjustified, and in spite of
our definite request made from time
to time, the hon. Minister has not
been able to convince us on this
point. I would say again that the
basis that he has fixed is totally
wrong and totally unscientific. Also,
in regard to the cultivators, the basis
is totally unscientific.

Hence, 1 oppose the Bill.

Y 3o firo wmfed (zaawmer)
Heqer wered, ag faw A fF gre
s @R g, 9y Fwawd #fam &
g &, afex Fvrawdr femfae =
Rl Aigg A A A Y
qFAT § |

Fofers ¥, & MY o foa wigrsfag
e &, ¥ fom T IwTES W
oraeqT F § | §9 AT I
TR, e a7 R & WK AfEwd
FTH IER A FT A5 8 | FAAET
Frsfar Y &, T FTewET A ¥
TF sl S g w9gT A T g
Fg Afgr 7 Fx aFw & 1 foaaly
AT &Y wyay o AdY &, O Av #Y
#fas ¥ afaF agfeas 37 A7 e

499 (Ai) LSD—5.

Bill
Ft Y, oF Ifew AN aww FgEfT
%wam,wgﬁmﬁq@w&
39 q9 WY1 AT AGAT § | AW
Y TAFY gAY ¥ FF TEET N gFAT
3, 79 X A fra W

T ad § W FEAT ATEAT § |
oY wEew I Fey § f g AT
ar w3 sgTEr @R 3 ¥ fag
qare Y, afFw e TR JaR A€
9, SR TP = faar 1 F 4
T T FT ? e T ST
T AT G¥ ITH 2, TY @w oAy F
T4l O F% 7 "W & fAu AT
AT Y F7 e & 79 AR @A qUgar
g fF & wadde 9| a1 9 9, oy
grefarg gAY gY, ITH! T 4 TRATqEA
3 Y FuT FY 1 A grefaw framEl
F1 T &, TG WA qF TO9 T
o faam #Y oft g g 2
AfeT gy a7 G w9y 2] Tver v oY
zgd wfaer #3 forar & 1 w9 SERY
T F @A a5 AET &
gg ot 7 @1 ¥ fF oW &
Hafee de M AT A gEds g
TS o wrer 2ET A & 1 W Ay W
7gf Far g fF fema @ g ar &1
R &qG1 GTaET F9E § @ OAE
AT & | & Fgar =g g 5 oaw
T A 39 aren {6 A9gT FE-
amar g

TR WA 79 A8 g R
T A ATAT Z 1 AT TH FL

Siiri P. R. Patel (Patan): I am glad
that in these hard days we have got
a Finance Minister who is bold
enough and who can face public
opinion. I know the difficulties, but
if we have to save our liberty, we
have to face difficulties and give
moncy to the Treasury of our country.
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The money has to be utilised for the
defence of our liberty. Had the
Chinese not made an invasion of our
country, perhaps, the present taxes
would not have been there. So, I
congratulate the hon. Minister, and I
promise him that whatever be the
say of Shri Ranga, the agriculturists
will be with the Government in the
defence of the country.

Shri Krishnapal Singh (Jalesar):
This money is not going for the
defence of the countiry but it will be
utilised for development. I think my
hon. friend should not congratulate
Government for wrong reasons.

o gro Ao frardt (Mwrwiv) -
e ARG, 2 faw =@ fawe
FIR T A M R E | A A
Fw@r g & a9a @AWW weEr
qrsar &1 AfET @ & 33 A Ffe-
qIEgt &, SAF g ¥ AOHT €A1
femar =g g o

T fFEA 1 o9 T q@R
qAME F IAT E A WW F Uy
At ag Al aF IA qAGT TG &
areft § 3 75 A€ qfw 9y £7 TG
g1 &, 3 9T M faAmT £ I9HT
Iy FfemE w1 ATHAT FIAT A
TR Tg FgA &/ W ;. ar
feama fram % w@1 ST | gg o
AR IaI L F Mg ar fv gw
fFaT & A% ¥ e wiew afar I F o
g gear @ @ afs s@ a1
AT qE AT AT @ § a9 A
faFa F@T 1 WS wT ar S @)
sron afer feew @ TEm
dft wferear €Y, @I W
grm, f& mo s adf gy
g1 uwEe 9 A g, a0 A

APRIL 30, 1963

Deposit Scheme Bill 12912

U WERT ¢ T A AT AT
IR NE AT qFA Sl T T &
AN AT A% I a7 9 M FT A |

it glo Ao faad : & v A oz
qgew F7 M |

# quaar g fa #03 AY aEE §
UFTICH ghT, W TV fFAE S 1 v
FA § WY qEAE RO T 47 2RO Y,
THT HAE w9AT A A IR
AT aAFAE g forar fwmr adY
g | TEAHE W geAw ZEY 1 e
FARN F a4 FT TR 9@ g
g9 uFFEd Qe wies  @fas
dF9 ¥ va e faq% fEaEi & g
¥ fFaE W@ 2 T gAY ¥ ®9ar
fAwT &% | TW W AT &1 A
T =1fEd |

Shrj Tyagi: I am sorry to have
initiated the question of the legality
of this Bill—it being ultra vires or
intra vires the Constitution. 1 raised
that point of order first. It is my
privilege as a layman to get my
doubts clarified; I am glad that the
Attorney-General has said that the
Bill is legally sound. But I have still
my doubts. Anyway, a layman has
nothing but to surrender to the opi-
nion of lawyers and jurists. I think
that matter is over now.

There are one or two points which
1 would like to mention—I would- not
take much time in doing so. No
doubt, the Bill had to face rough
weather. But it is clear and the
House has practically approved of it.
Compulsory d-posit is a device of
compulsory saving which is generally
resorted when industrial activity is
on the increase, there 1is surplus
money with people, there is inflation
which is deliberately caused so that
people may not buy more but may
save more. That is indirectly done. For
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this reason, I hope it will give benefit
to the nation.

But it will cause a lot of adminis-
trative difficulties. T want to warn
the hon, Minister about it. He has
taken upon himself a lot of adminis-
trative work—calculating amounts in
the case of every individual, giving
receipts, making payments, interest
etc. All this will mean a lot of
administrative machinery. 1 hope he
will devise some way by which he
could facilitate realisation and repay-
ment of these deposits,

There is another thing. This would
sentimentally hurt the villagers. I
have no doubt I agree with Shri
Ranga about it because those who
have money to pay this deposit, those
who have to do it after borrowing at
a high rate of interest, will find it
difficult to do so. Therefore, my <13-
gestion is: let there be somce senti-
mental satisfaction given to the
villagers. Let the hon. Minister agree
that these deposits which are collect-
ed are as far as possible, invested n
that locality, so that a man who
has depositeq might have a little
pzvchological satisfaction that his
deposit has helped development of
his own village or locality. I hope
he will agree to this.

Mg fagrdt qgam (fawie)
TR WEEd, 39 faua & iy ara
F I A qF g fa=e 9Fe I AW
FI oy § 9w #9g & faw &Y
St FY A% w7 g Afa are é aa
S ¥ STy FTAy SreAr g fram
& AT S I A Ag WA A
TTHE FRFFUIAE 0% X
o faame #3 1 30 7 =7 Trow #
S I ¥ w7 A R T wmed T
R X I 99} 1§ AR e
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FTn § fF 9%l ¥ ow faw qw faare
R F2aftwe e § &g dEl
a2 fF ¥ ®o AT X+ T 1A M [F=m
g I o I W@ E, S A
ag F2 % WL T4 W AEADF TAANN
aY M ¥ A o To AT AT W A
ae g I F Al mFTE w7 )
¥ AT T g9 A F Fg g4
FH T FW FE WA wTHS
g, e F AT T FH T FH
qg A FE fE S AN g ¥ A
WEEIFART gz & 1 W AT
FAT 7Y & I Y Texrr AT AT
grr & 97 far o faw v @R @Y
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[+ =]
) Jeefme F At A @ gg =@
FFIR g

“The quality of mercy is not
strained; It droppeth as a gentle
rain from Heaven; It blesseth him
that gives and him that takes.”

T AR FW ¥ HW wHEEET
& fag g1 #1 udf fegerAr =nfed
N FRAER FA (97 gT § IT T HAEF
o A g1 gafaq g fasr 97 a2 am

T g =fed

Shri Sonavane (Pandharpur) rose—

Mr. Speaker: Enough has been said.

Shri Ramanathan Chettiar (Karur):
I have not participated in the dis-
cussion on this Bill so far.

Mr. Speaker: He may participate in
the next. \

Shri Ramanathan Chettiar: I will
say only one or two words.

Mr. Speaker: The Finance Minister.

Shri Senavane: We wish to pay
compliments to the Finance Minister
for having brought forward this Bill.
Will you not give us that much
chance? After all, some persons must
be there to support him also,

Mr. Speaker: I think that would be
cnough; he would take it as compli-
ment.

Shri Morarji Desai: 1 am very
thankful to my hon. friend, Prof.
Ranga, for his words of appreciation
at the spirit of accommodation which,
he said, I showed. May 1 assure him
and all others in this House that I
have always considered it my duty to
accommodate the wishes of hon. Mem-
bers as much as I can, but that can
be only consistently with what I con-
sider is right. It is possible that 1
may err in seeing what is right, but
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until I see the error, it is not possi-
ble for me to give up what I see is
right. I hope, therefore, that he will
bear with me when I am not able to
do something which he considers is
right, which I consider is wrong.

This is a Bill which is a new provi-
sion altogether in the history of this
country. I do agree that it might in
some cases give rise to some hardships.
I would not say that these savings
are made with ease or with immediate
joy or cheerfulness. But we are liv-
ing in a country which is very poor.
It is an irony that prosperous coun-
tries have to live extravagantly;
otherwise, they cannot maintain their
prosperity because they have got to
g0 on consuming more and more sO
that they can keep up their produc-
tion drive. But for poor countries,
it is necessary to save even by hurting
themselves, if they want to be pros-
perous. Germany, after it was defea-
ted and ruined in the last war—on
account of course of its own actions—
was reduced to such straits that peo-
ple had not anything to eat. But they
did not utilise their production for
their own purposes for four or five
long years. They lived in the open,
they did not build their houses, they
ate little, they exported everything
they produced, carned money and be-
came prosperous. Now, they are more
prosperous than many other countries.
Our country will have also to tighten
its belt and save as much as it can.
It so happens that 99 per cent of our
people are poor and unless they save,
there will be no future for this coun-
try’s prosperity. It is because of this
conviction which I have that I have
brought in this measure, so that even
though the peasants and the other
workers who are involved in this,
particularly those between the salaries
of Rs. 1,500 and Rs. 3,000, have some
hard life to pass for making these
savings, this will be only for the secu-
rity and cheerfulness that their child-
ren and they themsclves will enjoy
later on. It is in that conviction only
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that I would be justified in bringing
this Bill.

We have taken powers under this
Bill to remove hardships, and may 1
say that we shall be constantly watch-
ing this, the implementation of this
measure, and sec that any avoidable
hardships are not inflicted. It is not
possible for me to say anything be-
yond that because to make a promise
and not to carry it out would be
disloyalty to this House.

Thank you for the patience with
which you allowed us to speak on
this Bill. May I say that it was be-
cause this Bill is a new and novel
measure that I never raised any voice
even though the time first given was
three hours and it was extended fur-
ther, because I believe that all the
time that we have spent on this Bill
has been usefully spent and has behe-
fited all of us in every way.

Shri Bade: It is a historical Bill.
Mr. Speaker: The question is:

“That the Bill, as amended, be '
passed.”

The motion was adopted.

13-22 hrs.

CONSTITUTION (FIFTEENTH
AMENDMENT) BILL

Mr. Speaker: We now take up fur-
ther consideration of the following
motion moved by Shri A. K. Sen on
the 29th April, 1963, namely:—

“That the Bill further to amend
the Constitution of India, as re-
ported by the Joint Committee, be
taken into consideration.”

Shri Tridib Kumay Chaudruri may
continue his speech. He has already
taken 31 minutes.
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Shri Tridib Kumar Chaudhuri (Bar-
hampur): I will finish as soon as pos-
sible.

Mr. Speaker: Five minutes.

Shri Tridib Kumar Chaudhuri: 1
asked for ten minutes. In ten minutes
precisely I will finish.

Mr. Speaker: Out of the ten minutes
he asked, five were taken yesterday
and five remain.

The Minister of Law (Shri A. K.
Sen): He may be allowed to speak be-
cause he is throwing good light on
the matter, if I may request you.

Shri S. M. Banerjee (Kanpur): How
does he know he will not throw good
light?

Shri A. K. Sen: I did not say so.
Simply because somebody throws good
light, that does not mean others will
not.

Shri Prabhat Kar (Hooghly): In
that case, the time for the Bill should
be extended.

Mr. Speaker: Not now. We have
just started.

Shri C. K. Bhattacharyya (Raiganj):
In any case, we may kindly be allow-
ed to throw some light on it.

Mr. Speaker: If light comes from
every quarter, there will not be light
at all.

Shri Sonavane (Pandharpur): There
will be a flood of light.

Mr. Speaker: Only if there is some
darkness, light can be appreciated, not
if light comes from all sides and there
is no darkness.

Out of five hours allotted for the
Bill, probably for the second reading
we might have 3} hours.

Shri Prabhat Kar: Yes.

Shri Tridib Kumar Chaudhuri: I
was trying to point out yesterday that
the main thing involved in clause 4

N
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[Shri Tridib Kumar Chaudhuri]
of the Bill is an important constitu-
tional question, namely whether the
notified tenure of the office of a High
Court Judge can be curtailed by an
executive fiat on the plea of dispute
about his age. .

This was recently brought into
sharp focus by a Special Bench deci-
sion of the Calcutta High Court in
J. P. Mitter’s case. and I had occasion
to quote from the judgment of two of
the three eminent Judges who consti-
tuteq that Special Bench, ’

13.25 hrs.

[Mr. DepuTY-SPEAKER in the Chuir]

At present under our Constitution,
the independence of the judiciary
from the executive, so far as the High
Courtg are concerned, is assured under
article 217 which provides that a High
Court Judge once appointed by the
President shall hold office until he
attains the age of 60 years. But as
experience has shown, disputes can
arise about the age of a Judge, and in
that context the moot question is who
should have the powers to decide on
it when the question of age of a judge
is raised. The original provision was
that this should be decided by the
President. The only amendment that
has been made by the Joint Com-
mittee ig that this question should be
decided by the President in consulta-
tion with the Chief Justice of India.

1 was on this part of the Bill and
was trying to point out that it is high-
1y objectionable in principle to bring
in the highest dignitary in the coun-
try’s judiciary into this matter when
administrative decisions are involved.
If the Government were really seri-
ous in obtaining the opinion of the
€hief Justice of India, it should be
not merely consultation but the judi-
cial opinion of the Chief Justice, and
that opinion should be binding on

them,

I have not much time, but I can
only commend to the House for its
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wceptance the views that have been
expressed by Shri P. N, Sapru, a
Member of the Joint Committee, who
was himself a Judge of the High
Court. He has stated:

“As we have fixed the maximum
age for retirement, the question
whether a Judge has or has not
attaineq that age can become a
subject matter of controversy in
our Law Courts, cither by a writ
of quo-warranto or a civil suit. 1
have, reluctantly, therefore, had
to come to the  conclusion
that perhaps the best course for
us in the circumstances in which
we find ourselves, is to accept the
suggestion of my esteemed friend
Shri Santosh Kumar Basu that
the age of a Judge, whether of the
Supreme Court or of the High
Court should be stated in the
warrant of h's appointment at tne
time of his appointment and that
this statement shoulq be final.”

If any dispute arises, Mr. Sapru fur-
ther suggests, that should be decided
by the Chief Justice or a pane] of
Judges judicially, and that opinion
shouldq be binding upon the Govern-
ment.

Then I come to the amendment that
has been proposed by Shri Tyagi. I
take it that Shri Tyagi’s amendment is
in effect an official amendment, be-
cause it has already obtained the ap-
proval of the Law Minister who is
going to accept it. It seeks to give
retrospective effect to those provisions
of the Bil] whereby the age of retire-
ment of High Court Judges has been
raised to 62, so that Judges who are
due to retire on 1st January, 1963
might not have to suffer. This raises
an intriguing question because 1 saw
in the papers that the Law Minister
has said that according to a letter
from the Chief Justice of India to
the Government, about ten Judges
were about to retire on or about 1st
Tanuary, 1963 ang they shoulq be al-
iowed to continue. Tt is with a view
lo allow these Judges to have the
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benefit of this raising of the retire-
ment age that Shri Tyagi’s amendment
has becn tabled.

In this gonnection, I would draw
the attention of the House to the fact
that in J. P. Mitter’s case it was agi-
tated before the Court publicly that
in the case of 15 or 16 Judges there
was discrepancy between the matri-
tulation age and th¢ age given by
them. We do not know what decision
wag taken in those casrs, but we know
that the hon. Minister when moving
for the consideration of the Bill last
session informeq us that there were
fen or twelve cascs where this ques-
¢don hag Dbeen raised. Supposing
these judges who were due to retire
on the basis of their matriculation -ge
on 1st January, 1963 had retired, what
would have been the harm? They
could then very well be appointed as
ud hoc judges or additional judges, as
vrovided in the new Bill, after retire-
ment and that way they could well
continue in service; although they
would not be considered as High Court
Judges, they could very wel] have the
benefit of service and earn the same
salary. But instead of that retrospec-
tive effect is sought to be given in or-
der to enable them to enjoy the pro-
posed extension of tenure. I want to
know what decision the Government
has taken in the case of those Judges
who were due to retire on the basis
of their matriculation age. I know
the casec of one judge of the Patna
High Court who was due to retire on
the 1st of January 1963 As a matter
of fact he had retired on the 22nd of
December and a farewell party in his
honour was held and then he was in-
formed during the Christmas holidays
that he could continue working. What
is that judge’s position now? How
does he continue? What is the legal
position in this regard? I may here
refer to an opinion expressed by the
Supreme Court. Ithink the law in the
matier has been laid down bwv the
Suprome Court in the case of Atlas
Cycle Industries versus their workmen
when the legality of appointment of a
judge of an industrial tribunal was
agitated. What Supreme Court sald
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in that case means in plain “Inguage,
that after a judge reaches 60 years of
age, he cannot continue in office under
the law or under the Constitution.
How are those judges who were due
to retire continuing in office, even if
we may seek to give retrospecuve
effect to that? It will take sometime
for this Bil] to go to the State legis-
latures. Then they have to express
their views. Only then the President,
when the majority of the States have
approved this Bill, can give assent to
thig Bill. May we therefore know
how these judges are continuing in
office against the clearest provision of
the Constitution and the clear man-
date of the Supreme Court? If they
are just being continued merely by
executive fiat, the question arises:
how is the executive going to usge this
power that are given in their hands?
The entire judiciary seemed to be
functioning illegally. I want some
light to be thrown on that pcint by
the Law Minister,

As you have rung the bell, I will
finish in a minute, Sir. I refer now
to amendment of article 311. The
hon. Minister has said that he will try
to give a second opportunity so far as
the nature of punishment is concerned.
I seek only to point out now that in
the Government Servants’ conduct
rules there is no clear rule laying
down what punishment is to be at-
tached to what kind of offences. Dis-
missal and reduction in ranks are the
two major punishments for offences
like gross insubordination. Nobody
knows what constitutes gross insubor-
dination and unless more thought is
given to this matter, the security of
Government servantg will be in jeo-
pardy. I hope the other Members
who will speak on the Bill wil} touch
on this matter and Government will
take their views into ful] considera-
fion.

Shri S. 8. More (Poona): Sir, I rise
to oppose the particular provis.on of
the Bill which seeks to extend the age
of the High Court judges by two
years. The hon. Minister has given n.,
rcason why this extension is neces;ary.
According to me, when a man enters
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[Shri S. S. More]

the decade between 60 and 70 years
of age. he enterg a decade of disease,
decay and detcrioration. A man could
be vigorous upto 60 but when he pas-
ses that limit, decadence and decay
begin to appear and the quality of the
work is bound to go down. I belong
to the Bombay bar and the Bombay
bar has already voiced its opposition.

The other point is that whenever
there is any dispute or doubt regard-
ing the age of a High Court Judge, an
enquiry has to be held by the Presi-
dent and he hag to accept the adivce
of the Chief Justice of the High Couit,
I think we could have a provision on
the pattern of article 102.

Shri A. K. Sen: Sir, he may be al-
lowed to speak while sitting,

Mr. Deputy-Speaker: He can sit.

Shri S. S. More; Thank you, Sir, for
your kindness but I think I will be
more at ease like this, due to the habit.

The Law Minister was pleased to
say, whenIinterrupted him, that the
President wil] hold an enquiry and he
may not accept the advice of the Chief
Justice. I feel that there should be a
provision on the pattern of article
102....(An Hon. Member: You mean
103). Thank you. That article reads
as follows:

“If any question arises as to
whether a member of either House
of Parliament has become sulbject
to any of the disqualifications men-
tioned in clause (1) of article 102,
the question shall be referred for
the decision of the President and
his decision shall be fina],

(2) Before giving any decision
on any such question, the Presi-
dent shal] obtain the opinion of
the Election Commission and shall
act according to such opinion.”

This is more categorical than the oral
assurance given by the Law Minister.
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Therefore, I plead that the clauce
should be reworded.

There are different tiers of the judi-
cial officeg in our country. There are
also different age limits for the diffe-
rent categories. I really wonder why
there should be such gifferentiation.
Between 55, the age limit where the
Sessiong Judge retires and 65, the age
limit where the Supreme Court Judge
retires, there is a wide variety for no
ostensible reasons. Therefore, I feel
that this new category of two vears
more to the High Court Judges should
not be permitted. :

Shri Himatsingka (Godda): Mr.
Deputy-Speaker, 1 support the princi-
ples of the Bill. Some changes have
been proposed. I feel that in some res-
pects there has been a good deai of
improvement. As regards the an-
pointment of judges and the age, the
age has been proposed to be raised to
62, whereas the age of the Supreme
Court judges is retained at 65. The
question about the fixation of the age
of the judge, as to what his age is, I
feel, should be finally fixed when the
appointment is made. No question
should be left open for decision later
on, and it should be mentioned in the
warrant of appointment as regards the
age. After that, no question should
be allowed to be raised either by the
Government or by the judge concern-
ed. That should be final,

In this connection, the only ques-
tion that remains will be as regards
the age of the existing judges. There
also T feel that unless there is scme-
thing extraordinarily or palpably
wrong, that question again should not
be raised. If it is raised, the only
authority that should decide is, as has
been suggested in the report of the
Joint Committee, the President. in
consultation with the Chief Justice.
The Chief Justice can make such en-
quiry as he thinks proper in connec-
fion with the age, when the question
arises, ang the President, in accord-
ance with such advice, may decide. I
do not think that any other procedure
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can possibly be suggested because it
will be very difficult to have evidence
taken as in an ordinary case. So, that
is the best thing that can be done.

As regards the change that has “cen
proposed about the judges being liable
{o be transferred, so far as I know,
the feeling is against such a provision,
because no judge generally would iike
to be transferred from the place
where he is actually living, has his
establishment, because a transfer will
mean additional expenditure. 1 do
not think that the proposal made by
the amendment that the judge show'd
be paiq some compensatory allowance
could be quite ah inducement for any
judge to go from one place to another.
Therefore, it is rather a doubtful pro-
vision as to whether that will be at all
usefu] or not.

Ag regards the change that has been
proposed that persons who have acted
as judges of the High Courts can also
be taken or appointed to act tempora-
rily as judges in the Supreme Court.
it is a welcome provision, because
ordinarily there is great difficulty iu
filling the vanancy when a judge fal’s
ill or he is taken to some other work.
Therefore, utilising the services of a
person who has been a judge of a high
court to act as an ad hoc judge in the
Supreme Court is a welcome =rovi-
sion,

There is one more thing that I
would suggest for the consideration of
the Government, and that is about the
position especially in the Calcutta and
Bombay High Courts on the original
side, on account of the salary having
been reduced to Rs. 3,500 which, com-
pared {o the old days, is very much
less in actual value. Rs. 4.000 had
been fixed sometime in 1860 or therc-
abouts, whep, there was no income-tax.
and up to 1920 the tax also was much
less; it was about Rs. 100 on Rs. 4,000.
Now, the tax has gone up to Rs. 1,200
on Rs. 4,000. Therefore, the salary is
now not regardeq as attractive for a
person who has some good practice
either in the origina] side or the ap-
pellate side. Therefore it is getting
more and more difficult to have per-
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sons whom the Government would
like to appoint as judges. So, I sug-
zest that some consideartion should be
given in regard to the pension that
will be payable to a judge so that he
may not have any difficulty after re-
tirement, and may not have to seek
the right that has been given now of
practising in other courts. If the
pension is increased and the judge
fecls that even after retirement there
wil] be no difficulty in having a decent
living, I think the difficulties that are
now being experienced to have proper
judges will be to a very great degree
Jessened,

There is another provision that has
been intended to be added, and that 18
about the addition of the word “orga-
nisation.” That is to say, the Govern-
ment wil] be entitled to give directione
about holidays, etc. That also a not
very much liked by the high court
judges. After all, the internal mans-
gemen{ of holidays, etc., should be left.
to them. Of course, the overall limit
that so many working days should bhe
there, etc.,, can be provided, but the
question as to which holidays should
be observeqd in a particular high court
should be left to the judges them
selves,

The amendment that is proposed to
article 311 is necessary because the-
way article 311 has been interpreted
by courts, it has become olmost im-
possible for the Government to take
any action. As you know., out cf
thousands of cases very few cases are
detected where action is proposed to
be taken. We hear complaints of cor
ruption and all kinds of allegations
against Government officers from
members of different sections from
different sides, but very few cases are
taken up either for departmental en-
quiry, punishment, or for action by
courts. Therefore, the provision that
is now being suggested by the amend-
ment, I think, ig a welcome one. 1
think the employee will still have the
opportunity, and sufficient and reaso-
nable opportunity will still be there
for presenting his evidence and being
heard. I think that the amendment
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[Shri Himatsingha]

that has been proposed should be ac-
cepted by the House.

As I said, so far as the appointment
of judges is concerned, the remunera-
tion that is to be paid should be taken
into consideration in view of the fact
that proper persongs are not much vsill-
ing nowadays especially in the origi-
nal side of the Calcutta and Bombay
High Courts, to accept the post. As a
result, what is happening is that the
cost of litigation is increasing because
the time taken in decciding cases 1s
much more than what would other-
wise be if proper persons are on the
Bench.  With these words, I support
the Bil],

Shri Daji (Indore): Mr. Deputy-
Speaker. Sir, this Bil] as has been re-
ported by the Joint Committee, is
certainly an improvement upon the
one which was introduced in this
House, and to that extent, I express
my happiness about the matter., How-
ever, there are certain matters in the
Bill, malters of principle, about which
I am not happy, and on which I think
one cannot compromise. May I re-
mind the House most humbly that we
are dealing with a Constitution
(Amendment) Bill and what we shall
now legislate shall form part of the
Constitution, a basic document that
will go down to posterity as the consi-
dered opinion of this House on matters
of constitutional law. It is only from
this background, and without any pre-
judice, that 1 will address myself on
mainly two points,

The first point is regarding the
determination of the age of the
judges. About this, I say that we are
committing a grave error. There is
absolutely no reason or logic to raise
the age of the high court judges from
60 to 62 in this ad hoc manner. The
matter has been considered threadbare
by the Law Commission. The Law
Commission recommended raising the
age of retirement to 65. The main
reason advanced by the Law Commis-
sion was that it would attract talent
from the bar. Knowing the bar a
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little as I do, I make bold to say that
the raising of the age by 2 years will
not serve that purpose; certainly not.
When the Law Commission made that
recommendation, they put two riders
on it. The first rider was that after
65, no further employment should be
permitted to the Judges. The second
rider was that the raising of the age
to 65 should nat apply to the Judges
already appointed, but it should apply
only to future appointments, That is
precisely a very salutary rider, because
you have appointed certain Judges,
because better persons expressed their
inability because of certain service
conditicns. In a particular competi-
tive condition, you appointed these
Judges. You cannot increase their age
of retirement in an ad hoc manner.
If you make fresh recruitment under
this new condition, you may get better
talent. It is with this consideration
that they put two riders.

What we do is. we pick out arbj-
trarily one recommendation of the
Law Commission and trisect it; three
years ‘we do not accept. only two
years we accept. Then we say Lhat
this is the Law Commission’'s recom-
mendation, It is not only a question
of the Law Commission’s recommen-
dation, but it is the considered opinion
of the jurists before the Joint Com-
mittee led by Mr. Setalvad from the
Law Institute, Mr. Desai from the Bar
Association and Mr, Purushnttamdas
Trikamdas from the Supreme Court
Bar that they would prefer 65, with
this rider that no further employ-
ment should be permitted to the
Judges under the Government, Even
in spite of this massive judicial
opinion, we are straying into paths
which are dangerous to tread. Know-
ing the present condition of Judges
and courts, I may say I share in full
the respect that the Law  Minister
always expresses here for the Judges.
But without meaning any disrespect
to them, knowing the Judges and the
courts as they function today, I cer-
tainly say that the raising of the age
tc 62 is not proper.
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It is not only a question of raising
1the age by 2 years, but the question
is, why?  What is the logic? The
general trend of juridical opinion in
the couniry is that we must make
our Judges more and more indepen-
dent. I nced not repeat what the
Law Commission has already stated
ab .ut the present state of affairs in ap-
pointing Judges. When the Law
C:mmission has concluded that ex-
tranccus conditions have been taken
inte consideration, I need not go fur-
ther than that, because I know from
my own experience what a middle
and mess has been made of it. Some
district court lawyers harly having any
experience with High Court Judges
have been raised. Law Secretaries
invariably have been raised, if they
are in the favourable books of the
Law Ministers of the different States.
In my State of Madhya Pradesh, there
have been a series of Law Secretaries
who have been raised that it has been
remarked that a High Court Judge
should be a sinecure for Law Secre-
tary in Madhya Pradesh, provided he
works on the right side of the Law
Ministry. Therefore, this gratuitous
gift of two years is not proper,

Secondly. I have dissented from the
report of the Joint Committee not only
from this angle, but also on the ques-
tion of appointment of retired Judges
as ad hoc Judges. When the demand
from juridical opinion is to lessen the
templatizn to the Judges after retire-
ment, you are increasing it. You are
not cven prepared to put a limit to
the time for which they may be
appointed after retirement. On the
one hand you say at a particular age
the Judge should retire; you have put
a limit under the Constitution., On
the other hand, you say that cven
after he retires on reaching that age,
he may be rccalled to act as High
Court Judge or even as Supreme Court
Judge, for what period? We do not
kncw.  Practically a Judge who re-
tires at 62 may be called back at one
time to the High Cotrt and at another
time to the Supreme Court for various
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purposes, It may be temporary, but
‘temporary’ has not been defined. It
may be 3 months, 6 months or 1 year.
There are some vacancies on Commis-
sions and enquiries for two or three
years. Therefore, by this provision of
ad hoc Judges, ycu even negativate the
age limit prescribed in the Constitu-
tion itself. Therefore, for this reason
and for the reason that it wil] act as
a temptation, I oppose this, It has a
tendency to act as a temptaticn, In
the case of Judges, we must adhere
very striclly to the famous adage that
Cuacsar’s wife must not only be chaste,
but she must be above suspicion, It
will be a standing temptation to the
Judges that after retirement, they may
get some fresh appointment. Even if
there is a pussibility of one among 400
Judges succumbing to this temptation,
we should plug the loophole. rather
allowing even one Judge to be able to
succumb to the temptation that we are
holding out to the Judges.

About the age limit, the whole ques-
tion was consjdered in great detail by
our Constitution-framers. I wil] recal]
to the House just one sentence of
Mr. T. T. Krishnamachari, who said,
while speaking cn this subject, that
conceding that some Judges may be
able to work properly after 60, it is
better to ensure against the possibility
of even one Judge not being able to
work preperly after 60, rather than
to allow some to work efficiently after
60. That should be the criterion. Is
there a possibility or not, normally of
a few Judges after 60 not being up to
the mark? If there is 3 possibility,
vou should plug that loophole. Is
there a possibility of undermining the
independence of the judiciary or not.
by holding them out the temptation
of re-employment after retirement—
the re-employment would be entirely
in the hands of the executive—is the
question, Therefore, the sum total of
this makes me feel that we are, maybe
in a subtle way, undermining the in-
dependence of the judiciary., T do not
say we are doing it with those motives,
but the result is likely to undermine
the independence of the judiciary.

[
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[Shri Daji]
Therefore, I think these provisions re-
quire t> be revised.

Coming to the question of the deter-
mination of the age, I totally disagree
with the provision made. The deter-
mination of the age should be done
once for all when the warrant of
appointment is made. The Law Min-
ister will say that is the practice even
now. But unless you write that in the
Constitution. even jf you make that
the practice, you cannot prevent a
third person from challenging it. It is
very unseemly and unsavoury that the
age of a High Court Judge should be
challenged. What is happening? I
know a Chief Justice who:e tenure has
been extendci iy >.x months, because
at the fag end of his care-r, the Gov-
ernment have accepted that his age
was six months less, There was
ancther Judge whose tenure has been
extended by two years, because it was
discovered at the fag end of his career
that his age was 2 years less. The
man took the farewell party, went
home on vacation and he was informed
by the Union Government that, “We
have now revised your age; you are
two vears younger; start again”. Now
by this amendment, he will get another
2 vears, so that he can continue for 4
vears. Without imputing any motives
in the least, I say, supposing (wo
Judges apply and ome says “I have
wrongly given my age”. Another also
says the same thing. One application
is rejected and another is accepted.
You may have acted most honestly and
most scrupulously, but what shall be
the impact on the independence of the
Judiciary and cn the public at large?
Tt will be most unsavoury, At the fag
end of his career, a Judge is told, as
in Calcutta, “You are older; therefore,
retire”. Another Judge is told, “You
are younger; you come back.” Do
these tend to strengthen the indepen-
dence of the judiciary? That is the
question T put.

Shri Tyagi: The Central Govern-

ment does it?

Shri Daji: Only the Central Gov-
ernment can do it; none else.
[
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Shri U. M. Trivedi: Judges are not
appointed by Guvernors,

Shri Daji: I will do no more on this
subject than invite the attention of
the House lo the opinion of the High
Court Judges themselves. The Judges
of the Calcutta High Court say:

“....if the Judges of this Court
are so much at the mercy of the
Executive that an Executive fiat
would be enough to retire them
and to terminate their tenure, that
would mean the end of judicial
independence in this country, In-
dependence of the Judiciary would
then be a thing of the past and
the cherished safeguards of the
age, so fondly enshrined in the
Constitution in that behalf, would
become useless; and unmeaning
and wculd be reduced to a mock-
ery. I shudder to think of such
consequences, I was, therefore,
immensely relieved. when I found
that the learned Advocate Gene-
ral could not lay his hand on any
provision of law—eiher statutory
or constitutional—to support his
above extreme cantentions, Al] he
could do was to place reliance on
so-called rules of prudence and
public policy.”

“I am glad that the learned
Advocate General could not draw
any better material to his assis-
tan cn this point.”

14 hrs.

Now, this is exactly what we are
doing. The hon. Judge says that it
would be the end of judicial indepen-
dence. He says there is no law, there
is no constitutional provision, We are
now providing a constitutional provi-
sion to end the independence of the
judiciary. There is a more outspoken
remark of another Judge. Here he
has made an appea] to the Members
of Parliament. I will only read out
the judgement and leave it to the good
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sense of hon. Members. What does he
say:

“It is for the Members of Par-
liament to consider how far such
an amendment would be consis-
tent with the dignity, the impar-
tiality and the independence of the
judiciary which is charged with
the responsibility of protecting the
rights and liberties of the citizens
of the Republic of India. One may
very well urge that, the President
acts on the advice of his ministers
and the ministers in the discharge
of their functions ,are assisted by
their Secretaries. And it would
indeed be a sad day for our coun-
try if the tenure of office of a
Judge of the Supreme Court or of
a High Court depended on the opi-
nion of a Secretary to the Gov-
ernment of India approved by his
minister rather than of an inde-
pendent judicial authority or the
required majority of elected re-
presentatives of the people. In any
event this very proposal for
amendment raises doubts as to
whether in the Constitution as it
stands today even the President
has been vested with the power of
removing a Judge of a High
Court....”

This is the appeal of a High Court
Judge to the Members of Parliament,
on this amending Bill and the inde-
pendence of the judiciary. I am not
pleading for any particular case. I do
noi say even that the Government will
act improperly in future, I am ready
to concede that much in favour of the
Government. But I say that in such
matters it is not sufficient that you
act properly. You should not even
give a possibility of doubting the
action. The tenure of the High Court
Judges cannot be left in uncertainty.
At the end of two or three years a
Judge cannot be told that he is two
vears younger or two years older. I
am reminded, Sir, of the famous inci-
dent in the Pakistan High Court -where
a Judge who was about to deliver a
judgment against the Gevernment was
given a warrant saying that his ser-
vices were terminated.
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Shri Tyagi (Dehr Dun):
practical people.

They are

Shri Daji: We may like to do the
same thing here. He does not know
that he has grown older than his real
age. The President decides that he
has grown older and he is given a
warrant. A Judge may be spending
his vacation in Mussorie. He gets a
warrant saying that he has become
younger and he should come back.
This has actually happened; I am not
talking of the future, A Judge spend-
ing his vacation is called back and a
Judge who is sitting is asked to go
away. It was this matter that went
to the court and the court said that
we cannot do it. The Judge has
appealed to the Members of Parlia-
ment not to enact this law because this
will mean the end of their indepen-
dence.

Shri Tyagi Sir, I am feeling very
much hurt on account of the remarks
made, May I know from the hon.
Minister as to which Ministry is res-
ponsible for these actions? Is it the
Ministry of Law?

Mr. Deputy-Speaker: Let him con-
tinue.

An Hon. Member: Homc Ministry.

Shri Hari Vishnu Kamath: In his

reply he will say.

Mr, Deputy-Speaker: He will reply.

Shri Daji: There was a lacuna.

Shri A. K. Sen: There is nothing: to
feel hurt about. These are facts stated
in the way they are sought to he
stated.

Shri Tyagi:
another way.

He puts them in

Shri Prabhat Kar: Thesc are facts.

Shri Daji: These are ‘facts. I may
emhclli:h the facts, you may dress
them up. Facts are facts. A Judge
who was retired was called back.
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Shri A, K. Sen: Unfortunately, I
shall have to show these are not facts.

Shri Daji: Show it to me. The
question therefore is, under the pre-
sent Constitution it cannot be done.
Now we want to amend the constitu-
tion and make it possible, My humble
request would be that we should not
amend the constitution at all. We
should lcave it for the future, We
should say that the warrant of app int-
ment should be final, and the cases of
eight or ten Judges—‘here may be
more—which are pending should be
allowed to be decided by due judicial
process. Let the judicial process lake
its own course. Incidentally, that is
also the opinion of Shri Setalwad, that
the judicial process should take its
own course, and that the President or
the Chief Justice should not get any
hand in it.

Lastly, I would come to the provi-
sion regarding the proposed amend-
ment to article 311. This amendment
is veally unnecessary. It is based on a
misunderstanding of the law or a mis-
interpretation of the Jaw—it is almost
the same thing. The hon. Minister,
when he introduced the Bill in the
House said:

“According 1o the Supreme
Court’s latest decision this entire
gamut is thrown open. That means
the same process has to be gone
through, the same charges, the
same replies, the same answers,
the same causes and everything. It
has become an impossible thing.
In cach case two sets of procead-
ings are going on. The same
ground has to be covered over and
over again.”

The Law Minister was referring to
the famous Khem Ch-nd’s case. May
I request the hon. Minister and the
House to read fully the whole judg-
ment. If you read the judgment in
full and do not stop at a particular
point, it has been clearly laid down
that although two opportunities are
there, in the second opportunity the
whole gamut need not be gone through
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over again. It has been made amply
clear in this very ruling and also the
subsequent numerous rulings of the
High Court. The hon. Minister stop-
ped at a particular point, I will con-
tinue rcading from where he has left.
It says:

“Their Lordships referred to
‘statutory opportunity being re-
asonably afforded at more than
one stage’, that is to say, that the
cpportunities at more stages than
one are comprised within the
opportunity comtemplateq by the
statute itself. Of course if the
government  servant has been
through the enquiry under R. 53.
it wou'ld not be reasonable that he
shculd ask for a repetition of that
stage, if duly carried out, which
implies that if no enquiry has been
held under R. 55 or any analogous
rule applicable to the particular
servant then it will be quite rea-
sonable for him to ask for an
enquiry.”

That is, if once the enquiry has been
gene into  before the show-cause
notice has been given, it would not
be reasonable for him to ask for a
second enquiry. That is the consider-
ed view.

Then, why is a second opportunity
necessary? 1 will read out the judg-
ment of the Supreme Court:

“There js as the Solicitor Gene-
ral fairly concedes, no practical
difficulty in following this prcce-
dure of giving two notices at the
two stages. This procedure also
has the merit of giving some
assurance to> the officer concern-
ed that the competent authority
maintains an open mind with re-
gard to him. If the competent
authority were to determine,
before the charges were proved,
that a particular punishment
would be meted out to the gov-
ernment concerned, tho latter may

"well feel that the competent
authority had formed an opinion
against him, generally on the
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subject matter of the charge or,
at any rate, as regards the punish-
ment itself. Considered from this
aspect also the construction adopt-
ed by us appears to be consonant
with the fundamental principle of
jurisprudence that justice must
not only be done but must also be
seen to have been done.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Appear to have been done.

Shri Daji: This is what the Supreme
Court has said, I submit that it is
not possible to bisect the two oppor-
tunities permitted under article 311.
It is not permissible to say that we
will give one leaving the other under
the rules. I submit, the two opportu-
nities—not two enquiries—required
under article 311 are inter-linked, they
are part of the whole, and we cannot
separate them.

Consider the guarantee given under
article 311 as it today stands. By
numerous rulings of the Supreme
Court jt is a right wrung from judi-
cial proncuncements after so many
years of trade union struggle. You
cannot set the clock back. You can-
not set the clock back by 20 years.
Even a Congress labour organisation
like the ILN.T.U.C. has remarked that
this amendment puts the clock back
by 20 years. Here is the opinion of
the Indian Worker, a weekly of the
INTUC.:

“The proposed amendment of
Article 311 is unwarranted and
may create discontent among the
civil servants, We appeal to the
Home Minister to reconsider the
measure. In view of the fact that
Service Associations and Trade
Unions are not allowed to deal
with individual disputes, curtail-
ment of the rights guaranteed
under Article 311 would be a great
injustice to ecivil servants. The
Second Pay Commijssion had con-
sidered the question of discipline
and appeal procedures including
the one provided under
Article 311.”
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I say this because I want the House
to keep in mind one thing. Even as
it is, the protection under article 311
is far from adequate. It is only a
formal procedural protection and not
a substantial protection. Whereas the
employees of a private industrial con-
cern, whereas the empl~yces or pri-
vate clerks of a bania or a shopkeeper,
if they arc dismissed, can take their
casc to an independent tribunal for
final adjudication on the merits of the
case, a government servant, may he
be a pecon or a Secretary or the Chief
Secretary, cannot take his case to any
independent tribunal for final adjudi-
cation, Article 311 only gives a for-
mal procedural protection, You give’
the charge-sheet, you hold an enquiry,
yvou give the show-cause notice and
then you dismiss. As the High Court
has said, it only prescribes the proce-
dural drill and if the drill prescribed
has been properly performeq the
courts are functus officio.

Mr. Deputy-Speaker: The hon
Member must try to conclude now.

Shri Daji: Sir, I will take five or
eight minutes more,

Mr. Deputy-Speaker: You have:
taken more than twenty minutes. Also,
there are about 24 Members who want
to speak on this.

Shri Hari Vishnu Kamath: Sir, why
not extend the time?

Shri Daji:
important Bill.

Yes, Sir. It is a very

Shri A. K. Sen; The hon. Member
need not take more time on this,
because Government is moving an
amendment, making it clear that the
second opportunity in regard to the
punishment proposed will be retained,
but only on the evidence already
adduced.

Shri Hari Vishnu Kamath: ILet us
have the text of the amendment so
that we can examine it.

Shri A. K. Sen: Examine for what?
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Shri Daji: I am very happy to hear
that the hon, Minister is moving an
amendment to that effect. I am sure,
it will cut short the discussion quite
a lot. I was very happy yesterday
when I heard the hon. Minister saying
that Government will consider such an
amendment favourably. Now the hon,
Minister has given an assurance that
it wi!l come forward with an amend-
ment. It will cut short the discussion
quite a lot. .

What I was submitting was that
even in the present set-up the bureau-
cracy treats an ordinary employee
very harshly. I know of a case where
the show-cause notice was given at
2-30 p.m. and the dismissal was made
at 4-30 p.m. in Bombay. I know of a
.case where an employee was dismiss-
ed, the Supreme Court set aside the
.dismissal and said that it was wrong,
and he was retrospectively suspended,
despite the judgment of the Calcutta
High Court that there can be no re-
trospective suspension. In the first
case, the charge was that he was work-
ing as a trade union worker, The
Supreme Court said that it is not un-
constitutional, he can work for the
trade union and quashed the dis-
missal. The second charge was that
he published a paper for the trade
unijon. The Supreme Court has struck
down the first charge that working for
a trade union is not unconstitutional,
and yet the second charge was that he
had published a paper for the trade
union, as if it is not working for a
trade union, The whole logic in keep-
ing that man under suspension for
vears and years is to cripple the trade
union movement. Under such condi-
tions, when bureaucracy is always try-
ing to treat the employees harshly.
this protection should not be given up.

1 would be very happy if the posi-
tion is made clear in this respect.
Nobody wants a second inquiry or
seccnd opportunity, but only a real
opportunity to represent against the
punishment proposed, because it is
wrong to include the punishment in
the charges, because the charges are
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preliminary. How can you think of a
punishment before the charges are
proved? If you include the punish-
ment in the charge-sheet itself, the
employee will think that even before
the inquiry the officer has already
made up his mind that the employee
has got to be punished. Therefore, the
question of punishment can come only
after the inquiry. So, the second
opportunity can come only after the
inquiry into the charges and the re-
port of the inquiring officer and the
other evidence are placed in the hands
of the employee and he is told: this is
the inquiry repcrt, this is the punish-
ment I am proposing, what is your
representation? It is important be-
cause some hon. Members have argued
previously that even in criminal cases
the second opportunity is not given
before punishment, Precisely so, But,
in criminal cases, the punishments are
definite and known. Here the punish-
ment is not known. It may vary from
warning to dismissal, from compulsory
retirement to discharge, from termi-
nation of service to fine, from reduc-
tion in rank to stoppage of grade pro-
motion. A conglomeration of punish-
ment js there which can be given for
all offences, big and small. Therefore,
since the punishment is not clearly
laid down. an opportunity to repre-
sent before a final decision js taken on
the punishment is a very vital right,
a substantive right. It is the only
real right guaranteed to the Govern-
ment servants under article 311, and
that right should not in any wav be
crippled. or suspended or whittled
down. I am very happy that the hon.
Law Minister has conceded this in a
different way.

Then, I must express my thanks to
the hon. Minister for amending article
226. As a working lawyer I know
many difficulties which we had to face
when we wanled to file writ petitions.
That amendment is very necessary,
and I am glad the hon. Law Minister
has brought it forward.

Therefore, in the end, I submit that
in considering this constitutional
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amendment, let no questions of pres-
tige stand in the way of the Govern-
ment when we are discussing such
vital issues, Let us not weaken the
independence «f the judiciary; let us
not hold temptations before them, Let
us not sap the morale of the Govern-
ment employees, millions and millions
of them, who alone can help the Gov-
ernment in nurturing ‘he tree of socia-
lism. If you cripple them or demora-
lisa them instead of strengthening
them, you will not be able to build up
socialism; you would be building up
only a bureaucratic State,

Mr. Deputy-Speaker: Shri Vidya-
lankar.

Shri U. M. Trivedi (Mandsain): Sir,
I want to go out, after making my
speech, because of some pressing en-
¢agement.

Mr. Deputy-Speaker: At what time
does he want to go?

Shri U. M. Trivedi: At three o'
clock.

Mr. Dcputy-Speaker: I will call
him immediately after Shri Vidya-
lankar. I request hon. Members to be
brief, because the number of mem-
bers who desire to speak is very large.

Shri A. N, Vidyalankar: Mr. Deputy
Speaker, seeing the number of dissen-
ting notes that have been appended to
the report of the Joint Committee, I
feel that the Joint Committee was
sharply divided on many issues. On
the question of the determination of
the age of the judges, I feel there
should be uniformity of procedure,
both in the case of High Court and
Supreme Court judges. 1 see no
reason why two different procedures
should be adopted in the case of High
Court judges on one hand and the
Supreme Court judges on the other.
Really, it does not bring credit to the
judiciary; at least it is not to the
credit of the individual judges to raise
the question of age at the fag end of
his career. In these matters, we
should be expected to accept what the
499 (Ai) LSD—86,
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judge says about his age at the time
of his appointment. But, in some
cases, it has been found difficult or
impossible to accept what the judge
says in the last days of his career
because of some reasons. That is why
I say that it does not bring credit to
the judiciary.

But, at the same time, I do not agree
with the view that a decision in this
matter should rest with the executive.
We want the judiciary to be as much
independent as possible from the exe-
cutive. Therefore, I say that the de-
cision in regard to the age of those
judges who are already in service
should not be left to the executive,
whether with the President or with
anybody else, but it should be left to
the Chief Justice, because the deci-
sion of the Chief Justice will be a
judicial decision, and not a decision
of the executive. In case the power
to decide the age is vested in the
executive, in very many cases it is.
quite likely that the affected jwdge
might approach the judiciary, either
the Supreme Court or the High Court,
to seek judicial verdict because the
deciston of the executive might possi-
bly be appealable in some legal way or
the other, Therefore, in its own in-
terest, I think the executive should be
rather reluctant to decide such cases
about judges, because it would be very
difficult for the executive to take a de-
cision against a judge when a High
Court judge declareq that his date of
birth was different from what had
been shown on the records. There-
fore, in such matters, the Chief
Justice should be given the power to
decide the case, in which cage it will
be a judicial decision, and this should
be final.

I have not heen able to appreciate
the suggestion of the Joint Committee
that the President, on the advice of the
Chief Justice, should decide. Because,
whatever decision has to be taken
must be a judicial decision.. If the
highest authority of the judiciary now
makes a recommendation to the hea?
of the executive, as suggested, it
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is left to the head of the executive
either to accept that recommenda-
tion or not to accept it. So, I think
that it is a procedure which is dero-
gatory to the position and status «f
the Chief Justice. Therefore, it does
not appeal to me. In the case of the
new appointments, I think the age
should be determined at the time of
appointment, when they should bLe
asked to flle an afidavit before the
Chief Justice of the Supreme Court
or the High Court as the case may
be, and that declaration should he
final. The judge should be held res-
ponsible for that declaration and if he
makes a declaration he could be pro-
ceeded against.

Coming to the age-limit, ] feel that
there should be a uniform age limit o!
65 when we are raising it. Why, in
the case of High Court Judges alone
it should be 62 and in the case of
Supreme Court Judges 65? After all,
the age limit ig determined having
regard to the capacity and experience
of the persons. The very fact that a
person is appointed to the Bench of
the High Court shows that he is
efficient and experienced. Therefore,
in tune with the recommendation of
the Law Commission, the age limit
should be 65 for all judges. One rea-
son for the recommendation of the
Law Commission to raise the age
limit is that the judges should not be
put to financial dffiiculties because
after retirement they will not be
allowed to practice or seek any
appointment.

If we are going to raise the age-
limit, it is implied and consistent with
that enhancement of the age-limit
that the High Court Judges should
not practice anywhere and should
not seek any appointment under the
Government. We may make an ex-
ception only in the case of special
courts or tribunals. For instance, in
the case of certain labour tribunals
and others we might make an exccp-
tion. But I personally feel that there
should, in fact, be no age-limit. In
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many other countries there is no age-
limit for judges and I would rather
like that in the case of the judges
here too there should be no age-limit.

My hon. friend, Shri Tyagi, has pro-
posed through his amendment No 8
that retrospective effect should be
given to the provisions of this Act. I
fully endorse and support this sug-
gestion. I fully support his amend-
ment because the purpose of the whole
Act is to benefit from the experience
and ability of certain judges who are
already working. We have very few
persons of eminence having long ex-
perience. After being passed in this
House, this Bill will go to the Rajya -
Sabha and thereafter to the State legis-
latures. That will take a lot bf time.
Already it has taken a lot of time.
Therefore in order not to be deprived
of the services of those judges, I
think, the proposal for giving reros-
pective effect is quite reasonable. It
is really essential that retrospective
effect should be given and Shri
Tyagi's amendment should be accep-
ted.

With regard to the amendment of
article 311, I am glad that the hon.
Law Minister has announced that the
Government is going to bring forward
an amendment before this House. 1
am glad that some amendment is
going to be made although I do not
knew what would be the exact word-
ing of that amendment. I feel that
article 311 is very necessary. It is
the minimum that we could provide
for giving protection to Government
employees. 1 have not been able to
appreciate and understand why any
amendment to this article is at all
being suggested. In this article it is
provided that “reasonable opportuni-
ty of showing cause against the action
proposed to be taken”. These are the
actual words. . Now it has been sug-
gested by the Joint Committee that
those words be replaced by “reason-
able opportunity of being heard”.
There is lot of difference between
“reasonable opportunity of being
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heard” and “reasonable opportunity of
showing cause against the action pro-
posed to be taken”. These are two
different things. T do not know why
the scope of opportunities is being re-
duced. As I have stated, this article
311 gives the minimum opportunities
to the pmployees and I feel that those
opportunitities should not be reduced
and the employees should be given
full opportunity to defend themselves.

My predecessors have made it clear
that no second inquiry is asked for.
No one says that again and again there
shoulq be an inquiry; but full oppor-
tunities should be given. I can say
from my own experience that general-
ly officers are not acquainted with
procedural matters—they are not ac-
quainted with law and procedure—
and in most of these cases they com-
mit mistakes. I have known many
cases as I had been dealing with them
in the Punjab as a Minister and many
cases had been coming to me. When
these cases are examined, generally
somebody down below recommends
that such-and-such punishment should
be awarded ang the officers go on
endorsing that without looking into the
case from the point of view of legal
procedure and privileges of the ~m-
ployees. Therefore I think that this
matter is very important because we
are deciding with regard to dismissal,
removal and reduction in rank of
these people. For an employee these
punishments are just like capital
punishment in a criminal case, because
having been punished the employee
practically loses everything, the whole
job. Therefore these are very drastic
punishments and in these matters we
should be very careful. We should
give full opportunity to these em-
ployees.

These employees have no opportu-
nity to go to any tribunal. Class I
ang Class II officers can go in appeal
to the Public Service Commission,
but Class III and Class IV employees
cannot go even to the Public Service
Commission, I personally think that
if you give all the employees an
opportunity to go to the Public Ser-
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vice Commision, that would be rather
better. After all they will get some
protection. If we have to create a
sense of justice and confldence that no
injustice is being done to them, if we
want to create that kind of confidence
among the Government employees, it
is very essential that at least they
should know that full opportunity
is given to them. So after it happens
that the officers with whom they work
get biased and prejudiced. After all,
every day they have to work
together and it is quite natural that
somebody might get prejudiced
Therefore we have to give them pro-

tection. 1 do not want to protect
those employees,- who might not be
doing their work properly. But I

think that proper protection is due to
every honest employee. It is our duty
ang the Government's duty to give all
protection to the Government em-
ployees and there should be no in-
justice. We should safeguard that no
injustice is done even to a single
civil servant. Therefore I think that
the provision of article 311 should re-
main as it is and there should be no
amendment of it. But in case any
amendment is to be made—as 1 have
stated, I do not know in what words
the Government is submitting an
amendment—I would be glad, what-
ever amendment is submitted to the
House, if it ensures and gives full
assurance and protection to an em-
ployee so that no injustice was done
to him.

Mr. Deputy-Speaker: Shri Trivedi.

Shri Dhaon (Lucknow): May I lmow
whether Shri Tyagi's amendment is
open for discussion nbw?

Mr. Deputy-Speaker: Not the amend-
ment. We are having general discus-
sion. Amendments will come later.

Shri U. M. Trivedi: Mr. Deputy-
Speaker, Sir, I must certainly congra-
tulate our present Law Minister fcfr
having brought forward this
most urgent and necessary
amendment of article 226 to be put
on the statute book. This articie has
caused a good deal of worry to all
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those who suffered all over India at
the hands of the executive and whom
the High Courts stationed just necar-

by were not able to render proper
service.

In this Constitution (Amendment)
Bill the most annoying thing to me
and to other hon. Members is the
amendment of article 311 of the Con-
stitution. For a long time since 193%.
when section 240 of the Government
of India Act, 1935 came into opera-
tion, Government servants have felt a
sort of relief. The relief consisted
only of this much that they generally
got a hearing- ang ultimately even if
they were found guilty, they had an
opportunity of appearing in person
and pleading in mitigating circum-
stances and get less punishment. The
second opportunity, therefore, was not
re-opening of the whole case but was
merely a question of what punishment
should be meted out and the mar
might have a say against the punish-
ment that was proposed to be imposec
upon him. This right of approaching
the appointing authority is now being
taken away by the present provision.
The hon. the Minister has said that
he is going to bring an amendment
I do not know what amendment h«
is going to bring but if that amend-
ment covers the point that I have
raised it will be a welcome thing.

It appears that the superior gov-
ernment officers are straining at the
leash that they must get this oppor:
tunity of enjoying this right of dis-
missing the government servants undey
them or reducing them in rank accor-
ding to their sweet wigsh. Most un-
fortunate is the fate of the employees
of the Government in the railways.
The superior officers in the railways,
most of them, are untrained entirel:
in law and act in a very empirica:
manner. They have been used to dea’

with menials and start treating even.

their own subordinate officers us
mcnials, with the result that the grie-
vances of the railway servants are not
properly looked into. It has often
happened that even if the enquiry
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committee’s report is  indicative of
the fact that the man has not been
found guilty, after four or five y=ears
some misrcading of the report takes
place, and one fine morning the man
who has been foung not guilty gets a
notice as to why he should not be
dismissed from service in view of the
finding of the enquiry—ang the find-
ing of the enquiry is that he is not
gui'ty. And yet he gets removed from
service as soon as the notice is served.
What protection is there for such
peopie? Under these circumstances
the voice has been raised against this
provision from all sections of this
House, and it will be in the fitness
of things that the Law Minister should
apply his mind to a proper amend-
ment which will enable the poor em-
ployees of this category to get some
relief. There are some persons who
argue “While there is a right of
appeal, what is a right of appeal when
vou have no right even to a hearing?
From a person who has never seen
veur face, who is moved only by the
notes given by the officer who has
passed the orders of dismissal or re-
moval, from such officers it is impossi-
b'e to get any justice in the matter
of appeal”. ] will therefore say that
this amendment which is now being
introduced in our law under article
311 must be to this extent suitably
amended that the vpportunity to show
cause against the punishment should
be retained, as has been retained from
the time of section 240 of the Gov-
ernment of India Act of 1935 and as
originally provided in article 311 of
our Constitution.

Sir, then 1 will draw your atten-
tion to this provision about the
High Court judges. I for one have
faileq to see the propriety of keeping
this age arbitrarily at sixty-two. I
have been fortunate enough to move
into several High Courts and in the
Supreme Court also. A judge bf the
High Court gets promoted to the
Supreme Court. What type of tonic
does he get, I cannot understand. But
the moment he goes to the Supreme
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Court hg can work merrily up to
sixty-five. As long as he was in the
High Court he was fit to go only up to
sixty—now he will be fit enough up
to sixty-two. Why this difference of
three years? I see no reason what-
soever for making this difference bet-
ween the functions to be performed
in the High Court and in the Supreme
Court. The duties are equally ar-
duous, for every conscientious judge
the duties are certainly very heavy,
brain work is there, mental pressure
would be there. But then, it will be
equal for a judge of the High Court
as for a judge of the Supreme Court.
I have not seen any reason ad-
vanced as to why this arbitrary age of
sixty-two is to be fixed. In 1956 a
point was raised in the First Parlia-
ment, and Mr. Datar who was then
in charge of this matter in the Minis-
try of Home Affairg said in his reply,
“We do not want to raise the age of
the judges of the High Court beyond
sixty”. The proposal was turned
down then. Now the Government.
perhaps moved by the recommenda-
tions made by the Law Commission,
has come round to the view that the
age may be raised. But then also the
Government has acted in a most miser-
ly manner and has come to suggest
that it should be sixtv-two, for no
reason whatsoever. No reasong have
been given as to why it should be
fixed at sixty-two. I should say that
the Government should certainliy
consider this proposal and give second
thoughts to the question whether it
ig proper that the age-limit should be
placed at sixty-two. It should be
sixty-five.

Then there is another question about
these judges, which has always been
a matter of great concern to all con-
cerned. The judges of the High
Court are not allowed, on retirement,
to practise in their own High Court
but are allowed to practise in any other
High Court or in the Supreme Court.
Why should the judges who have been
80 revereq and respected by all the
members of the bar, go and get them-
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selves insulted either at the Supreme
Court bar or at other High Court
bars? We know that each bne of
them is not very intelligent, is not a
big jurist. We also know that some of
them have been elevated not for their
very great learning; with all respect
that I can show them, there are
people whp are certainly not up to
the mark. Ang when they go to the
High Court bar, some of them may not
be known to the Supreme Court
judges; and even if they are known,
for some reason or other it may be
that remarks are passed against them
which are of a highly derogatory
nature; generally Supreme Court
judges do not mince words anq they
may give them certificates not of a
very happy type. And then all the
respect that they may have earned is
just simply washed out before the
Juniors who stand near them or by
them and before all the public gather-
ed at that place. It will therefore be
in the fitness of things that these
gentlemen should not be allowed to
go and practise or seek any further
employment from the Government. If
the Government says that the gov-
crnment servant is going to retire, even
after the enhancement of the age, after
fifty-eight years, and a High Court
judge should not serve after sixty-
two yecars, what temptation is there
for Government to re-employ a man
who is not considered under the law
fit to be re-employed after sixty-two
years? 1 say there must be a closed
chapter for this purpose. Make it
therefore sixty-five. But then at
sixty-five cry a halt to further em-
ployment of these officers in whatever
capacity they are to be employed.
There are umpteen number of other
well-read persons learned people,
jurists of standing who might.be
available from the newer generation,
from the fresher stock for any such
employment that the Government
may desire. It is on account of this
temptation entertained by some of the
judges that in trying to do justice
when they are sitting on the bench
they try to do some favour to the
Government. The impression that
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goes into the mind of an ordinary
litigant is that between man and man
he may get justice, but between man
and Government he will not get it
That impression shoulg be washed
away; that impression must go. As
has been rightly said, not only justice
must be done but justice must also
appear to have been done. If we be-
lieve in that principle, I should say
that any temptation which is in the
way of having employment even upto
the age till a man is completely crip-
ple must not be put in the way of
judges who are likely to retire soon.

Then, Sir, in the new arrangement
that we have made we have also said
in clause 5 that:

‘“When a Judge has been or
is so transferred, he shall, during
the period he serves after the
commencement of the Constitution
(Fifttenth Amendment) Act, 1963,
as a Judge of the other High
Court, be entitled to receive in
addition to his salary such com-
pensatory allowance as may be
determined by Parliament by law
and, until sp determined, such
compensatory allowance as the
President may by order fix”.

1 will readily agree to the proposition
—and I do admire him—that there
must be transfers of judges. If we
want to have the unity of the country
proclaimed, I should say, the judges
from the north should go to the south
and the judges from the south may
go to the west and the judges from
the west may go to the east. Let
there be transfer of the judges. That
will be a very helpful thing. But to
make this provision that they must get
a compensatory allowance for going
from one High Court to another, I
see no earthly reason why it should
be so. Officers of the highest cadre
in IAS or in late ICS, or other offi-
cers, get transferred from one pro-
vince to another, from one city in the
north to anvther city in the south
and from one city in the east to an-
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other city in the west. Yet they do
get any sort of compensatory allow-
ance for such transfers. Why should
such a transfer mean a sort of com-
pensatory allowance for the judges
can not been comprehended by me
and. I hope, the House will also appre-
ciate this that after all a judge who
is to be transferred should not be
treated as a subject of a particular
State. Each one of us is a citizen of
India and as a citizen of India it is
our bounden duty to go and serve
the cause of our country wherever
we get posted. We cannot, therefore,
demand that a compensatory allow-
ance must be paid because of such a
transfer. It will also create a feeling
amongst the other judges who would
be there, as sort of dscrimination and
these murmurs will go on. People
will murmur, he must be a superior
person compared to bther judges of
this place, of this State and he gets
more salary than the others. Why
should such a feeling be created
amongst the judges or in the public at
large? 1 would, therefore, humbly sub-
mit that this should not take place.

One more point and I have done
with it. One amendment is there—I
do not know what the view of the
Government is—by Shri Tyagi which
is proposed to give retrospective
effect. There are many considerations
which may weigh in favour of the
suggestion that is made by Mr, Tyagi.
If it was merely a question of service,
if it was merely a question of some
statute other than this consitutional
one, I would have readily agreed to
the proposition. But situated as we
are and the experience that we have
gained of our present ruling party of
amending the law in such a manner
and in a particular manner, especially
the Constitution, I am afraid that any
retrospective amendment, any retros-
pective provision to a constitutional
measure must not be accepted. We
would not like to stand in the way of
any Government servant getting some
benefit. But I will stand by that and
most emphatically I do submit that
a constitutional provision which gives
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retrospective effect will create many
other mischiefs and it always sets a
precedent for the future to come. I
would, therefore, submit, with al] my
respect for Mr., Tyagi and for his
very noble approach in this matter
and his very great desire to do justice
to those who are likely to suffer, that
this amendment may not fit in here.

With these remarks I conclude.

Shri Tyagi: 1 support this Bill
from end to end. I think it js a good
idea of amending the Constitution.
My hon. friends have raised many
objections, but I think, on the whole,
it is a good idea that we are amend-
ing the Constitution in these lines.
1 am particularly interested in the
case of judgess My amendment has
been talked about and many of my
friends have also opposed it. I can
well see, it touches their sense of
adjustments so to say, or their poli-
tica] sanguinity perhaps—I use that
word—or I should say that it violates
against the pattern they have been
following so far, because in the case
of a constitutional amendment to say
it should be given retrospective effect
looks rather unusual. But the diffi-
culty is this. I felt, as I had also
indiscreetly remarked last time, that
the fault is not that of the judges but
ours, This Bill was, for‘the first time,
introduced in 1962 in the month of
September or November. It should
have been passed by now, and the
Parliament had also once decided that
it would go through. But the Joint
Select Committee took a lot of time.
There is nothing irregular in it. Now,
all those judges who were told or who
were given to understand that they
will continue on—they will not be
allowed to retire, they will have
some extensions—must have made up
their minds and are living every day
in the hope that the Bill is getting
through. Naturally, after this delay.
those judges are getting retired and
as my friend has mentioned the Chief
Justice of the Supreme Court also
mentioned that some of the judges,
about 12, are going to retire in the
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meantime. Some of them have per-
haps already retired and others are
going to retire because this Bill has
to be referred to various States as it
is a constitutional amendment. There-
fore, it was from that angle that I
felt like moving my amendment. To-
day the biggest demand %of the High
Courts is for the senior-most, the most
knowledgeable and the experienced
judges to gay and those who are
retiring are, of course, the senior
most.

Shri Hari Vishnu Kamath: Let
them stay permanently,

Shri Tyagi: Not permanently, We
are giving this benefit. Why should
it not go to them also?

There is one remark that I want to
bring on record. I am not satisfied
with the standard which our judiciary
is maintaining these days. Of course,
I do not criticise every judge, but the
whole standard of the judiciary and
its prestige in the country has been
lowered since we have taken over
from the British. I must confess
that. It is a pity. And if a State
cannot keep up the prestige and the
independence of the judiciary, that
State cannot be a democratic State.
I am sorry I have that feeling and
that is perhaps due to the fact—I do
not know law, I am a layman- my-
self—that I have seen courts a num-
ber of times when I was convicted..
(interruption) My feeling is that not
only at the Centre but also in various
States the department of judiciary,
the department of law, Ministry so
to say, must be separated from the
Home Ministry. The judiciary must
be handed over to the Law Ministry
so that the environment of Law might
do justice to the appointment of
Judges, Looking after the judiciary,
their laws and everything else he
might maintain a high standard. So
long as the judiciary or the adminis-
tration of the judiciary will vest in
the hands of Home Ministries both
in the Centre as well as in the States,
it is difficult to maintain that standard
which the nation desires. Because,
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appointments are made by the Home
Minister. The Home Minister has to
deal with law and order in the whole
country. Not only that. The State
Home Ministers cannot afford to be
absolutely impartial in the matter of
administration, for, he is the Home
Minister of a politica] party. Party
bias must remain most with the
Home Minister and least with other
Ministers. The Minister of law is one
who has nothing to decide on the
basis of party prejudices. He has to
give judgments here or to give legal
interpretations. They are like mathe-
matical calculations. One’s opinions
might differ. I suggest that the Law
Minister may take notice; I do not
know; the Prime Minister might also
like to take notice. But, this demand
I want to raise today in the hope that
I shall get comments from Bar Asso-
ciationg or from the people at large,
lawyers and others, and Bar Asso-
ciations particularly, whether they
agree with the idea that the judiciary
must be entrusted to the Law Minis-
try both in the States as well as in
the Centre. What is happening is, I
with pain, confess, that I am not
satisfied with the manner in which
some of the appointments of High
Court Judges have been made by our
Government. There is no hiding the
fact, it pains me. If the headquarters
go wrong, nothing will remain, The
whole structure will fall to the
ground. I definitely, with a sense of
anger, want to say that we have not
behaved well and we have not kept
the old standard. There are people
talking. Personal accommodation is
not the question. Particularly in the
case of judiciary in the appointments.
Sons of friends sons of relations are
no qualifications in the matter of
appointment. This type of procedure
comes only when people are taken
from the Bar. Others, of course, are
in regular service. They have their
juniority and seniority. They become
High Court Judges according to quali-
fications. But, the manner in which
some of the appointments from the
bar have been made of Judges during
this regime, the Congress regime, of
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our Government, has, in my opinion
been disgraceful,

Shri Hari Vishnu Kamath: Which
State?

Shri Tyagi: Statc apart, appoint-
ment of High Court Judges cannot be
made on the merits of son of my
friend, my Minister or ex-Minister
or my relation or my community.

An Hon, Member; Or my party.

Shri Tyagi: Particularly when High
Court Judges are taken from the Bar,
the Bar Associations know it whether
the Government has selected on
merits. Everybody knows. In my
State, everybody knows in the
Allahabad High Court Bar which
lawyer is deserving and which is not
deserving. If the Home Ministry or
the Government starts behaving in
this manner independence of judi-
ciary is jmpossible to maintain. I must
say that independence of the judi-
ciary, in this brief period, has gone
down. It ig deteriorating. 1 cannot
hide facts. It is a question of
patriotism, If the judiciary goes,
democracy goes. Therefore, my
emphasis is that the judiciary must
be transferred from the hands of the
Home Ministry to the hands of the
Law Minister who has little bias. Not
only in the Centre, but everywhere;
in the States. The Home Minister
who is in charge of so many adminis-
trative matters should not be in-
charge of the administration of the
judiciary.

Shri Vasudevan Nair: (Ambala-
puzha): How does that solve the
basic problem?

8hri Tyagi: That is what I suggest
Therefore, this must be a separate
department. The judiciary must be
entrusted in the hands of a Minister
who has nothing to do with police
or District magistrates or their reports
or the Home Ministry. The Home
Ministry and the judiciary must be
separate.



12957 Constitution

I also suggest that, if the Minister
cares to judge it, my feeling is that
the judiciary must be an All-India
service. If you want the integration
of India, the best integration can
come if the judiciary is independent
and is an Al] India service. It is a
right idea which my hon. friend has
suggested in this Constitution Amend-
ment Bill that High Court Judges
will now be transferable from one
State to another. That is a very good
idea. It must be welcomed. I sug-
gest that even Sessions Judges and
District Judges must be taken into
the Judicial service which should be
an All India service. They too should
be transferable from one State to
another.

Another question comes about pay.
The independence of the judiciary
does not depend only on standards of
pay and pension, I must say. In the
British days, pay and pension were
perhaps smaller. But, then,
ther. was some climate of judicious-
ness in the judiciary. That was
maintained by the British. I remem-
ber we were convicted and sometimes
even District magistrates and Judges
convicted us on some charges, some-
times also with political bias. But,
their High Courts, their  District
Judges, 1 have seldom seen exercising
their personal bias in the matter or
even political bias. That was so, I
remember very well during the
British days. The British beczme
popular through the ‘Dewani’ they
gave for the first time. They did not
become popular on account of the
force of the sword or anything. They
were liked here and they became
popular, in contracts with the Maghul
dewani because they gave a falrer
dewani, Therefore, the British become
more popular. Pay, however, counts
these days. It is not possible to
separate the question of pay and
pension. Let us see what happens.

In the case of regular Judges, I can
well understand. The pension of the
service Judges comes to Rs. 16,000
per year. In the case of Civil service
Judges it comes to about Re. 12,000
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or so. But, in the case of those who
are taken from the Bar, they are the
most  prominent lawyers earning
Rs. 20,000 30,000 and 40,000 per
month, This is the standard that
they are earning. We want to have
the choicest ones from the practising
lawyers, to appoint as Judges. What
is the pay of a Judge? He comes only
for the sake of dignity. He is the
most prominent lawyer known all
over the State. He thinks that his
knowledge is being recognised by the
State and he is being given Judge-
ship. That is the notion about the
dignity of a High Court Judge.
He receives hardly one-tenth of what
he wag earning. He comes at a loss.
That is a sacrifice indeed. He cannot
stay for long. A big practice he has
built after years of experience. He
is nearing 60; he comes near about
60. if he retires within less than 7
vears of his service, he is banned
from the practice. Think of that
Judge. Most of these Judges are
from the Bar Associations,

Mr. Deputy-Speaker: Come to the
Bill

Shri Tyagi: I wiil finish, Sir. They
have come after a roaring practice
and the pension is only Rs. 470 per
month or Rs. 5000 per year. Think of
that Judge. Per month Rs. 450 is the
pension of the biggest, the prightest
lawyer from the Bar of a High Court.
He gets a pension of Rs. 450 per
month, He is banned from any further
practice. That is the penalty he has
to pay. I think this is a very impor-
tant matter which has to be looked
into. What wil] happen to those who
come from the Bar Association? Will
they be allowed to go on this pension
of Rs. 450 per month? This is one
matter which should be considered.

1 think the demand that the retire-
ment age must be made 65 is, in my
opinion, quite justified in the case of
High Court Judges. I think most of
the Members in this Houses have also
supported this idea that this age
should be 65 and not only 62. There
must be some arrangement made for
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those lawyer friends who take up
High Court Judgeship for a brief
period. The question about the
amendment which I have moved, I
will discuss later. But, the question
is quite clear that retrospective effect
shculd be given with a view to
accommodating those Judges who
were all expecting that the Bill will
be passed in time. It was moved in
September; it has not yet been passed.
It will take 5 or 6 months more. The
Chief Justice of the Supreme Court,
@s he already mentioned, says that
the best and seniormost Judges, about
a dozen or so, are now retiring in
this period. Shall we lose them?
This amendment, does not look very
regular because this amcndment goes
into the Constitution, I confess. But,
even then, the situation demands that
they must be accommodated.

Shri M, B, Bhargava (Ajmer): The
Bi]) that we are considering today is
the Constitution (Fifteenth Amend-
ment) Bill, This Bill aims at bringing
about certain alterations in different
provisions of the Constitution which
are absolutely unconnected with one
another.

15 hrs.

So far as clauses 8 and 9 which
seek to amend articles 226 and 297 of
the Constitution are concerned, I
think they are purely non-contro-
versial amendments, and the hon.
Law Minister deserves to be congra-
tualated on enlarging the jurisdiction
of the High Courts throughout India
where the Government of India holds
office or carries on certain activities,
and where at present, the officers and
authorities representing the Govern-
ment of India could not be subjected
to the jurisdiction of the High Court.
By this amendment, it is proposed
that wherever the officers of the
Central Government or the autho-
rities of the Centra] Government
commit certain infringement of the
Fundamental Rights, they are liable
to be subjected to the jurisdiction of
the High Court within whose juris-

APRIL 30, 1963 (Fifteenth Amendment) 12960

Bill

diction the cause of action arises. So
far as this amendment is also con-
cerned, the Law Minister deserves
congratulations.

As regards the other amendments,
1 respectfully submit that they funda-
mentally go against the basic prin-
ciple and the great and splendid posi-
tion that our Constitution gives to the
judiciary. It is a we]] known fact that
in a democratic Constitution, the role
of the judiciary is magnificent and
splendid, and therefore, its integrity
and independence must be maintained
at the highest pitch. Therefore, we
have to see whether the other amend-
ments which want to bring about
certain changes in the tenure of the
judges of the High Court and the
Supreme Court, or which aim at
enhancement of the age of superan-
unation or which dea] with the ques-
tion of the determination of the age
of judges, in case of any dispute, are
satisfactory and are on the right lines,
the right line being the maintenance
of the integrity and the independence
of the judiciary.

Looking from this angle I am sorry
I cannot subscribe to these amend-
ments. The  background of the
amendment relating to the raising of
the age of retirement of the High
Court judges from 60 to 62 is perhaps
based upon the recommendations of
the Law Commission. The law Com-
mission's recommendation was to the
effect that the age of retirement of
the High Court judges should be
brought on the same level as the age
of retirement of the Supreme Court
judges, that is that it should be raised
from 62 to 65. But the recommenda-
tion of the Law Commission made
this proposal subject to two very es-
sential and indispensable conditions.
The first was that the judges after
retirement should not be allowed to
resume pratjce not only in their home
High Court where they had their
tenure of service but in any High
Court in India or in the Supreme
Court. Secondly, they should not be
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given any executive appointment
after retirement. In fact, the Cons-
titution, when it adopted article 220,
had placed an absolute bar on the re-
sumption of practice by judges of the
High Courts and the Supreme Court
in any court in India. But in 1956,
the Constjtution was amended and
this restriction was relaxed so that a
retired judge of a High Court could
practise in any other High Court ex-
cept the High Court where he had
his tenure of service, or in the Sup-
reme Court. But, now because of
this craving that the judges should be
transferred from one High Court to
another the amendment sought to
be introduced is that he should not
be allowed to practise only in that
High Court where he had been in
service just on the eve of retirement,
otherwise, he will be entitled to
practise in any other High Court.

Now, in regard to all these ques-
tions, about the tenure of office of a
judge, the determiration of the age
of a judge, the transfer of a judge
etc. who will be competent under the
present Constitution to decide the
issue? For instance, who will Ye
competent under the present Consti-
tution to effect transfer of High Court
judges from one court to the other?
The answer can be only one, namely
the President, perhaps, after consul-
tation with the Chief Justice. There-
fore, the transfers will be in the hands
of the executive, Unfortunately for
us, the appointments of judges are
still in the hands of the executive.
As regards how these appointments
have been made, one has only to look
to the recommendations and the find-
ings of that august body the Law
Commission which consisted of some
of the best legal talents in tthe
country, and the verdict of that body,
if one refers to pages 65 to 73 of
their report, there is a severe con-
demnation to the effect that the
manner in which the appointments
havé so far been made does not do
credit to our administration. They
have come to a finding after having
long experience of the High Courts,
and after coming in contact with the
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best judges of the High Courts and
the Supreme Court and the best legal
luminaries of the country Their
finding and their verdict 15> that the
appointments to the Benches of the
High Court and Supreme Court
judges have been influenced and
made on the ground of political
expediency or on regional and com-
munal considerations. Therefore, the
recommendation of the Law Commis-
sion was that if the independence and
integrity of our judiciary are to be
maintained and kept up at a high
pitch, then we must create a machin-
ery which is absolutely independent
of the executive,

The appointment of the judges are
made by the President but the Presi-
dent, and so also the Governor or a
State, is a constitutional Head, and
under the Constitution, he is bound to
act on the advice of his Ministers, and
the Ministers, as we know, are influ-
enced by political considerations. The
finding of the Law Commission is that
even in the matter of the appointment
of the judges of the High Court, when
the Governor virtually acts on the ad-
vice of his Chief Minister, it is invari-
ably the advice of the Chief Minister
which ultimately prevails,

Thefore, my submission is this. In
the matter of transfers, it is now pro-
posed that compensatory allowance
under clause 5 will be given to the
judges who are so transfered. I would
like to sumit that the question of tra-
sfer was first recommended by the
States Reorganisation Commission, and
their suggestion was not in regard to
transfer but in regard to the original
recruitment itself, that is to say, the
original appointment or recruitment
should be made in each High Court
from outside the particular State.
That was the only practical proposi-
tion. If we are keen on bringing about
national integration, then the original
recruitment and appointment of judges
up to the strength of one-third or more
should be made from outside the State.
But this question of transfer from
one State to the other mainly may be
utilised by the executive to shift those
judges who may not be pronouncing
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their decisions to the taste of the ex-
ecutive. The role that the judiciary
is to play in the matter of dispensa-
tion of justice, not only between indi-
vidual and individual but between
the citizen and the State, requires
that our judges must be as
above suspicion as Caesar’s wife.
Therefore, it is essential that in the
matter of transfer or the determina-
tion of age, the decision must rest in
the hands of a judicial tribunal to be
constituted by three senior judges of
the Supreme Court and to be presid-
ed over by the Chief Justice, This is
only in the interest of the maintenance
of the independence and integrity of
the judiciary. In matters concerning
the appointment and recruitment of
Judges to either the High Courts or
the Supreme Court or in matters con-
cerning transfer or the determination
of the conditions of service, it is es-
sential that on the recommendation of
this judicial unapproachable body of
the President should act. This would
be a safeguard for the maintenance
and integrity of the independence of
the judiciary. The proposals which
this Bill contain regarding compen-
satory allowance and transfer of
judges are, I respectfully submit, not
in keeping with the object of the
furtherance of the independence of
the judiclary. I therefore, oppose all
those provisions,

Shri Narasinmha Reddy (Rajampet):
Shri Tyagi was very vehement in his
denunciation of those Judges who have
been appointed from the time the
British quit India up to the present
day, as their appointments have been
based on improper considerations,
communa] considerations and conside-
rations of nepotism.

An Hon, Member: Not all.

Shri Narasimha Reddy: Not all, I
agree. In the same breath being the
sponsor of an amendment seeking to
extend the retirement age of judges
upto 62 with retrospective effect, I
wonder whether he would like some
at least of those inefficient judges who,
according to him, must have had their
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birth as Judges during this period of
great inefficiency to continue. I do
not think it is possible to reconcile both
views,

The Law Commission say in their
report that the retirement age of High
Court Judges could raised to 65 At
the same time, they were clear that
this should apply only to new entrants.
So it is clear that they were very
vehement in  mentioning that any
changes made in the Constitution
should have effect only subsequently
but not retrospectively. The Law
Commission in their Report have
made many recommendations, But
strange to say, our Government after
a long lapse of time have come forward
with their own amendments to the
Constitution which have no bearing
on the important recommendations of
the Law Commission.

The Constitution is amended only
when there is a compelling necessity
of the State or when it conduces to
the well-being of its people or when
there is a drastic alteration in circum-
stances and conditions as existed at the
time of the drafting of the Constitu-
tion. But today, none of those con-
ditions exist. Neither the State nor
the common people have anything to
gain by these amendments proposed
by Government which are trival and
uncalled for, The common people have
nothing to gain by way of rectification
of law’s of errors in dates, nor the un-
tramelled administration delays of
justice free from the interference or
influence of the executive. Judges,
specialy High Court Judges should be
above temptation. Human nature is
such that when a person is appointed
as a judge of a High Court, he is not
suddenly transformed into a rarified
being as a paragon of virtue, He has
his faults and foibles. The limita-
tions of flesh and blood do creep upon
him is spite of his willingness and de-
sire to keep himself straight. High
Court Judges have got unlimited
jurisdiction over human life and pro-
perty. I could understand if the Law
Minister had brought in amendments
to increase the salaries of judges or
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their pensions in these days of increa-
sed cost of living. That would have
kept them above want and temptation,
and justice could be administered
under those circumstances in a very
impartial and straight manner. I
could understand the Law Minister
coming forward with an amendment
raising the retirement age of judges
provided, as the Law Commission had
reported, there were two conditions
attached, i.e, that they were prohibi-
ted from practising after retirement
and also prohibited from accepting any
office under either a State Govern-
ment or the Central Government.
These two conditions—provisions
have not been incorporated when the
age of retirement was sought to be
raised to 62. When it was discussed
in the Joint Committee, I was agree-
able to raising the age to 62 provided
there were these two conditions attach-
ed. When Shri Setalvad was tender-
ing his evidence, I asked him: ‘Sup-
posing the age of retirement is not
raised to 65 as envisaged in the Law
Commission’s Report, but raised only
to 62, would you even then advise us
to prohibit such judges from practi-
sing after retirement or from accepting
any office under either a State Govern-
ment or the Central Government? He
said: ‘Undoubtedly yes; that is my
opinion’. That 'was his emphatic
opinion,

Another important amendment pro-
posed by the Law Commission should
have been accepted, but that has not
found a place. That was to the effect
that no High Court Judge should be
appointed unless he has the recom-
mendation of the Chief Justice of the
High Court and also that of the Chief
Justice of the Supreme Court. This
according to them, would make High
Court Judges free from obligation
to the execulive and make them per-
form  their duties unifluenced by
them. I would read to you an extrach
of the Report of the Law Commission
which would be of interest to hon.
Members,

“Many unsatisfactory appoint-
ments have been made to the High
Courts on political, regional and
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communa] or other grounds, with
the result that the fittest men are
not appointed.

“This has resuled in a diminu-
tion of the out-turn of work of
the Judges.”

Again they say:

“These unsatisfactory appoint-
ments have been made notwith-
standing the fact that in the vast
majority of cases the appoint-
ments have been concurred in by
the Chief Justice of the High
Court and the Chief Justice of
India.”

For that they have given reasons.
Discussing the procedure under which
the appointments are made, they say:

“The appointment of a High
Court Judge is first discussed at a
meeting between the Chief Justice
and the Chief Minister during
which the Chief Justice suggests
names and the Chief Minister
gives his opinion in the proposal.
Thereafter some discussion takes
place and an informal understand-
ing is reached bctween the two
before formal proposals are sent
up. From experience of such con-
ferences it was clear that political
or other considerations did affect
the mind of the executive at the
time of the discussion of the
names. It is not surprising, there-
fore, that the concurrence of the
Chief Justice has been, obtained
to many unsatisfactory appoint-
ments. In substance, having re-
gard to the position in which he is
placed, the Chief Justice surren-
ders his better Judgment and
yields to the wishes of the Chief
Minister.”

This is the damaging statement made
by the Law Commission.

We expected that some of these re-
commendations would have found a
place in the amendments brought for-
ward by the Government. On the
other hand, here are amendments
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which do not conduce a bit to the wel-
fare and improvement of conditions
of the people at large. What the peo-
ple are concerned with is justice free
and unfettered, justice untarnished by
corruption, justice unsusceptible to the
blandishments of the executive or its
corroding influences. The recommen-
dations of the Law Commission seem
to have been lost on the Government,
recommendations made after taking
into consideration the evidence tende-
red by the finest legal brains and inte-
llectuals of our country.

I submit the Government should
take care not to do anything which
rouses the suspicions of the people.
This proposal, almost sponsored by the
Government, of making the revised age
or 62 have retrospective effect is view-
ed with great suspicion and concern
in many parts of the country. Gove-
rnment should not give the impression
that they are bringing about these
amendments to the Constitution on
account of their interest in particular
individuals. There is a furore in
many places, especially in Andhra Pra-
desh, that some of these amendments
are made because some political cele-
brities in Delhi are interested in ex-
tending the tenure of some judges
about to retire.

In the Joint Committee, a similar
amendment sponsored by the Govern-
ment or inspired by the Government
wag discussed and rejected by a good
majority of the Members from both the
Houses. The rejection was not on
party lines, and this proposal bust like
a balloon. Now it is sought to be
carried by bringing in additioal rein-
forcements.

15.25 hrs,
[SERT THIRUMALA RAO in the Chair]

It appears Government wanted to
reinforce itself by getting the impre-
matur of the Chiet  Justice
of the Supreme Court to this
proposal of giving retrospective
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effect to the revised age. I do not know
whether the Chief Justice gave his
opinion by himself gratuitously to the
Government, or whether the Govern-
ment asked the Chiet Justice for his
opinion. In either case it is an im-
proper procedure, and I think that
Government should not have taken ad-
vantage of its position in trying to
wangle a view from the Chief Justice
in this matter, knowing full well that
the position of the Chief Justice as the
embodiment and the apex of the judi-
cial administration in our country
would be viewed with the importance
it deserves.

Recently ther was a unaimous re-
solution of the Bar Association of the
Andhra Pradesh High Court condem-
ning the attempt to raise the age of
retirement of High Court Judges to 62.
It came as a bit of g surprise to me
because once upon a time I thought
that 60 was rather early for g Judge to
retire and that their tenure could be
extended by two more years. But this
resolution of the Bar Association open-
ed my eyes, because it is an unmis-
takabble indication by the members
of the Bar without exception that they
are not satisfied with the Judges who
are on the eve of retirement, and that
they disapprove of such a change in
the Constitution. Members of the
Bar are the best persons to speak about
the judges; they are of all creeds, of
all religions, of all temperaments and
of all inclinations. I therefore have
to revise my original opinion and
agree with the members of the Bar
who have 8o unmistakably and unani-
mously expresed their opinion against
raising the age of retirement of High
Court Judges to 62,

The amendment proposed to article
311 seeks to eliminate the safeguards of
a second hearing for an employee
against whom charges have been
framed. This safeguard has been pro-
vided in the Constitution by the
framers so that the employees under
the Government of India may work in
an atmosphere of fearlessness, without



Constitution

12969

being subject to the freaks, whims or
fancies of officers, departmental heads
or even Ministers, The framers of the
Constitution thought that giving wide
powers, almost dictatorial powers, to
the executive was not salutary, and
that democracy should be safeguarded
by limiting these powers. This amend-
ment to article 311 has roused the
severest opposition among all classes
of employees an opposition which is as
tumultuous as it is unanimous, I appeal
to all the hon. Members from every
part of the House, to all parties to
firmly diapprove of this amendment
which produces an element of great
dissatisfaction among the employees.
Especially when our country is being
threatened by a foreign power and
when these thousands of employees
are giving their best to the nation it
is an act of gross impropriety and
cruelty to interfere like this with these
hundreds of employees who form
really the foundation of our nation.

Shri Frank Anthony (Nominated
Anglo Indians): Mr, Chairman, Ins-
pite of my personal regard for the
Law Minister, I am extremely unhappy
about this 15th amendment....

Dr. L. M. Singhvi (Jodhpur): Sir,
the Law Minister is not her while the
discussion is going on.... (Interrup-
tions.)

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): I am here
representing him.

Shri Hari Vishnu Kamath: This is
not an ordinary Bill: It is a Bill to
amend the Constitution. ... (Interrup-
tions.)

Mr. Chairman: There is no pint in
all people talking simultaneously.

Shri Tyagi: The Minister of Co-
ordination is here. The Law Minister
is coming.

' Shri A. K. Sen: The Law Minister
always comes when Mr. Anthony
speaks!
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Shri Frank Anthony: Inspite of the
personal regard that I have for the
Law Minister, I am rather distressed
by this Bill. In the first place, it sets a
bad precedent. It is a jumble of what
should be distinct and distinctly num-
bered amendments to the Constitution,
1 do not know what the reason was.
Perhaps Government does not want to
give the impression that it is amend-
ing the Constitution too often. So,
instead of making these amendments
extend to 25, they have been all
jumbled together in a single number.
In the result we are considering
reaching character on entirely diffe-
rent and disparate articles of the
Cons}ituti(ﬁ. From articles about the
conditions of the judges, articles
which go to the root of our judiciary,
one of the bastions of our democracy,
we suddenly jump to an entirely
different article dealing with the
service conditions of Government em-
ployees and in the result inevitably
the discusion is going to be almost
incoherent,

I fee] that the hon. Law Minister has
lost a golden opportunity. Here was
an opportunity, especially when he
was dealing with the articles relating
to the judiciary, to implement all the
very salutary and unexceptionable re-
commendations of the Law Commis-
sion. It was g unique body; it consis-
ted of some of the most eminent law-
vers and its recommendations were
marked by courage and by indepen-
dence of a very unusual order. Ins-
pite of that Government has come
here with one or two odd amendments.
May I say this great respect? Take
this amendment with regard to age.
There is neither principle nor policy
in these amendments, none at all, I
do not understand how the Law
Minister arrived at this particular
age, 62. There is neither sense nor
logic, may I say with great respect, in
fixing this particular age. Probably
by some rule of thumb, some method
of compromise it has been done like
that. The Law Commision said that
the age should be raised to 65. That
was part of a concatenated pattern of
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recommendations. The Law Commis-
sion said: raise the age: raise the
pension limit; do not allow them even
chamber practice do not allow them
to seek employment. That was the
salutary pattern of the recommenda-
tions. While adopting only one of
those recommendations, we just put in
this ad hoc, rule of thumb provision.

Several hon. Members have referred
to this point. You have done away
with none of the evils that are cor-
roding the judiciary today. Let wus
recognise it. I do not know whether
the Law Minister will admit it on the
floor of the House but every practi-
ting members of the bar will say un-
reservedly that this right to practise is
corroding the independence and is
destroying the prestige of the judi-
ciary. We know that when we join
the bar, we join virtually as juniors.
Once they enter into the flercely com-
petitive profession, they are subject to
all the pressures of that flercely com-
petitive profession and like most
junjors they succumb to those pres-
sures, with the result they resort to
get the most meagre practice, to all
kinds of malpractices. Immediately
the prestige of the judiciary is tarnish-
ed. It is said with regard to judges
that with their eye on practice in the
Supreme Court their judgments re-
present a bias in favour of those who
will be able to feed them when they
begin their practice at the bar. All
these things are being said. What
degree of truth there is in these alle-
gations we do not know. But the fact
is that these are the current criticisms
and I am very sorry that this opportu-
nity was not taken to implement at
least some of the recommendations of
the Law Commission. On the other
hand, the right to practise hags been
given a pernicious extension. There
ig provision here that if a judge is
transferred away from his native High
Court for a period of five years, he can
come back and practise in his native
High Court. Nothing is more perni-
cious. Some of us have repeatedly
underlined that one of the evils of
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temporary judges is just this that no
person who has been a judge in his
home State, even if he has been g judge
for a week or a month, on priciple he
should never be allowed to practise.
What is happening? Immediately,
unfair advantage is given to him. Im-
mediately through the ring he builds
up nice practice. He canvasses, After
all he has been friendly with those
who are now sitting on the Bench.
It is an extremely pernicious thing.
Now, we have extended that perni-
cious practice to those who, for some
reason or the other, will leave their
native. High Court for five years to
come back and practise in their origi-
nal High Courts.

Shri A. K. Sen: That has been de-
leted.

Shri Frank Anthony: I am glad. But
still the right to practise is there and
I feel that as long as that right is
there, what little prestige the judiciary
enjoys today is going progressively to
be destroyed. Then there is the
right to employment. It has played
and continues to pfay absolute havoc.
The judges on the eve of retirement,
because admittedly they get inade-
quate pensions, join the gueue of job-
seekers on the eve of retirement. It is
pathetic how they become sycophants
and courtiers to the most subordinate
of executive authorities. For some
of us practising at the Bar it is an ex-
tremely disquieting thing. Some of
us are really dismayed by what is
happening and what has happened to
our judiciary.

Then, what is going to happen with
regard to this question of transfer?
I know what the Law Minister will
say. He will say, “you will remember
what the States Reorganisation Com-
mission recommended—that we ghould
have an All-India Bar.” 1 agree
entirely, but is this the way to achieve
an All-India Bar by making the judges
liable to transfer on the initiative of
the executive? I should have thought
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that if we wanted an All-India judi-
ciary, one-third of the judges should
be taken at the point of recruitment
and not by way of transfer. What is
going to happen? Two evil conse-
quences are going to flow. Either the
judges who want a transfer will go
round deliberately carrying favour
with thepolitical powers that be, or the
independent judges will be brought
to heel because they refuse to accept
the dictates of the political powers
that be, and they will be, as a penal
sort of measure, transfered out of their
home States. That is going to happen.
Judges privately have told me that
this is an extremely pernicious pro-
vision—this right to transfer has been
given there—and it is bound to be
used as an instrument of political
terror, an instrument in order to de-
moralise the judiciary.

I also feel this: that it is extremely
bad that this provision should have
been put in—article (2A): if the
question ariseg as to the age, the matter
should be decided by the President.
Judges have come to me and have
unanimously said this; that they re-
gard this unreservedly as an affront
to the judiciary. If the question of
the determination of their age was to
be left to anybody, surely it should
have been left to the Chief Justice of
the high court concerned or to the
Chief Justice of India, but what is
going to happen? What I feel is this:
the judiciary also feel increasingly
helpless. They are under constant
political presure; they are living under
the shadow of political pressure and
domination today. Increasingly they
are becoming subjected to executive
interference and they say this is the
ultimate sort of hostage to thes noli-
tical pressures and political interfe-
rence. They will have to go to a
Deputy Secretary in order to plead
their case with regard to age. As
they say, it is an affront; and what is
more, those judges who carry political
influence will be able to get their ages
rectified according to their needs,
and those who have and semblance

of independence left will not be able
499(Ai)LSD—T7.
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to persuade the Deputy Secretary to
accept the particular case, I feel
that whole thing is an extremely ill-
conceived medley of amendments.

I also feel this: it is not only the
question of extending the age but
making it retrospective. I have given
it considerable thought. I know that
at first sight it may seem a little ano-
malous. My friend Shri Ranga for
whom I have great respect says that
if we accept this amendment retros-
pectively, Gevernment will use it as
a precedent. That is not quite correct.
Government has already amended the
Constitution retrospectively on more
than ome occasion. They have already
ot precedent. What I feel is, there
i< no objection in retrospective legis-
Jation; there is nothing wrong in prin-
ciple. What the courts have done is
this. If there is some doubt as to
whether the legislature intended that
the legislation should be retrospective,
the courts have leaned towards mak-
ing it prospective. But when a legis-
lature in its wisdom has categorically
made legislation, retrospective—there
is nothing inherently wrong in that—
the only question is whether there is
justification for making it retrospec-
tive. Normally, T would not have been
in favour of Shri Tyagi’s amendment.
But I am one of those who feel very
strongly that absolute, utter, irreme-
diable havoc has alrcady been played
with our judiciary largely because of
political pressures. Appointments, as
the Law Commission has said, are
made for political, regional, commun-
al considerations. As I said, they are
censtantly functioning.......

Shri Tyagi: Has the Law Commis-
sion said that?

Shri Frank Anthony: Yes, The
Law Commission has said so.

Mr. Chairman: The hon. Member's
time is up.

Shri Frank Anthony: I will finish
in two minutes.

Shri Narasimha Reddy: It says:

“These unsatisfactory appointments.,”
(Interruption).
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Mr. Chairman: The hon. Member is
not yielding and so why should Shri
Narasimha Reddy go on with the re-
ference?

Shri Frank Anthony: Why do I say
this? I feel, in this context, admitted-
ly the Bench is not attracting persons
of the calibre that it used to attract;
it is so for many reasons, because the
pensions are not attractive, because
political pressures make it difficult for
them to function in an atmosphere of
mdependence, and it would be a con-
siderable loss for us to lose some of
our best judges. That, I feel is the jus-
tification, and I think it is consider-
able justification, and that is the only
consideration for making this legisla-
tion retrospective. If there is justifi-
cation, then there is nothing inherent-
ly wrong in making the legislation
retrospective.

I want to say a few words about
article 311. I happen to have argued
some of the cases which represent
leading decisions of the Supreme
Court under article 311. I feel this:
that already there has been an erosion
of the position with regard to the
Government servants by judicial inter-
pretation. I say it with great respect.
There has been an erosion of that posi-
tion. For instance, take the question
of compulsory retirement. The Sup-
reme court has held that compulsory
retirement, even though it is made
much before any prescribed period,—
normally it is 20 to 25 years—and
even if it is made after 10 years of
service, it is not a punishment. It is
not a removal or a dismissal; with the
result that Government, if they do not
like a person, can compulsorily retire
him after 10 years. That ig a form of
dismissal or removal. But the Sup-
reme Court says, no, there is no ele-
ment of punishment in it, and so it
does not attract the protection of
article 311.

Then the Supreme Court has also
held that a person whose services are
terminated has no remedy. For ins-
tance, take the railwaymen; they have
a contract. If their services are ter-
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minated, in terms of their contract, al-
though the motive might have been to
punish, they have no remedy. Article
311 is not attracted. There was
Dingra’s case which I argued; and
there was Abraham’s case. They were
both cases of reduction in rank which
unfortunately has been done away
with. They were both, in fact, re-
duced by way of punishment. One
General Manager said, “the work is
unsatisfactory; reduce him.” In the
case of Abraham they said, “reduce
him because of the charge of corrup-
tion.” But the official order wa-< that
he was merely reduced for adminis-
trative reasons. So, the Supreme
Court has said that if the speaking
order does not show punishment,
whatever the motives may be, it is not
deemed to be punishment. So, as I
said, by a series of judicial pronoun-
cements, there has been this erosion
of the protection given to Government
servants under article 311. What is
the justification for this at this late
stage? The British did not consider
it necessary. What is the reason for
reducing or rejecting the second
opportunity? The Law Minister will
say, “Oh, it is either waste of time or
it is illusory.” 1 say it is not illusory.
T deal literally with scores of cases
and I say as a result of a carefully
prepared answer, the second
opportunity, this show-cause notice,
very often the proposed punishment
is either qualified or entirely remit-
ted. It is a very substantial right. As
I said, we were always charging the
British with being a little conscience-
less in these matters, but I say with
great regret that progressively the
Government is showing an increasing
deadening of the legal conscience.
Progressively the Government is
showing an increasing disregard for
the rule of law. I do not expect the
Law Minister, who has been an emi-
nent lawyer, to join with the Govern-
ment in showing this increasing cyni-
cism for the rule of law. That is what
I feel we are doing. Fortunately the
other provision of reduction in rank
is not going to be moved. But I would
ask that the second opportunity
should not be done away with.
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Shri C. K. Bhattacharyya: (Rai-
gani): Sir, the debate on this amend-
ing Bill brings to mv mind the exam-
ple of a Calcutta High Court Judge,
who voluntarily retired before his
time. When we think of all this
wrangling for extension, all sorts of
manipulating the Constitution or
manoeuvring their positions in order
to have extension, or change of ages,
the figure of Sir Gooroo Das Banerjee,
comes to my mind. He was a Judge
who retired before he reached the
age of superannuation: he completed
a period of service which entitled him
to earn pension before he reached the
age of superannuation. The day he
had comvleted the period of service
which entitled him to pension, he
wrote to the Chief Justice, “Please re-
lieve me from judgeship”. The Chief
Justice sald “You have still to reach
your age of superannuation. Till then
you continue”. But he said. “My
continuation means shutting out a
younger man. That is not what I am
going to do.” So, he retired.

After retirement, he lived for 20
years more without approaching any
Government for anv employment or
for anv service. He rendered social
service and service to the cause of
education. He became the Vice-Chan-
cellor of the Calcutta University. Of
course, he was the first Indian Vice-
Chancellor of tha; University. It was
Honorarv Vice-Chancellorship in those
davs, not Vice-Chancellor on pay. He
became the President of the National
Council of Education, which later took
the shape of Jadhavpur University.
He rendered other social and educa-
tional services. Even leaders of the
national movement approached him to
get correc: guidance for th-ir conduct.
That is th~ example whi-h we have
been used to see and the ideal under
the light of which we hawe grown up.
These are things which appear strange
and foreign to us. That is the tradi-
tion set up by the JJudees of this land
even during the British rule. Why
should that ideal suffer now? What I
.feel is, as we claim that we are mak-
Ing more and more progress, we are
going off from the ideal more and
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more. I want that that ideal should
come back to the present generation
for the present Judges and lawyers. It
is with that object that I bring the
instance of this one Judge into this
discussion today. It will, I believe
give a tone to the object which we
want to achieve.

Coming to the Bill itself, the Joint
Committee report consists of two
volumes—report and the evidence.
The evidence consists of 86 pages, 56
pages of which are the evidence of
three representatives of eminent legal
institutions and organisations—the
Law Institute, the Bar Association of
the Supreme Court and the Bar Asso-
ciation of India. The three represen-
tatives were Shri M. C. Setalvad, Shri
S. T. Desai and Shri Purushottamdas
Trikamdas. I went through the en-
tire evidence that they gave and I find
there is singular unanimity in the evi-
dence of these three representatives
of the three legal organisations. This
singular unanimity singularly runs
counter to all the provisions of the
Bill. The Joint Committee Members
who are here must be knowing about
that. In their evidence they say, the
Constitution must not be overburden-
ed with minor details. They say that
the age of the Judges should be deter-
mined by courts of law and not by
anyone else. I believe when this
question was put to Mr. Setalvad as to
whether it would be proper for the
Judges tc have their ages determined
by the courts of law, he said, “In my
view, there is nothing so sacred as
cannot be entrusted to investigation
and decision by a proper court of jus-
tice.” I remember, when this Bill was
being sent to the committee, I myself
suggested tha; for determining Judges
age. an administrative tribunal com-
posed of Judges should be set up and
all these questions of ages should be
referred to that tribunal for final dis-
posal. What Shri Setalvad has sug-
gested has been reiterated by the other
two.

Mr. S. T. Desai has gone further.
He has used the adjective “pernicious”
about these proposals. When ques-
tioned by Members of the Joint Com-
mittee, he said, “What, is pernicious, I
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must call pernicious”. This is record-
ed in the evidence. He further said
that there should be no removal of a
Judge except under the provisions of
the Constitution and by the Parlia-
ment itself. The position that has
now been taken up by the Judges of
the Calcutta High Court is that the
executive has no right to remove a
Judge, whatever the defect they find
in his appointment. Because the Chief
Justice has acted according to the
direction of the executive, a Bench of
three Judges issued a rule against the
Chief Justice and the Chief Justic~
himself is now an appellant before the
Supreme Court. That is the position
that the High Court of Calcutta has
taken up.

In their evidence, they further say
that no type of practice should be
allowed to the Judges after retire-
ment. Of course, the Law Minister
suggested certain appointments
to certain of these witnesses
and asked whether those appointments
could be given to the Judges after
retirement. To some of these they
agreed, like the chairmanship of cer-
tain committees. But others, they de-
finitely opposed. They also said, there
should be no transfer from one High
Court to another. Some of them gave
instances in which the executive
had used the threat of transfer in
order to cow down some of the Judges
to certain propositions. That is why
they say there should be no transfer.
If it is essential for national integra-
tion that persons belonging to one
State should be in the High Courts of
another State, let that be done at the
time of appointment, as suggested by
the States Reorganisation Commission.
They suggested that one-fourth or
one-third of the Judges of each High
Court should be from 3 different State.
That was the suggestion of the Kunzru
Commission which, they have said,
might be adopted.

The question of helping national
integration was put {0 Mr, Setalvad, I
believe, by the Law Minister himself,
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Mr. Setalved very politely, very hum-
orously maybe, excused himself with
the remark that he did not know
much of it. Asked whether the trans-
fer of Judges would help national in-
tegration or not, he said, “It is a sub-
ject on which I have not much know-
ledge or experience”. That is the way
he excused himself from the question
put by the Law Minister. In fact, the
Law Minister put that question to Mr.
S. T. Desai in the form of 3 logical
fallacy, which we read in our inter-
mediate classes ‘“Have you given up
beating your mother?” In that form
he put it to Mr. Desai: “Are you not
agreeable to have national integra-
tion by transfer of Judges?” How
could that gentleman answer this ques-
tion as ‘yes’ or ‘no’? That is the atti-
tude these representatives of the three
legal institutions took. If you want
Judges from one State to serve in ano-
ther State, bring them at the time of
appointment. Mr. Desai used the word
‘sword’. He said, “Don’t keep the
sword of transfer hanging over the
heads of Judges, so that the executive
may use it whenever they like”. That
is what they suggested. In fact, I
believe what they stated are reaso-
nable propositions. Only one propo-
sition they have agreed to, and that
is the raising of the age. But here
they say that the age should be raised
to 65. I fully agree with them. On
a previous occasion, in claiming that
the retirement age of journalists should
be fixed to 65 I referred to this very
proposal and I quoted a line from
Sanskrit:

AARAT TG FaH FT-FIATTLEFTA

Age becomes a .qualiﬂcation for jud-
ges. Therefore, in this case too, fol-
lowing that principle, if the retiring
age is going to be raised, let it be
raised to 65. After that let the other
propositiong follow in which all the
three representatives of all the three
institutions of law and practice have
agreed. Let them not be handled in
a different way from which they have
suggested, )
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16 hrs,

Another question has come up in
this evidence and that is about the lan-
guage in courts. Shri P. N. Sapru, a
member of the Joints Committee h.m-
self has raised it, and all the wit-
nesses coming before the Joint Com-
mittee have agreed to it, that unless
the courts have one language there
will be difficulty. If judges from one
State are to serve in another the courts
should have one common language.
That question also they have raised
in the evidence.

16.01 hrs,
[MR. SPEAKER in the Chair]

The question of language we have
disposed of already. If it is to be
thought over again, it should be
thought over by the Home Ministry
and that should not be a burden on
the hon. Law Minister. But, regar-
ding the propsals that have come up
before the House in the body of the
Bill as modified by the Joint, Com-
mittee, I believe that the suggestions
made unanimously by Shri M. C.
Setalwad, Shri S. T. Desai and Shri
Purshottamdas Trikamdas should have
been accepted by the Joint Commit-
tee and may be accepted by the House
even now.

Mr. Speaker: Shri Banerjee—Before
he begins, I want to mention that I
have received notice of an amend-
ment from the Government. It would
be circulated to hon. Members tonight.
But I may read it for the benefit of
hon. Members, so that they ay be
aware of this ag well.

Page 3, line 18,—
add at the end—

“and where it is pfoposed, after
such inquiry, to impose on him
any such penalty, until he has been
given a reasonable opportunity of
making representation on the pe-
nalty proposed but only on the
basis of the evidence adduced du-
ring such enquiry.”

Shri S. M. Banerjee: Mr. Speaker,

Sir, I am not going to repeat the ar-
guments which were advanced by the
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hon. friends who spoke before me. I
would only confine myself to two or
three points. Sir, I join my hon.
friends who have opposed the sugges-
tion to give retrospective effect in the
matter of age of the High Court
Judges. I am sure that this would
not be given in the larger interest
of keeping the dignity of the judiciary
at a higher level. Sir, you remember,
that in case this is done the question
will arise that in the case of the gov-
ernment employees also, in whose
case the Central Pay Commission re-
commended that their age should be
raised from 55 to 58, a similar action
should be taken. All the recommenda_
tiong of the Pay Commission with the
exception of this one were implemen-
ted from 1st July, 1959. The decision
taken by the Central Government in
this case did not cover the past cases
and it was implemented only from De-
cember, 1962. Naturally, Sir, if
it is accepted in the case of
the High Court Judges and
the cases of a few High Court
Judges—they may be six or ten—who
retired are to be covered by accepting
Shri Tyagi’s amendment, I am sure
there will be heart-burning amongst
the services throughtout the country,
and this will mean setting up a pre-
cedent. So I oppose the amendment

-and I would request my hon. friend

Shri Tyagi, for whom I have the grea-
test regard to withdraw his amend-
ment even before it is discussed in
this House.

My second point is, many hon. Mem-
bers have said in this House that there
should be no discrimination in the
matter of age or extension between
High Court Judges and Supreme Court
judges. If the age of the High Court
judges is sought to be increased from
60 to 62, why should it not be raised
to 65. Mpch evidence has been addu-
ced before the Select Committee in
this respect. In some countries there
is no age limit. In some countries
the age is even up to 75. Therefore,
I would only request that there should
be no discrimination between the High
Court judges and Judges of the Sup-
reme Ccurt,.
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Taking advantage of this amend-
ment to Article 311, which is a sort of
Magna Carta for all the Government
employees, I would like to mention
that advantage under this Article 311
cannot be derived by the civilian
employees working under the defence
establishment because of the limita-
tation imposed in Article 310 of the
Constitution. Article 310 says:

“Except as expressly provided
by this Constitution, every person
who is a member of a defence
service or of a civil service of the
Union or of an all-India service
or holds any post connected with
defence or any civil post under
the Union...... »

Therefore, my submission is only this,
that the framers of this Constitution
perhaps did not take this into conside-
ration that defence services also in-
clude the civilian employees in the
defence establishments. When the
civilian employees working in the de-
fence establishments, whether in ord-
nance factories or in other defence
establishments, are treated like civi-
lian employees in the P. & T. and
other government establishments, why
should they be deprived of the ad-
vantage which they otherwise would
have derived from article 311? This
is a matter which had agitated the
wmind of nearly three lakhs of civil
employees working in the defence
establishments. 1 would request the
hon. Minister to kindly consider this
aspect of the problem also. If it is not
possible to bring in an amendment
during this session, at least it may be
brought in the next session or in the
near future so that they may also de-
rive that advantage of having an ade-
quate opportunity provided under
article 311.

I am happy that the amendment
which you very kindly read out has
been brought forward. It will satisfy
the Central Government employeesg to
a great extent. I must congratulate
the hon. Law Minister who could read
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between the lines, who could feel the

anger of the Central Government em-
ployees who have dedicated every
ounce of their energy and all that they
have for the sake of the country, and
bring in this amendment. At least by
bringing in this amendment their
interests will be safeguarded.

I may mention that to the report of
the Joint Committee disseniing note
has been given by 11 memb.rs. Emi-
nent juristgs like Shri Setalwad,
Purshottam Trikamdas and Desai have
also said that reasonable opportunity
should be given. - The hon. Law Min-
ister, when he piloted this Bill in this
House before it was referred to the
Joint Committee was perhaps—I do
not want to use the expression ‘“con-
fused”—having a misinterpretation
about the judgment of the Supreme
Court. He thought that the Central
Government employees wanted two
enquiries. That is not correct. I have
explained to him both in this House
at that time and also in person—also,
a deputation on behalf of the Naiional
Federation of the P. & T. employees
recently met the Law Minister and
explained their difficulties—that the
present practice where gn employee is
given a charge-sheet, he replies to the
charge-sheet, a court or a board of
enquiry is held where he is given
adequate opportunity to place his evi-
dence, after he places his evidence the
board comes to some preliminary con-
clusion, then he is given a show-cause
notice and even after the show-cause
notice he deserves the right to bring
forward new arguments, is a reason-
able one. He can still plead innocence
and he can bting new arguments in
respect of his case. That was a rea-
sonable opportunity, in our opinion. I
am happy to see this amendment. But.
that does not mean that the full re-
quirements of the Central Govern-
ment employees have been met. I am
happy this has met their demand in
part and, I am sure, if this Constitu-
tion is likely to be amended, which I
am sure will be amended if the Bill of
Shri Kamath is not passed——if that
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Bill is passed, I think an amendment
of the Constitution will not be so easy
—then these two matters should be
taken into consideration, namely, (1)
that a reasonable opportunity should
not have been denied, and I am sure
this amendment will be passed unani-
mously and (2) retrospective effect
should not be given to the provision
about the age of retirement of High
Court judges just to suit 5, 7 or 8 per-
sons, as that would be setting a bad
precedent in the country. Thirdly, 1
will say that Article 311 should be
madc epplicable to the civilian em-
ployees in the defence factories.

A question was raised by my hon.
friend, Shri Himmatsingka, that this
amendment was necessary because
many Government employees were
involved in corruption cases and no
action can be taken against them be-
cause of these provisions. A sugges-
tion was mooted by many hon. Mem-
bers of this House that there should
be anti-corruption tribunals. Why has
that suggestion not been accepted by
this House or by the hon. Minister. An
anti-corruption tribunal will eliminate
all delays. Let there be summary
trials where corruption cases are in-
volved. Another suggestion which
was very ably advanced by Shri
Setalvad when he was giving evidence
before the Joiny Committee to avoid
delay in disposing of these cases was
to have administrative tribunals for
dealing with disciplinary cases. So.
administrative tribunals could be set
up to dispose of all these cases.

With these words, I take this oppor-
tunity to congratulate all the Central
Government employees throughout
the country, who are working in de-
fence. P & T, railways and other estab-
lishments, who raised their united
voice. mighty voice, against the cur-
tailment of their fundamental rights,
because already most of their funda-
mental rights are mortgaged with the
Home Ministry and if this right was
also to be curtailed there would have
been less incentive for them to work.
So. I thank the hon. Law Minister for
moving this amendment. I equally
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thank you for giving me an oppor-
tunity to participate in this debate.

Shri Krishna Menon (Bombay City
North): Mr. Speaker, Sir, I would like
to refer to two or three aspects which
are covered by the proposed amend-
ments to the Constitution, The first
is in regard to the tenure of office
and age of retirement of judges. With
due respect I would say that I have
no desire to go into the question of
the judiciary deteriorating or other-
wise because, on an occasion like this,
it is only possible, if at all, for one to
make a generalisations. At the pre-
sent moment, speaking for myself,
there should be no limit to the age at
which a judge should retire. Scient-
ists should not have and politicians,
lawyers, and I think even Cabinet
Ministers do not have any age limits
prescribed for retirement. A judge, it
is said, becomes more mature as he
ages. If a judge can be trusted to
deal with the fortuneg of individuals,
their property and personal laws, even
their lives, surely he can equally be
trusted thay when he reaches the age
of senility, or even before he quite
reaches the age of senility, he will
retire from servicee I am firmly of
the view that his honour has to be
trusted that he will retire when he is
not in a position to faithfully dis-
charge hig responsibilities and, there-
fore, a judge should hold office during
the pleasure of the President. Also,
that is the only way to guarantee his
independence. At the present time,
there are so many deviceg or, at any
rate, so many circumstances which
place a judge at the mercy of the exe-
cutive not to speak of the favours he
may be tempted to seek from public
men, Members of Parliament, politi-
cal parties and what not. The remedy
suggested by Shri Tyagi however, is
probably worse than the disease. To
remove from the Home Ministry to
the Law Ministry the function of
appintments to the high judiciary is
no remedy at all. What I submit is
that there should be no age limit at
all prescribed for retirement. As a
concomittant it follows that a retired
High Court judge should not be allow-
ed private practice at any bar. He
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should not be permitted to appear
before any bench or practise law. The
independence of the judiciary depends
upon there being no expectations on
the part of the judge about his future
plans. That is to say, the dispensa-
tion of justice should be without any
fear or favour. There is no doubt that
when the retired judges practise be-
fore a bench of judges, there would
be in the minds of clients—whatever
may be in the minds of judges is
another matter—in the minds of con-
cerned parties that this person was
known to the judges and so he would
be heard better! Things of that kind
can, will and do happen.

Already we have difficulties all over
the country that the best of talents
are not available and the level of the
legal profession and the bar is not
what is probably was a generation
ago. And it is very unfair to budding
juniors that they should compete with
men who have seen law from both
sides, to compete with men who were
members of the judiciary at one time.
Therefore, I submit firstly, that not
only there should be no age limit but
they should not be called upon to take
any office of profit after retirement.
When a judge is at the fag end of his
career he should not be tempted to
think in his mind—I do not say in
every case, but in many cases—whe-
ther an office of Vice-Chancellorship
can be found, the chairmanship of a
commission can be found, whether he
can be the High Commissioner to
Australia or something of that kind.
This interferes with the independence
of the judiciary. In most countries,
more particularly in ours the execu-
tive has an inveterate tendency to
encroach upon the independence of
the judiciary. Our parliamentary
institutions and our democratic appa-
ratus are comparatively new. Now
law would instil these political quali-
ties apart from the experience that
comes by age. My submission, there-
fore, is that the present proposal to
extend the age of r etirement is a step
in the right direction, but why or
where it should stop I do not know.
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May I also submit, Mr. Speaker, that
this idea of the age limiy of 55, 58, 60
or 65 years wag thought of in times
when the average expectation of life
in this country was 24 years? Now
the average expectation of life is 44
or 47 or something of that character.
People live longer, and I believe it is
only by the time that a judge reaches
the present age of retirement that he
would have been able to become fami..
liar with all the case law and all else
that goes on in all paris of the world.
In the bygone days he had be familiar
only with the Law Reports of this
country and, perhaps, the law reports
of the United Kingdom. Also, now
the law has become so diversified with
socialisation or nationalisation of in-
dustries and on account of the econo-
mic impacy of life upon the whole of
our adminisiration being of a different
character.

I do not submit and I do not agree
that there will be constitutional diffi-
culties in this matter because, while
our Parliament is not sovereign, our
Constitution is sovereign. Constitu-
tionally, we can even abolish the Cons-
titution itself. Therefore, unless there
is, ag is often the case, bad draftsman-
ship in the Bill itself, it can go through
the courts, but it is very bad law and
worse practice to try to give retros-
pective effect to constitutional provi-
sion. First of all, many practical diffi-
culties may crop up. Suppose a per-
son who has acted as a Chief Justice
hag retired and is brought back. He
hag to come back after six months or
so now and may well find another
Chief Justice in place already. What
happens to either of him? Then,
again, therc is the question of the
seniorities of 14 or 15 judges in the
relevant category. Again, while I have
no particular instance in my mind, it
may well happen that while this may
I:2nefit some particular retired or re-
tiring High Court judges, it would
have adverse effect on many others if
the proposed amendments are given
retrospective effect. Again, if this
retrospective effect is to confer bene-
fit upon some relations or friends of
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some high placed officer of Govern-
ment or person in public life, it would
shake public confidence, because it
would appear that this has been done
for that purpose. I have no instance
in my mind, but there is no doubt that
this may well be the result.

Now I will come to Article 311 of
the Constitution, and I hope I am not
being disrespectful in thinking aloud
about it. It pains one to think that
an smendment of this kind should
have been introduced by a Govern-
ment over which our Prime Minister
presides. It is an inroad into indivi-
dual liberty of a type and character
which, one would have thought would
take away from the Government ser-
vants the modicum of liberty that he
has enjoyed even under the British
rule under the 1935 Act. I think it
is correct to say that Government
have been wrongly adviced, by who-
ever it was, in saying that the Sup-
reme Court has said something about
going all over again. That is not the
judgment of the Court. Either some-
body has not read the whole of the
judgment, or did not want to read it.
If taere is time, I would read the
whole of it here. I would gsubmit,
therefore, what is ay present proposed
is not the remedy. What this amend-
ment does is to take away from the
civil servant the right to be able to
say, once he has been found guilty
why the effects of the guilt should not
be visited upon him. This is the
normal process of law. It is far more
important that no innocent person
should be punished rather than fear
that a few guilty persons may escape.
That should be the criterion for the
law as administered.

16.20 hrs.

It may also be taken into account
that the civil servant receives a much
lower salary than his opposite num-
ber, either in industry—private or
public—or in other walks of life. The
civil servant is the only workman or
labourer in a community who ig at the
disposal of his employer for 24 hours
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of the day. Perhaps people do not
know that there is no limitation of
hours on a civil servant. I am not say-
ing that they work so hard. But the
Government has a lien or control on
their time for 24 hourg of the day.
Their entire life is given to the Gov-
ernment. The civil servant is also
governed by the master-servant rela-
tionship, the employer-employee
relationship and terms of service and
he accepts certain limitations but now
we are imposing more limitations. The
remedy, therefore, should be to equate
the civil servant, in substance and
subject to the requirements of public
sccurity and exigency, to other levels
of employment.

In other levels of employment g
person who ig a worker or employee
can go to a labour tribunal if there is
any industrial dispute. But in this
case that can not happen because it
would not be an industrial dispute.
Civil Servants have no right to strike.
They have no right to withdraw
labour. They tie their hands behind
their backs and the anticipation is
that the safeguards provided in the
Constitution and the rules made there-
under will make amends for what is
being taken away.

In an ordinary labour dispute, how-
ever serious it is, there are various
remedies. Apart from direct action,
he can go to the labour tribunal. If
he is not satisfied, he goes before the
High Court and even then if he is not
satlisfied, he goes to the Supreme
Court. Why should a civil servant be
deprived of all these things specially
when under the Government Ser-
vants’” Conduct Rules we take away
from him all that follows, from the
rights of collective bargaining, the
right of association and so on? There-
fore the encouragement of Whitleysm
and establishment of Administrative
Tribunals where most of these things
can be ironed out is the only answer
to the problem. Taking away the
fundamental rights of citizens even it
they lare civil gervants or soldiers is
not in keeping with the spirit of the
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modern age. Therefore I would sub-
mit that while this amendment, no
doubt, would be passed—we have a
large majority in the House and there
are three-line whips op this. All that
we can do is to speak; I hope, we will
retain our right to do so for a long
time to come—the remedy in this
matter is for Government to consider
the establishment of Administrative
Tribunals where an aggrieved civil
servant can go—I would go so far as
to say, where he can go or be sent in
the proper way.

The hon, Law Minister with his
characteristic dexterity has brought in
an amendment just a moment ago. I
want to say that there is nothing in it
except words because that amend-
ment does not give the civil servant
anything mo.e than what he already
has and will get anyhow. A civil
servant, even today, and alwayg can
make an appeal to the President. Any
citizen can do so. That is all that the
new amendment offers just now. It
does not bring back what is being
taken away. He cannot have a second
occasion and say, “I have been found
guilty, you are going to dismiss me or
are going to give me no money or
pension, whatever it is; that is too
much of a penalty or that it is wrong.”

In the leading case in this matter,
Khemchand against the. Union of
India what was actually the issue was
stated by the Supreme Court. I am
reading out from the Reports—this
will not take long; Mr. Speaker, it will
take two minutes, It says:—

“the reasonable opportunity..”

the hon. Law Minister was speaking
about,

“envisaged....”
to the Government servant

“by the provision....”
contained in Article 311 (2)
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“includes:

(a) An opportunity to deny his
guilt and establis his innocence,
which he can only do if he is told
what the charges levelled against
him are and the allegationg on
which such charges are based;”

T'nat would be done. It goes on—

“(b) an opportunity to defend
himself by cross-evamining the
witnesses produced against him
and by examining himself or any
other witnesseg in support of his
defence; and finally

(c) an opportunity to make his
representation as to why the pro-
posed punishment ghould not be
inflicted on him,....”

This is the part that will be deroga-
tory—I will not say “denied”—from
the proposed amendment.

“....which he can only do if
the competent authority, after the
enquiry is over and after apply-
ing his mind to the gravity or
otherwise of the charges proved
against the government servant
tentatively proposes to inflict one
of the three punishments and
communicates the same to the
government servant.”

Thus,

“the protection
rules, like R. 55"

provided by

of the Civil Services (Classification,
Control and Appeal) Rules

«

. . was bodity lifted out of
the rules and together with an
additional opportunity embodied
in S. 240 (3) of the Government
of India Act, 1935 so as to give a
statutory protection to the gov-
ernment servants and hag now
been incorporated in Art. 311(2)
so as to convert the protection
into a constitutional safeguard.”

It is my respectful submission that
what the Government proposes to do
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by an amendment of the Constitu-
tion is to remove the constitutional
sareguard.

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir. at the outset permit me
to express the hope, nay the tonfid-
ence, that this House under your
gulaance will be able to devote tar
more time to this very important
Constitution (Amendment) Bil] than
has been allocated to it. I would
earnestly request you when consider-
ing that for the Official Languages Bill
we devoted five days, this Bill which
seeks to amend more than ten articles
of the Constitution deserves far great-
er atlention at the hands of the House
than at present seems possible. I hope,
you will do the needful in the matter.

The Bill comprises a motley crowd
or a hotchpotch, may I say, of articles
wherein the age of Supreme Court
and High Court Judges hag been curi-
ously mixed up with the punishment
of Government employees and matters
relating to terr.torial waters and con-
tinental shelf. The ineluctable infer-
ence to be drawn, as I have said in my
minute of dissent, is that the Gov-
ernment wants to put on a virtuous
appearance and doeg not wish to con-
vey the impression to the nation that
they are fond of amending the Consti-
tution too often.

I will, for the sake of convenience
and simplicity, split up the subject
matters, the va.ious subjects of this
Bill, into four or five different jtems.
First, we have got the raising of the
retiring age of High Court Judges;
second, the determination of age of
Supreme Court and High Court
Judges; third, the transfer of High
Court Judges from one State to an-
other; fourth, appointment of ad hoc
Judges in High Courts; fifth, the vaca-
tions of High Courts; gixth, the provi-
sion in the Constitution relating to
disciplinary action and punishment
for Government employees; and,
seventh, may I add, my hon. friend,
Shri Mahavir Tyagi’s amendment

4
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which has been moved and is, there-
fore, before the House. I  would
therefore crave your indulgence if I
take a little more time than you
would pe.haps normally be pleased to
allot to me.

I have taken keen interest in the
proceedings of the Joint Committee
and have appended a minute of dis-
sent also. 1 would like to explain, if
I may and if I can, the background
and the foundation for that minute of
dissent. I will take up the simpler
matters first and dispose of them
quickly.

First I will take up the provision
with regard to the compensatory
allowance for High Court Judges on
transfer. I believe that this is wholly
unnecessary and uncalleq for because
even the highest ranking Government
servants on the executive side are not
paid compensatory allowance. Even
in the old British days when high-
placed civil servants, men belonging
to the ICS were transferred......

Mr. Speaker: If, as he says, he takes
the simpler matters first....

Shri Hari Vishnu Kamath: This is
the simplest that I have taken up first.

Mr. Speaker: Then, I am afraid,
when he takes up complicateq matters
afterwards, I may have to stop him.

Shri Hari Vishnu Kamath: That is
why I wanted you to extend the time
for the Bill. It is an important Bill.

Mr. Speaker: It is not possible to
extend the time. With the classifica-
tions that he has made for me, it may
not be possible,

Shrj Hari Vishnu Kamath: It is then
difficult to do justice to the provisions
of the Bill. I submitted at the wutset
that the Bill to amend the Constitu-
tion must be considered leisurely by
Parliament in any country. And,
therefore, it is necessary to extend
the time. I will be as brief as I can.
Even in old days, when the British
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were here, executive officerg were
transferred from one good district
to what was called as Kalapani dis-
trict in the State or outside the State.
Even then they were not paid any
compensatory allowance. I think, it
is a very bad, unwise, incentive, an
ugly incentive to offer to judges for
agreeing to go from one State to an-
other. I belicve this is just to make
possible the implementation of the
recommendation of the States Rcor-
ganisation Commission which recom-
mended that one-third of the judges
of the High Courts in the State must
come from outside the State. But this
is hardly the manner in which it
should be procecded with, or dealt
with.

Next, I come to the matter relating
to ad hoc judges. In the Constitu-
tion, article 224 already provides for
the appointment of additional and
acting judges. I think, in addition to
these, another article to provide for
the appointment of ad hoc judges is
entirely uncalled for and it will lead
to gross abuse of power.

Then, I come to the clause relating
to or dealing with the age of retire-
ment of High Court judges. Before
that, I shall disposc of briefly the nro-
visions with regar’ to the determina-
tion of the age of High Court judges
and Supreme Court judges. In the
Joint Committee, after very interest-
ing and sometimes very violent dis-
cussion the clause in the original Bill
with regard to the determination of
age of the Supreme Court judges was
modified unanimously in the manner
that is set forth in the amended Bill
which is before the House. But the
same line hag not been adopted with
regard to the determination of the age
of the High Court judges and I would
like to put them on a par with the
Supreme Court judges. That is all I
would like to say with regard to that
provision.

Now, I would come to a major clause
in this Bill, that is, the enhancement,
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the raising of the retirement age of
the High Court judge. I am most
strongly opposed to raising the age
from 60 to 62 and I would prefer to
retain the present constitutional pro-
vision with regard to the age being re-
tained at 60. My friend Mr. Trivedi—
he is not here—said, if the age of the
Supreme Court judges is raised to 65,
why not make the age of the High
Court judges also the game as 65? One
argument against that is that High
Court judges are allowed to practise
in all High Courts, except their own,
also in the Supreme Court. That is
one argument that seems to nullify
this provision with regard to age
being 60 for High Court judges and
the other argument was get forth, ad-
mirably, by Mr. Datar, the then
Minister of State in the Ministry of
Home Affairs when he said:

“So far ag the Supreme Court
judges are concerned, naturally,
a higher age limit has to be pro-
vided for because a number of
judges from the High Courts will
have to be taken to the Supreme
Court. If an invariable rule of 60
is to be put down, then perhaps it
might be difficult for us to take
advantage, or avail ourselves, of
the ripe wisdom of judges work-
ing in the High Courts for the
purpose of the Supreme Court
judgeships”.

And, Sir, when an attempt was made
in 1956 to raise the age from 60 to 65
or 62, it was rejected by this Parlia-
ment. Now the Government has come
forward with a provision which was
dismissed in 1956 and perhaps it is
thought wiser in 1963 what was not
found wise enough in 1956. My friend
Mr. Anthony asked, “Why it is 62?
Why it is arbitrarily made as 62?”. I
have myself questioned this. In the
Joint Committee, I asked, “Why it
should be 62?7 Why not 60 or 65?
Why 62?”. One question that I put
was, the suggestion that struck me
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was, perhaps, because it was intro-
duced in 1962—the Bill was introduc-
ed in 1962—the Minister thought that
62 would also suit the occasion.....

Shri Prabhat Kar: But the Bill is
being passed in 1963.

Shri Hari Vishnu Kamath: I am
opposed to the raising of the age to
62. In the first place, High Court
judges, as I said, have got ample scope
for practice after retirement. If this
—raising the age—is thought as an in-
centive for attracting the best taient
for High Court judges, then it is not
the right way. But, perhaps, it would
be to offer higher salary and higher
pension to High Court judges—not
this way. Moreover. after retirement
we have always found in this country
High Court judgeg are usefully em-
ployed on many commissions. tribu-
nals and many other special jobs, Gov-
ernorships, Ambassadorships, which
are in the dispensation of the execu-
tive. I am, of course not in agree-
ment with the Government’s pro-
clivity, tendency, towards distributing
largesse and patronage to the judges
because, if I may use the old adage,
it is like dangling a carrot before a
donkey, and such baits should not be
held—they are growing and increas-
ing in numbers—before the judiciary
and I am afraid, it this is not nipped
in the bud, it will be a monstrous vio-
lation of the independence of judici-
ary. It is well said, a judiciary, a
strong, vigorous and independent
judiciary is the last bastion of a par-
liamentary democracy, and, therefore,
let us think twice, let us think hun-
dred times, let the Government think
hundred times, before they lay their
hands—they are not so clean hands—
on the judiciary.

As I said, the judges after retire-
ment are usefully employed and in
recent years we have had judees hold-
ing a judicial inquiry into various
matters where even the Union Minis-
ter was concerned. In 1958, we had a
judicial inquiry into an affair where
2 Union Minister was concerned. I
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am sorry to say that perhaps events
are moving so fast that another judi-
cial inquiry is in the offing against an-
other Minister of the Uniop Cabinet
very soon. I do not know how far
it has gone. But I have it from the
most authentic and  unimpeachable
source that the interim report of the
Attorney General is not very favour-
able to the Union Minister concerned
and there are more entries in those
bookgs which have been seized relating
to the Minister than was disclosed
earlier. So, an inquiry....

Shri Tyagi: Was it of relevance

here?

Shri Hari Vishnu Kamath: I say
about judicial inquiry in various mat-
ters....

Shrj Tyagi: No judicial inquiry...
(Interruption)

Shri Harj Vishnu Kamath: I am not
dealing with that. Coming to an
amendment of Mr. Mahavir Tyagi, my
old friend....

Mr. Speaker: Why should he probe
into those things that are not dis-
closed yet? Is there any nccessity of
going into those things?

Shri Hari Vishnu Kamath: That was
disclosed, Sir.

Mr. Speaker: Then he will say that
his time-limit must be extended.

Shri Hari Vishnu Kamath: I did not
take even half a minute for that.

Mr. Speaker: They are not relevant
here. He should not go into the ex-
trancous things that are not relevant
Yere.

Shri Harj Vishnu Kamath: Judges
are cmployed usefully. They will be
employed usefully in future. I shall
deal briefly with my friend Mr. Tyagi's
amendment which geeks to give re-
trospective effect.

Shri A. K. Sen: He has not moved
it.

Shri Hari Vishnu Kamath: He has
moved. He was not present.
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Shri Tyagi: I supported in my
speech my idea. I mentioned it in
my speech.

Shri Harj Vishnu Kamath: I would
submit, this matter was discussed very
vigorously, violently and even acri-
moniously in the Joint Commiitee
and I am glad to say that the Joint
Committee by a majority, by a fair
majority, including the wmany Zon-
gress Memberc, voted against such a
provision to be made in the Constitu-
tion. I think it is to my mind the
most obnoxious, the most pugnacicus
provision that can be incorporated in
the Constitution. I am not talking of
statutory laws—they are different.
But I am saying about the Constitu-
tion. Suppose 50 years hence some
citizen of this counntry looks up,
takes up the Constitution and finds. ..

An Hon, Member: Your speech.

Shri Hari Vishna Kamath: 1 am
sorry for your ignorance. My speech
will not be in the Constitution. My
spech will only be in the records.

Mr. Speaker: There ought not to be
long jumps from thig side.

Shri Hari Vishnu Kamath: He asked
for it and he got it. When he asks for
trouble, I can't help it. Suppose some
citizen 50 years hence....

Mr. Speaker: I expect all hjs direc-
tions towards me,

Shri Hari Vishnu Kamath: I request
him also to..I wag saying, suppose,
some citizen 50 years hence has a Joock
at the Schedule, at the article, and
comeg across this very intriguing, my.
sterious date, the 1st of January, 1963.
What will he think for himself? What
will he say? What happened on the
1st of January, 1963? What particu-
lar matter, what particular judges
they had in mind? 1 would ask, I
would demand of the Law Minister that
he should place—and if he does not, I
will request you direct to place—the
full facts with regard to this matter
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before the House. Why has it been
thought necessary? Because, I am
sorry, he announced some days ago
that, if an amendment were moved to
that effect, he would accept it. It was
wrong; I think it was not proper on
his part to say that.

Shri A. K. Sen: I never said that we
sha'll accept. I said, we shall consider
it seriously.

Shri Hari Vishnu Kamath: I think
it was reported in the papers—that is
my impression; I may be wrong; 1
am sorry if I am wrong;—that the
Law Minister announced on that day
in reply to the debate that if an
amendment were moved to give re-
trospective effect with regard to the
retirement age of High Court Judges,
then he, on behalf of the Government,
would be prepared to accept it. That
ig my impression. I do not know. Shri
Tyagi has....

Shri A. K. Sen: The hon. Member
may be correct. But, my recollection
is that what I said was that we shall
be prepared to consider it seriously.

Shri Hari Vishnu Kamath: Even that
iz not in conformity with the highest
traditions of Parliament. When a Bill
is before the House, when a Bill is
coming up later, I would request you
and earnestly plead with you to give
vour ruling on this matter, when a
Bill is coming up later, is it open to a
Minister to announce in advance that
if an amendment comes before the
House with regard to retirement age
of Judges, Government will be pre-
pared to accept? Is it correct?

Mr. Speaker: Where is the harm?
When he has said that they would
consider it seriously, there is no harm.

Shri Hari Vishnu Kamath: I said
that if he had said that he would ac-
cept, is it wrong.

Mr. Speaker: Then too the ultimate
decision is with the House even if the
Government says that it would accept.
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Shri Hari Vishnu Kamath: It is not
proper. When a Bill is coming up, it
is not in conformity—I am concluding
in one minute or in two minutes if
you will allow.

I would refer to one last matter.
With regard to the appointment of
ad hoc Judges, I forgot to mention; I
shall mention in passing. I do not
know again why this power is sought
to be vested in the Chief Justice of
the High Court, because Additional
and Acting Judges are to be appoint-
ed by the President under article 224.
Here, the Chief Justice is sought to
be vested with that power, with the
previous sanction of the President; of
course, it is true. But, that comes, as
in many other matters, as a matter of
course. On the same ground I am
opposed to the President being drag-
ged in with regard to the question of
determining the age of 3 High Court
Judge. The President, however high
he is,—he is the highest dignitary of
the Union—in this matter, the Cons-
titution provides that he has no in-
dependent judgment, that he does not
act in his individual judgment, that
he always acts on the advice of the
Council of Ministers. In this matter,
he won’t act in his discretion also.
Therefore, it is very pernicious, very
undesirable for the President to be
dragged into this affair at all.

One last word about the attempt to
amend article 311. You have been
pleased to read out the text of an
amendment which will shortly be
moved by the Law Minister either
today or tomorrow. I feel,—I do not
have an exact copy before me, because
I could not copy it as you were read-
ing it out—prima facie, it does not
meet the requirements of the case.
We are not gatisfied with the amend.
ment as it has been embodied in the
text which you just now read out. I
would like to say something more
when we come to the clause by clause
consideration stage.

Shri A. K. Sen: Mr. Speaker, I
thought I should have been able to
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finish my reply in the course of to-
day. But, I am afraid, it will not be
possible to do so within the 15 minuteg
which are left before we close today.

May I deal, first of all, with the
rather uncharitable remarks which
were made by Mr. Frank Anthony
and Mr. Kamath that we have made
a hotch-potch by collecting together
what he calls a motelev crowd of Con-
stitution amendments, I do not see
why there should be any motley
crowd. A constitutional amendment
is a constitutional amendment whe-
ther it touches a civil servant or a
Judge. To my mind and to the mind
of any ordinary citizen, they are of
equal importance. And I see no harm
whatsoever if they are put together
before the House. I do not see any
valiq objection to the course which
Government have pursued.

It has further been said that Gov-
ernment have done it rather hastily
for the purpose of putting all of them
in what is called a haphazard manner.
My hon. friend wags not here then,
but in the last Parliament, when
questions were put in regard to many
of these matters, particularly with
regard to the question of increasing
the age of retirement of judges. the
question of transfer of judges and
several other matters which are in-
cluded in this Bill, we had said that
Government had been considering all
these matterg so that a comnrehensive
constitutional amendment Bill might
be brousht forward instead of each
matter being made the subject-mat-
ter of a separate Bill.

Shri Frank Anthonv thonsht that
the other course of bhrinsine each
matter senaratelv in the form of a
ceparate Rill wac nrafaranhle We are
sorrv that we cannot share tha came
point of view. and we frel that so far
as conctitntional amendments are
concerned. it is better tn hring for-
ward a more comnrehensiva  mea-
aurna rathar than hrine in <trav mea-
sures, thoush  cirenmstances  foree
such stray measures occasionally.
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For instance, even the Sixteenth and
the Seventeenth Amendment Bills
which  will be coming in every
shortly. ..

Shri Hari Vishnu Kamath: Seven-
teenth and Eighteenth?

Shri A K. Sen: . .The Sixteenth and
Seventeenth Amendment Bills which
would be coming in shortly have been
rather forced by the exigencies of the
times, I, therefore, have no hesitation
in sayirg that this criticism is not only
not valid but highly unfair and it
ignores a good deal of care and
thought which have gone before the
measure was formulated and brought
before Parliament.

The next point was about the pro-
visions relating to the judges. Shri
Kamath and Shri Anthony have both
said that the fixation of the age of
62 was a matter of arbitrary fixation,
and that no rationa! thinking had
gone into the matter. Even if we had
fixed it at 65, the same criticism
would have been there, namely why
choose it at 65, why not at 66, why
not at 67, why not st 68 and so on.
In fact, even when the Law Commis-
sion recommended 65, they might
equally have been criticised for
having chosen an arbitrary figure.
In my submission, there is a valid
reason for our choosing a lower figure
than the one mentioned by the Law
Commission. If the age of retirement
of High Court Judges were fixed at
65, then, there would have heen no
difference between the age of retire-
ment of a High Court judge and that
of a Supreme Court judge. And as I
explained when the motion for refer-
ence of the Bill to the Joint Commit-
tee was being debated upon here, it
would have been rather difficult to
attract good talents from the States
to the Supreme Court if the age of
retirement were the same for both.

Shri P. R. Patel: Are there no
talents in the country except the pre-
sent ones?
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Shri A. K. Sen: The hon, Mem-
ber knows better.

Shri P. R. Patel: ] am asking the
hon. Ministerr Is there a scarcity of
talents?

Shri A, K. Sen: There are talents
everywhere, but the question of at-
tracting talents is a different matter.
When I said difficult to attract
talents, it presupposes existence of
talents. If there are no talents, there
would have been no question of at-
tracting them.

Shri A. N. Vidyalankar (Hoshiar-
pur): But the Judges could be brought
from High Courts to the Supreme
Court before their age of retirement
is reached.

Shri A. K. Sen: It is to give grea-
ter inducement for people to leave
the respective High Courts, Many
Chief Justices of State High Courts
have come, giving up their Chief
Justiceship, to the Supreme Court,
and it will not be unfair to say that
one of the inducements ccrtainly was
the higher age of retircment Other-
wise, possibly they would not have
thought of coming to the Supreme
Court at all, giving up their Chief
Justiceship and coming almost for the
same salary.

Shri Kashi Ram Gupta (Alwar):
Whv not raise the age of retirement
of Supreme Court Judges to 70?

Shri A. K. Sen: That is entirely a
different matter. It was not at all
recommended by the Law  Commis-
sion. Secondly it was never seri-
ously thought of by anyone except
casually by the hon. Member.

As I said, whatever age is chosen
may be attacked as arbitrary, and yet
wncen the reasons are analysed, we
may still find valid reasons for
choosing one age rather than the
other. It is precisely for the purpose
of keeping a difference between the
age of retirement of the High Court
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Judge and the age of retirement of the
Supreme Court Judge that we
thought it better to fix a lower age
of retirement for the High Court
Judge. Unlesg it is shown that such
a difference was irrational, we would
prefer to stick and adhere to the age
we thought it fit to fix for High Court
Judges for retirement.

Then the next criticism was about
the whole question of raising the age
of retirement. I could not, though
1 tried very much to, appreciate the
argument as to why there should be
opposition generally to raising the
age of retirement. Many Members
said, ‘I am against raising the age of
retirement’. It is all right to say one
is against raising the age of retire-
ment, but when one asks the reason,
one possibly fails to get a good ans-
wer. There is a very good reason
why we have thought it necessary to
raise the age of retirement. First of
all, it is g fact today that a man at 60
is perfectly capable of working vigo-
rously and giving his very best.

Shri Hari Vishnu Kamath: Even at
70. Why only 60?

Shri A. K. Sen: Some even at 80.
But everyone is not as vigorous as
Shri Kamath at this age,

Shri Hari Vishnu Kamath: I am not
80.

Shri A. K. Sen: I have no doubt
that even at 80, he would retain the
same vigour. Let us hope that he
doeg so.

Shri Hari Vishnu Kamath: Thank
you for the good wishes.

Shri A. K. Sen: So far as I am con-
cerned, I have no doubt that he will
do so. Vigorous men at 80 are a rare
commodity, but vigorous men at 60
are quite general these days.

Then it has been our experience
that if good Judges are made to re-
tire at 60, it is sometimes very diffi-
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cult to get substitutes, and possibly
the High Courts anq the States which
they serve would be served better if
more experienced Judges are retained
for two more years rather than
allowed to retire prematurely at 60
when they are still strong and vigo-
rous, both mentally and physically,
particularly because the Law Com-
mission haqg itself recommended rais~
ing of the age of retirement to 65.

Then there was the question of
transfer of Judges. I think there has
been criticism from all sides from
Opposition Groups that this provi-
sion was designed to coerce the
Judges and to keep them in a state
of perpetual fright. This argument
completely ignores facts and history.
The Constitution itself contains a pro-
vision even now for transfer of
Judges from one High Court to ano-
ther without any compensatory allow-
ance,

Shri Kashi Ram Gupta: Then, why
make the change?

Shri A. K. Sen: If the hon. Member
will hold hig soul in patience, he
will certainly get the answer.

And yet the history of the admi-
nistration both here and in the States
so far as it is concerneq with the High
Courts has amply proveq that there
has been no attempt to effect any
transfer of Judges excepting the con-
sent, and the power today remains
without any obligation to pay any
compensatory allowance whatsoever.
The reason for introducing a provision
for compensatory allowance was ex-
plained by me when the motion for
reference to the Joint Committee was
under consideration, I said that we
had accepted it as a principle that so
far as High Court Judges were con-
cerned, they should not be transferred
excepting by consent, This convention
has workeq without fai] during the
last twelve years, and all transfers
have been made not only with the
consent of the transferee, but also in
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consultation with the Chief Justice of
India,

Shri Bade (Khargone): Is it not a
fact that 1n arucie 442(2) or tne Con-
stituuon thnere wag a provision for
glving some compen.alory aliowance,
and tnat it was aeleted by secuon 14
of tne Constitution (Seventh Amend-
ment) Act of 1956 on thus ground tnat
there was no Juslificauon tor grant-
ing aay compensatory allowance to
the Judges?

Shri A. K. Sen: That is a ditferent
matter. 1 am now talking about the
Way in which transiers, such as they
have been, have been etfecied,—ine
question of allowances 1s a diuferent
matter—because when we appreciate
the way in which the whole thing
hag worked, we shall appreciate the
necessity for introducing this provi-
sion, _

As I said, though the power of the
President to transfer a Judge from
one High Court to another was un-
fettered, by convention we have never
transferreq a Judge without his con-
sent, which explains a good deal the
restraint with which these powers
have been exercised, and completely
negatives the unfounded charge that
we have triedq more or less to inter-
fere with the judiciary, a charge
which is so frequently and freely can-
vassed by persons who are possibly
either ignorant of facts or do not like
to know the facts.

Thig plenary power of transfer has
never been exercised and transfers
which have been effected since the
Constitution have always been made
with the consent of the transferee and
in consultation with the Chief Justice
of India. It is therefore necessary if
we accept that it is g good thing, that
it ig a desirable thing, for the pur-
pose of national integration to have
Judges drawn from different States,
so that the highest judicial tribunal

of Conmstitution

in every State contains elements from
other States and we have an all-India
aumosphere running through our en-
tire judicial life and strengtheaning it
and giving it a national outlook, for
good or for bad. People may differ
with regard to that objective. We
have by and large accepted it as a
desirable thing. We feel that jt is
absolutely essential for the purpose of
national integration and for intro-
ducing a robust national outlook into
our judicial system that Judges
should be transferred from one High
Court to another, so that there is an
element from outside the particular
State in the highest judicia] tribunal
free from local bias, free from local
prejudices and completely devoted
only to the supreme task of adminis-
tering justice equally and imparti-
ally.

Mr. Speaker: Is the hon. Minister
likely to finish within five minutes?
Otherwise, he may continue to-
MOITOW.

Shri A. K. Sen: I shall continue to-
morrow, Sir.

17 hrs.

*AMENDMENT OF ARTICLE 3l1A
OF CONSTITUTION

Mr, Speaker: We will now take up
the half-an-hour discussion.

Dr. L. M. Singhvi (Jodhpur): Before
you take up the half an hour discus-
sion, may we request you to consider
the question of extending the time for
discussion at least on the clause-by-
clause consideration of the Bill.....
(Interruptions).

..Mr, Speaker: We havs already ex-
tended the Session by two days and
we cannot go on extending. We will
always complain of lack of time. Let
us see.

*Half-an-hour discussion.
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Shri Priya Gupta (Katihar): Sir, I
gave notice of a call attention motion.
Mr, Parikh is fasting. I could not know
as to what happeneq about that, Will
justice be done to him by the Railway
Ministry?

Mr. Speaker: Is this the opportunity
for asking about that?

Shri Priya Gupta: I waited for the
whole day; I had not been informed.

Mr. Speaker: He will be informed
just now as to what has happened to
it.

Shri A. K. Gopalan (Kasergod) Sir,
at this fag end, I am sorry I have to
take some time of the House for rais-
ing a discussion regarding amendment
of article 31A of the Constitution. To-
day we discussed an amendment of the
Constitution. Some feel that Constitu-
tion should not be amended. The
question is whether it is essential to
amend the Constitution. When the
social welfare legislations enacted by
the State and the Central Govern-
ments need it, it is essential that we
must also be pepared to amend the
Constitution, if the social welfare
legislation could not be implemented.

17-02 hrs.

[MRr. DEPUTY-SPEARER in the Chair]

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): Sir, I think I may tell the
hon. Member that a constitutional
amendment is being introduced. The
hon. Law Minister will introduce the
Bill in all probablity on the last day
of this session. That is the assurance
I wanted to give.

Shri A. K. Gopalan: I am glad that
it will be introduced. I want to show
the harm done by its not having been
introduced earlier ag also the back-
ground in which I want the constitu-
tional amendment. I want to speak
about them briefly.
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Land reform legislations had been
given such a significant place in the
First Plan and the Second Plan as
wel] as the Third Plan, The object
of it was to remove the impediments
for increasing food production and
also to create conditions for evolvirg
as speedily as possible an agricultural
economy with high level of efficiency
and productivity. There were three
main objectives of the land reform
legislation: security of tenure, reduc-
tion of rent and conferment of right
of ownership on the tenants. It was
with this object in view that the
Government said that in al] the States
by 1960 land reform legislation must
be implemented. I want to refer to the
Kerala Agrarian Reforms Act in this
connect’on as also some other Acts in
Mysore and other States as well. The
Kerala Agrarian Relations Bill was
introduced in December 1957 and it
was discussed in the Assembly and
ultimately passed on June 10, 1859.
It was then sent to the President
under article 200 of the Constitution.
The President returned it on 31st July,
1959. On July 27, 1960 the President
sent it back with some recommenda-
tions. On August 2, 1960 the Gover-
nor returneq the Bill remitted by the
President with his message and the
amendment suggested by him to the
new Assembly for consideration. On
September 26, 1960 the amendments
suggested by the President were taken
up for consideration, and ultimately,
on October, 13, 1960, the Bill as
amended in the light of the President's
recommendation was passed by the
Assembly. On January 21, 1961, it.
received the assent of the President.

This is the background of the Act.
After that, the State Government
slow]ly began to implement the l'egis-
lation. So, as far as the implementa-
tion is concerned,—it was a reduction
of rent—land tribunals were appoint-
ed, and the tribunals went into the
question of rent. About one lakh of
petitions were filed before the land
tribunals. In 17,000 cases judgments
were given and the rent was reduced,
and in about 5,000 cases not only was
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the rent reduced but according {o the
legislation 12 times the rent was depo-
sited with the land tribunals for the
ownership of the land.

It was at this time that some interest-
ed persons went to the Supreme Court.
I have got the judgment of the Sup-
reme Court as well as that of the
high court. In regard to the Kasergod
area which is part of Kerala now, it
was decidedq that—there was the
ryotwari system there—the ryotwari
land does not come under the purview
or the definition of estate. It was
said: -

“ ...To determine therefore
whether a particular term defined
or used in a particular area is the
local equivalent of the word
“estate” as used in article 3tA
(2) (a), it is necessary tc have
some basic concept of the mean-
ing of the word “estate” as used
in the relevant article of the con-
stitution. It seems to us that the
basic concept of the word “estate”
is that the person holding the es-
tate should be proprietor of the
soil and should be in direct rela-
tionsh'p with the State paying
land revenue to it except where
it is remitted in whole or in
part....”

So, according to this, it was said that
the ryotwari land does not come under
the purview of the definition of estate
and sp in part of the State, Kasergod,
the Act became invalid.

After that, there were two cases in
the high court: one from the Travan-
core side and the other from Malabar
side. Two landlords filed petitions,
and in the judgment, it was said that
jenmam land and pandaravaga land—
there were two or three separate names
there—also did not come under the
purview of the Act, and so, the Agra-
rian Relations Act, ag far as Malabar
and Travancore areas were concerned,
became invalid. It was in the Cochkin
area that it became valid.
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Now, article 31A(2) (a) says as fol-
lows:

“the expression “estate” shal),
in relation to any local area, have
the same meaning as that expres-
sion or its local equivalent has in
the existing law relating to land
tenures in force in that area, and
shall also include any jaigir inamn
or muafi or other similar gran‘
and in the States of Madras and
Kerala, any janman right;

Then the Supreme Court gave its
judgment and then afterwards, the
high court also said that certain lands
did not come under the definition of
the word “estate”. So, the Act was dec-
lared invalid. In the Cochin area,
there was no case and there was no
juigment as far as the lands in Cochin
were concerned. Immediately, when
the judgment of the Supreme Court
and the High Court came, the State
Government said that the Act was in-
valid and they issued an ordinance
stopping eviction. Then the ordinance
was made into an Act.

As T have explained, the Act took
so much time. There was the precess
cf sending it to the Presiden’, the
Pres‘dent kept it for two years, asking
the law Ministry to go into it, and
then, after it was returned, some
amendments were made, and then it
was passed. Afterwards the Supreme
Court and the high court judsment
said that as far as the Constitution was
concerned, there wag some lega] flaw
So, they said, the Act is invalid. If
they are really interested that what-
ever actions taken by the Govern-
ment should not be void, they would
have at once asked for stay and gone
tc the Supreme Court, because if they
hLiad gone to the Supreme Court, what-
ever actions have been taken would
rot be vold. As I said, 17,000 peasants
got their judgment as far as the reduc-
tion of rent is concerned by spending
Rs, 500 or Rs, 600. Also, a iakh of
people filed petitions before the land
tribunal. They also had to spend
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some money. When there was an
implementation and when there was
some implement, they would have at
once asked the Central Government to
make an amendment. After all, it is
a very small amendment that ‘estate’
means pandaravaga, ryotwari and
other things. So, they would have
brought this jegislation before, "istead
of introducing it at the fag end of the
session.

Before the constitutional amend-
ment is brought forward, the State
Government should have at once gone
to the Supreme Court directly or to
the High Court, asked for special leave
and said that it must be stayed, so that
whatever actions have been taken un-
der this Act should not be void. That
was not done. It is six or seven
months since the High Court judgment
came. Though today the Govern-
ment have said they would bring it, I
am sorry they have not been able to
bring this small amendment so far. I
do not know the reason. In the
Kerala Assembly, the Minister in
charge has been saying that it is not
their fault; they want to bring a com-
prehensive legislation, but for that
there must be an amendment of the
Constitution. I want to know from
the Government what were the

difficulties. The State Government
wanted that this constitutional
amendment should be  brought

about quickly. I do not know whe-
ther any other State hag been affected
by the judgment and they wanted the
amendment or not, but as far as I
could understand, the Kerala Govern-
ment wanted it. They have said many
times in the Assembly that they have
asked the Centra] Government to
bring forward the amending Bill.

" Malabar was a part of Madras and
there were certain legislations there.
Kerala took that part of Malabar and
it joined with the rest of Kerala.
Whatever Jegislations had been there
became void. Then new legislations
came. It took four or five years.
After that the whole legislation, the
Agrarian Relations Act has become in-
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valid. Because the Act is invalid,
those 5000 tenants are now asked to
pay the rent of the land. They have
deposited the money to get the owner-
ship of the land. The money is al-
ready there. Because of the judg-
ment, they are asked now to pay rent
as before for the 1last two or three
years. I am glad at least now the
Government of India are going to
bring forward this amending Bill, but
as I have said, I want to know the rea-
sons why for the last 7 or 8 months, they
did not care to bring the legislation.
I also want to know why they did not
go to the Supreme Court and get a
stay, so that before the new Act comes,
the actions taken under the old Act
would not have become void.

Regarding article 31A, there was
the first amendment of the Constitu-
tion as well as the fourth amendment
in 1955. So far as the Constitution
(Fourth Amendment) Act, 1955 is
concerned, it has been clearly stated:

‘“The object of the amendment
is to take out not only laws rela-
ting to abolition of Zamindari but
also other itemg of agrarian and
social welfare legislation, which
affect proprietary rights, altoge-
ther, from the purview of Articles
14, 19 and 31. The gbject is thus
explained in the Statement of Ob-
jects and Reasons—

‘It wil] be recalled that the
zamindari abolition laws which
came first in our programme of
social welfare legislation, were
attacked by the interests affected
mainly with reference to articles
14, 19 and 31 and that in order to
put an end to the dilatory and
wasteful litigation and place these
laws above challenge in the courts,
articles 31A and 31B and the Ninth
Schedule were enacted by the
Constitution (First Amendment)
Act.”

So I want to know what could be
done. I am not a lawyer. I do not
know what can be done. But I feel
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that something can be done to see taat
as far as the actions already taken are
concerned a constitutional amend-
ment with retrospective effect is made
so that they are made valid. If that
is not done, certainly there will be
no faith as far as legislations are con-
cerned. So many legislations have
been passed. All of them have be-
come of no use. Any action taken
under them is not valid today. If such
a constitutional amendment is passed,
lakhg of people who have already gone
to the land tribunal and spent money
will be benefited. If again they are
asked to go to the land tribunal, T do
not think they will go. In that way
they will feel discontented. I would
therefore request the Government to
take the necessary steps to see that
whatever actions have already been
taken, they become valid by means of
a constitutional amendment with re-
trospective effect. It should not only
be introduced but also passed in this
Session, because I feel that it will
only be a minor amendment.

Some Hon. Members rose—

Mr. Deputy-Speaker: Shri Daji may
put a question. Only those who have
given their names can ask a question.

Shri Vasudevam Nair (Ambala-
puzha): I have given my name.

Mr. Deputy-Speaker: He has only
supported, and not given a notice.

Shri Daji (Indore): I want to know
whether the Government has specifi-
cally considered this question that
when they ‘amend the Constitution or
amend the laws to validate what was
done they give retrospective effect to
the consequentia] changes so that the
persong who have suffered during this
time-lag 1iay not suffer any more?

Shri Ranga (Chitoor): So far as this
specific point is concerned, I have not
much to say against it.

Mr. Deputy-Speaker: Only a ques-
tion and not a speech.
- -
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Shri Ranga: 1 would like the
Government to assure us that when
they give consideration to this parti-
cular matter and try to velidate the
Malabar Act, in view of the fact that
this word ryotwari was used there
and the Supreme Court or the Hgh
Court came to the conclusion that
whatever holding are helq under the
ryotwari settlement cannot be treated
as estates and therefore those lands
rented under the ryotwari system
should not be placed and treated on a
par with the ordinary zamindary or
talukdari estates, they would be good
enough to take care to see that this
ryotwari system and the rights per-
taining thereto which prevails in
Tamilnad, in Andhra, I think almost in
all parts of Mysore, Gujarat and cer-
tain parts of the Punjab would not
come to be adversely affected in view
of the fact that the ryotwari holders
or patta holders are absolute owners
of their land?

Mr. Deputy-Speaker: only a ques-
tion and no arguments are to be ad-
vanced.

Shri Ranga: They may have some
tenants here and there anq in regard
to those tenanfs there may be pro-
tective legislations so far as the rent
on these are concerned. But so far
as ownership is concerned, the patta-
dars are under the ryotwari system
and they are the absolute owners.
They are themselves the cultivators. I
want an assurance from the Govern-
ment that they would take care to
see that their interests are not jeo-
pardised.

Shri C. R. Pattabhi Raman: Mr.
Deputy-Speaker, Sir, a reference has
been made to the judgment on what
is familiarly known as the Kochunni’s
case. I think hon. Members would be
interested to know what the position
was. Some writ petitions were filed
in the Supreme Court challenging the
validity of the Kerala Agarian Rela-
tions Act. They were from the Cochin
area and the areas transferred from
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Madrag as a consequence of the reor-
ganisation of the State-Kasergod,
South Kanara and what was referred
to as the old British Malabar and
other areas. In their judgment dated
5th December, 1961, the Supreme
Court held that the provisions of the
Act were valid in their application to
the tenures in Cochin area on the
ground that the tenures in Cochin
were estates and protection of article
31A was available from any Act under
article 14—that is equality of rights
—and articles 19 and 31 of the Con-
stitution. The Act, however, was
struck down in itg applications to the
ryotwari areas transferred from Mad-
ras on the ground that certain provi-
sions which were not severable were
violative of article 14 of the Consti-
tution and such lands were not estates.
They really are concerned with what
is an “estate”. As hon. Members have
just now referred to, they say that it
does not come within the definition of
“estate”. That wag the position. The
High Court of Kerala in its judgment
of November 13, 1962, further struck
down the provisions of the Act, in re-
lation to its application to the areas
in Malabar and Travancore. That is
the position, so far as this Act is con-
cerned.

Then the validity of several enact-
ments were questioned. The definition
of “estate”, which I have read out,
may bear repetition. Article 31A de-
fies it as follows:

“the expression ‘estate’ shall, in
relation to any local area, have
the same meaning as that expres-
sion or its local equivalent has in
the existing law relating to land
tenures in force in that area, and
shall also include any jagir, inam
or muafi or other similar grant
and in the States of Madras and
Kerala any janam right;”

That is how the definition goes. The
provisions of article 31A were, there-
fore, available only in respect of such
estates as were declared estates at
the time when the Constitution came
into force, namely, the 26th January
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1950. I wanted to draw your attention
to that first.

Now, if I may anticipate, the Bill is
in the hands, in the capable hands of
the Law Ministry and it may come up,
in all probability, as I told the hon.
Member, on the last day, if not before.
It was because of obther legislative
business that has been pending that
this enactment is being delayed. This
Bill, I have no doubt, will seek to
amplify the definition of the expres-
sion “estate” to include, Shri Gopalan
might note it, any land under ryotwari
settlement and any held or let for
purposes ancillary thereto, including
was land, forest land and land
capable of cultivation by agricultural
labourers and ang villages artisans.
We have to modify the ninth schedule
to include certain enactments.

Then, some reference was made
with regard to the delay.

Shri A. K. Gopalan: Hhere are cer-
tain lands, Pandaravaka lands, which
must be included.

Shri C. R. Pattabbi Raman; That is
what we are thinking of.

Shri Ranga: Are we to understand
that this will apply to the whole of
India?

Shri A. K. Gopalan Pandarvaka
include in the ninth schedule such
Acts as are relevant to the area. Until
the other day, in many bf the States
the Transfer of Property Act as such
was not applicable and was not avail-
able. I have just given a resume, I
expect the Bill will contain a little
more; the ninth schedule will be there.
As hon. Members are aware, there
land is only in that area.

Shri C. R. Pattabhi Raman: We will
are now, if I remember right—as
many as 20 enactments in the ninth
schedule. That will now contain many
more enactments, perhaps about 100
or 120—I do not know, I am just
guessing For example, Acts of
Bihar, Gujarat, to which a reference
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was made by Shri Ranga. All these
will be covered, so far as the ninth
schedule is concerned. There will be
an enumeration of all the enactments.
That will be the salient feature. The
Bill will now provide for the ampli-
fication, as I have just now read out.

Secondly, it provides for the inclu-
sion in the ninth schedule of protec-
tion under article 31B—that is what
Shri Gopalan was referring to—of
the existing legislation relating to
land reforms. Regarding the list of
enactments to be included, we have
had to consult a number of State Gov-
ernments. We have got all the rep-
lies and even if there was some delay,
the difficulty has to be appreciated.
I am saying this because of some
words which fell from Shri Gopalan,
who is always very restrained in these
matters. He asked “why two years?”.
I can assure Shri Gopalan that the
replies have had to come from many
States with different systems of tenure,
A number of States have been con-
sulted and we have got all the rep-
lies. I expect, a comprehensive legis-
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lation will be on the tapis of the
House and I have no doubt that it
wil] satisfy.

Some Hon. Members rose—

Shri Daji: I put a specific question
whether it will be given retrospective
effect to avoid any hardship.

Shri C. R. Pattabhi Raman: I do not
want to mortgage in advance my
sister Ministry but I expect it will be
retroactive,

shri A. V. Raghavan (Badagara):
Why fair rent orders could not be en-
forced?

Mr. Deputy-Speaker: The discus-
sion is over. The House stands ad-
journed till 11 o'clock tomorrow.

17.26 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
May 1, 1963/Vaisakha 11, 1R85 (Saka).
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ORAL ANSWERS TO QUES-

TIONS . .12781—817
5.Q. Subaect

No.
1087 Foreign ships for transpo-

rtation of coal . 1278:—84

1088 Commnuity Development 12784—89

1089 New civil airport at Delhi . 12790-91

1090 Purchases by Air India 12792—g8

1092 Provision for Corporation 12598— 801

1093 Agricultural implements 12801—0§

1094 ]h)evelopmem of Mizo :

IIs . . 12805—07
1095 Marmagoa harbour .12807—10
1097 Commercial Pilots
Association 12810-11
1098 New telephone system . 1281I—I4
1099 Psychologlcal testes  for
railmen . . 12814—17
WRITTEN ANSWERS TO
QUESTIONS . . 12817—66
S.Q.
No.
1091 Air India 12817-18

1100 Direct telephone dmllmg

facilities 12818-19
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cation . . . 12819
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1103 Movement of sugar out-

side Delhi 12820-21
1104 Chittaranjan Locomo-
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1105 Ex-factory  price of
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1106 Earthquake in Eastern
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1108 Tour by Japancse farm
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No.

2481 Development of agricul-

ture in Maharashtra 12823-24
2482 Assistance to Maharashtra

for irrigation purposes 12824
2483 Tube-wells  in  Maha-

rashtra . . 12825
2484 Agricultural  University

in Maharashtra 12825

2485 Howrah-Madras Express 12825-26
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WRITTEN ANSWERS TO
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U.S.Q. Subject
No.

2486 Railway hostel, Cuttack .
2487 Hostel at Cuttack .

2488 Rayagada ]eypore Tele-
phone link .

2489 Quarters for P & T.
employees, Orissa .

2490 Development of  Sisal
Plantation in Orissa

2491 Gunupur-Naupada
Railway

2492 Himachal Pradesh State
Co-operative Bank .

2493 P. & T. Offices

2494 Passcngers txavellmg on
roof of train . %

2495 Agricultural Colleges
2496 Road bridge on Gandak

river

light

2497 Allotment of iron for
agricultural implements .

2498 Import of foodgrains
2499 Cashew plantation .

2500 Fokker Friendship Ser-
vice for Patna .

2501 Telephones in Rajasthan .

2502 American Friends’ Ser-
vice Scciety .

2503 Awards to Grapc gro-
wers

2504 Freight rates on coir
goods

2505 Scholarshxps for rescarch
work .

2506 Elcctnﬁmtnon of stations
on Southern Railway

2507 Railway protection Force.

2508 Travelling Ticket cxami-
ners .

2509 P. & T. facrlmcs in hllly
districts of U.P. .

2510 Improved
cultivation . .

2511 Railway accident on the
Bhimavaram-Gudivada line

2512 Agricultural Machinery
Service Station

method of
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12827
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12828
12829
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12830
12830-31

12831
12832
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12833-34
12834-35
12835

12835
12836

1283637
12837-38

12838

12838

12838-39
12839

12839~-40
12840
12840-41
12841
12841-42

2513 Rescarch Schemes in prog-

g
rese in Andhra Pradesh .

2514 Terminal for Palam

airport .
2515 Poisoning of Gir lions

12842

12842-43
12843
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2516 Synthetic fish net twine
making factory

2517 District Central Coope-
rative Banks . . .

2518 Soil conservaticn in
catchment areas

2519 Purchase of sheep from
Somalia

2520 Marketing societies

2521 B. G. line between Hat-
gamharia and Rairangpur

2522 Railway engines

2523 Water coolers
way stations .

2524 Minor irrigation works
2525Udaipur-Himmatnagar

on Riu'l—

Railway line . .

2526 Motor tax in Delhi
territory

2527 Derailment  of goods
train .

2528 Joint Farmmg Pllot

Schemes in Orissa .

2529 Upper quadrant two
aspect signals. .

2530 Rudimentary interlocking

2531 Permanent Way Inspec-
tors .

2532 Avro 748 for Indxan Axr
lines Corporation

2533 Embezzlement cof Sav-
ings Bank dcposits

2534 Derailment  of
train . .

2535 Production of paddy
2536 Miraj-Poona section

goods

2537 Panchayati Raj Insti-
tutions . . .

2538 Acquisition of land

2539 Dv}'allment of goods

ain .

2540 All India Agncultu.re
Service

2541 Accid=nt at B:kancr-De]}u
Highway road

2542 Collision of a car wnh
Express train

2543 Prizes for
employees

2544 Dearness allowance  of
Railway servants and rent
recoveries

2545 Retired Railway ofﬁcmls
in commercial concerns

Ra:lway
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12843-44

12844

. 12844—46

12849
12845-46

1284547
12847

128 47-48
12848-49

12849
12849-50
12850-51

12851

12851-52
12852

12852-53
12853
12854

12854-55
12855
12855

12856-57
12857

12857-58
12858
12858~59
12859

12859-60

12860-61

12861
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2546 Railway Scrwcc Comml-
ssion. . 12861-62

2547 Consumers’
Stores .

2548 National Highway in

Cooperanve
. 12862-63

Salem district
2549 Privilege
P.T.Os.

12863
passes and
. . 12864
2550 Thugs
Railway
2551 Jabalpur-Itarsi track

2551-A° Developmem of hill
areas .

operating  on
. . 12864
12865

12865-66
2551-B Miror urlgauon works

n Mysore . 12866
CALLING ATTENTION TO
MATTERS OF URGENT

PUBLIC IMPORTANCE . 12866—69

() Shri Hem Barua called
the attention of the Mini-
ster of Home Affairs to
the New China News
Agency report regarding
persecution and maltreat-
ment of Chincse internees
in India.

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
made a statement in re-
gard thereto.

(i) Shri S 'bodh Hansda called
the attention of the Minister of
Food and Agriculture to the
reported shortfall oin food pro-
duction targets during the Third
Plan period.

The Minister of State in the
Ministry of Food and
Agrculture (Dr. Ram
Subhag Smgh) made a
statement  in regard
thereto.

PAPERS LAID ON THE
TABLE . . . 12875—77
(1) A copy of Notification

No. S.O. 1216 dated the

2s5th April, 1963, under
sub-section (2) of section

18—A of the Industries

(Development and Regu-
lation) Act, 1951.

(2) A copy of Hindi version
of Report of the Ganga-
Brahmaputra Water
Transport Board for the
year 1962.
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(3) A copy each of the fol-
lowing Notifications under
sub-section (6) of section
3 of the Essential Commo-
dities Act, 1955 :—

(i) The Fertiliser (Control)
Ameniment Order, 1963
published in Notification
No. S.0. 944 dated the
30th March, 1963.

(ii) The Fertiliser (Move-
ment Control) Amend-
ment Order, 1963
published in Notification
No. G.S.R. 636 dated
the 13th April, 1963.

(4) A copy of Notification
No. G.S.R. 680 dated the
18th April, 1963 under
sub-section (6) of section
3 of the Essential Commo-
dities Act, 1955.

(5) A copy each ot the
Annual Accounts of the
Indian Airlines Corpora-
tion for the year 1960-61
and 1961-62 and the
Awdit Reports thereon,
under sub-section (4) of
section 15 of the Air
Corporations Act, 1953.

(6) A copy each of the follo-
wing papers under sub-
rule (5) of rule 3 of the
Air Corporations Rules,
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1954 -~
(i) Summary of Budget
Estimates of Revenue ,

and Expenditure of the
Indian Airlines Cor-
poration for the year
1963-64.

(iiy Summary of Actuals
for the year 1961-62,
Budget Estimates and
Revised Estimates for
the year 1962-63 and
Budget Estimates for
the year 1943-64 under
Capital, of the Indian
Airlines Corporation.

(iii) Summary of Budget
Estimates of Revenue and
Expenditure of the Air-
India Corporation for
the year 1963-64.

(iv) Summary of Actuals
for the year 1961-62,
Budget Estimates and
Revised Estimates for

PAPERS LAID ON THE
TABLE—contd.

the year 1962-63 and
Budget  Estimates for
the year 1963-64 under
Capital, of the Air-
India Corporation.

(7) The Minutes of the Third
Sitting of the Committee
on Government Assuran-
ces held during the
current Session.

(8) The Minutes of sittings
of the Estimates Commi-
ttee relating to :

(i) Eleventh Report on the
Ministry of Finance (De-
partment of Economic
Affairs)—Revision of the
Form and Contents of
the Demands for Grants;

(i) Thirty-third Report
on the Ministry of
Mines and  Fuel-Coal
Controller’s  organisa-
tion, Coal Movement,
Coal Board,Coal Washe-
ries, Coal Council of
India, etc.;

(iii) Procedural and Mis-
cellaneous matters .

(9) The Minutes of Evidence
given before the Sub-
Committee of the Estimat-
es on Public Undertakings
and minutes of the sittings
of the Estimates Commi-
ttee relating to the fol-
lowing Reports:

(i) Twenty-eighth Report
on the Ministry of Mines
and Fuel-Indian  Oil
Company Ltd.;

(ii) Thirty-second Report
onthe Ministry of Mines
and Fuel-National Coal
Development  Corpora—
tion Ltd.;

(iii) Thirty-fourth Report
on the Ministry of Mines
and Fuel-Indian Refine-
ries Ltd.; and

(iv) Thirty-sixth Report on
the Ministry of Finance
Industrial Finance Cor-
poration of India.
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TTEE PRESENTED 12877 1363. ;s Tl'ée fmotion was
" . adopted and after clause-by-
Fué:)ml::ipt:’c? ogf Otgicces]og‘; clause consideration the Bill
Profit was presented. was passed.
(ii) Clause-by-clause conside-
STATEMENT BY MINIS- ration of the Compulsory
TER : .. .. .. 12879-80 Deposit Scheme Bill, 1963
. . concluded and the Bill, as
The Deputy Minister in the amended, was passed.
Ministry of Steel and Heavy
Industries (Shri P.C. Sethi) BILL UNDER CONSIDE-
made a statement in respect RATION : . . . T12888—I2915§
of the replies given on the
19th April, 1963 to Starred Discussion on the motion for
Questuon No. 950 regarding consideration of the Consti-
cement factory in West tution (Fifteenth Amend-
Bengal. ?enrtl) 1J3ill, 1%63, as reported
y the Joint Committee con-
REPORT OF ESTIMATES tinued. The di i
COMMITTEEPRESENTED 12878 Hnged. one,discussion wes
Thirty-seventh Report was pre-
sented. HALF-AN-HOUR DISCUS-
MOTION FOR ELECTION SION : 13011—18
TO COMMITTEE : 12881 Shri A.K. Gopalan raised a half-
The Deputy Minister in the an-hour discussion on points
Ministry of Food and Agri- arising out of the answer
culture (Shri A.M. Thomas) given on th e 25th February,
moved that the Members of 1963 to Unstarred Ques-
Lok Sabha elect one mem- tion No. 186  regarding
ber from among themselves amendment of article 31A of
to serve asa member of the the  Constitution. = The
Central Silk Board. The Deputy Minister in the Mi-
motion was adopted. nistry of Labour & Emp-
loyment and for Planning
BILL INTRODUCED : 12881—87 (Shri C.R. Pattabhi Raman)
. replied to the discussion.
The Appropriation o.
Bill, 963, (No- 3) AGENDA FOR WEDNES-
DAY, MAY 1, 1963/VAISA-
BILLS PASSED : 12888 KHA 11, 1885 (SAKA) :—

(i) The Minister of Finance
(Shri Morarji Desai) moved
for consideration of the Ap-
propriation (No. 3) Bill,

Further discussion and passing
of the Constitution (Fif-
teenth Amendment) Bill,
1963.

GMGIPND—LS II—483 (Ai) LSD—17-3-63—880.
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